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Report of the Joint Committee constituted by Hon’ble NGT

(Central Bench) in the matter of Original Application No.
60/2023 vide order dated 26-07-2023; Kuldeep Singh

Rathore V/s State of Rajasthan & Ors.

Mr. Kuldeep Singh Rathore resident of Village Iyara, Tehsil
Sujangarh, District Churu had sent a letter petition which was treated
and registered as Original Application, earlier in NGT Principal Bench
and here forth now transferred in NGT Central Bench for the matter
related to alleged encroachment, illegal mining and revenue loss with
respect to 04 mines and 1 stone crusher located in Village Dungras
Athuna, Tehsil Bidasar and Village Gopalpura, Tehsil Sujangarh, District

Churu.

Taking suo moto cognizance, Hon’ble NGT Principal Bench vide its
order dated 24-05-2023 in this matter constituted a joint committee
comprising of District Magistrate Churu, State Pollution Control Board
and District Forest Officer for collecting relevant information including
assessing extent of environmental damage caused and subsequently

submit a factual as well as action taken report.

Not satisfied with the report of the joint committee due to
contradictions, discrepancies, and lack of detailing, NGT Central Bench

passed the following order on 26-07-2023: attached as Annexure- R-1.

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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14. «....... We are not satisfied with the above Report. Hence, we
constitute a new Committee comprising (i) Member Secretary,
Rajasthan State Pollution Control Board, (ii) CPCB, (iii) Integrated
Regional Office, MoEF&CC, Jaipur (iv) representative of Additional
Chief Secretary, Mines, State of Rajasthan and (v) representative of
PCCF, State of Rajasthan. State Pollution Control Board and CPCB
shall be the Nodal Agency. The said Committee shall visit the site,
collect relevant informations and submit Report within one month
before Registrar Central Zonal Bench, Bhopal ....”

Accordingly, following officers from the concerning departments were
nominated for the Joint Committee. (Copy of nomination letters are

enclosed as Annexure-R-2)

S. No Name of Department Name of Committee Member
1 Rajasthan State Pollution Sh. Vijai N
Control Board Member Secretary,

Rajasthan State Pollution Control

Board, Jaipur, Rajasthan

2 Representative of Sh. Mahesh Mathur,
Additional Chief Additional Director (Mines), Jodhpur
Secretary, Mines, State of Zone, Jodhpur, Rajasthan
Rajasthan
3 Representative of PCCEF, Shri Ram Karan Khairwa
State of Rajasthan CCF, Sikar, Rajasthan
4 Representative of Sh. Mahesh Dutt Purohit,
Integrated Regional Office, Scientist ‘D’,
MoEF&CC, Jaipur Sub Regional Office, Jaipur, RO

Gandhinagar, MoEF&CC, Gol,

Rajasthan

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
Tribunal [Central Bench] Page 2
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4 Central Pollution Control Dr. Yogendra Kumar Saxena
Board Scientist ‘C’
Central Pollution Control Board,
Regional Directorate, Bhopal, Madhya
Pradesh

CPCB and RPCB Being the Nodal Agency in this matter, coordinated with
all the concerned departments and a virtual meeting was convened on
08.08.2023 for preliminary discussions and fixing the date of site visit

and it was decided to schedule the site visit on 16.08.2023.

Prior to the site visit, an on-site meeting of all Committee Members as
well as stakeholders was convened at Panchayat Samiti Bhawan,
Sujangarh, Churu, Rajasthan. It is pertinent to mention that the
Complainant was also invited to this meeting. Attendance sheet is

attached as Annexure- R-3.

This report is being filed by the aforementioned Joint Committee after
conducting the field visit on 16th of August, 2023, looking in to the
issues raised by the applicant and discussing with all stakeholders i.e.
Department of mines and Geology, Rajasthan SPCB, mine lessee as

respondents, Department of Forest and CPCB.

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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Background and Specific Issues in this matter:-

. Sujangarh and Bidasar Tehsils of District Churu are rich in non-metallic
minerals, majorly masonry stone and small reserve of marble stone. Area
under reference has mines and stone crushers of major economic

activity.

. The applicant has mainly alleged that there has been illegal mining by
the lessees resulting in loss of revenue to the State, mining beyond the
allotted lease area, mining in nearby forest land, encroachment and
illegal mining on Katanirasta (common pathway) in Khasra No. 139 and
140, operation of mines without valid Consent from the State Board and
illegal raw material sourcing by M/s Maa Durga Stone Crusher Village

Chadwas, Tehsil Sujangarh, District Churu, Rajasthan etc.

. The Complaint and subsequent judgments have highlighted following

concerns:

Complaint Issues Raised

Complaint Letter 1 with reference to
ML No. 31/2007 (Kuldeep Singh)
located in Village Gopalpura, Tehsil

Sujangarh

1. Lessee is doing illegal mining on
nearby forest land and taking
the raw material to Maa Durga
Stone Crusher Village Chadwas,
Tehsil Sujangarh, District
Churu.

2. Allotted lease is of 1 hectare

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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. Revenue loss due to illegal

while lessee is doing illegal

mining on 7 hectares.

mining

Complaint Letter 2 with reference to
ML No. 01/2020 (Kirta Ram)

located in Village Dungras Athuna,

Tehsil Bidasar

. Lessee is not mining allotted

lease while using rawanna of the
mine to cover up illegal mining
on forest land nearby Khasra No.

1684 /636, Village Gopalpura.

Complaint Letter 3 with reference to
ML No. 39/2013 (Nirmal Stone)
Village Dungras Athuna, Tehsil

Bidasar

. Illegal mining by lessee.

. Encroachment and illegal mining

. Revenue loss due to illegal

on Katanirasta (common
pathway) in Khasra No. 139 and

140

mining

Complaint Letter 4 with reference to
ML No. 95/2005 (Kuldeep Singh)
located in Village Gopalpura, Tehsil

Sujangarh

. Lessee is doing illegal mining on

. Mine is operating without valid

nearby forest land and taking
the raw material to Maa Durga
Stone Crusher located at Village
Tehsil

Chadwas, Sujangarh,

District Churu.

Consent to Operate.

Tribunal [Central Bench]
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while

lessee is

3. Allotted lease is of 1 hectare

doing illegal

mining on 5 hectares.

Factual Observations:-

1. As per records of revenue department, AME Office Churu, and Rajasthan

SPCB, following are the brief details of the mining leases:

Sl. Name of Address Area CTO Status
No. Mine
1 (Kuldeep | Khasra No.-1684/636, 1.0 CTO was valid upto
Singh) Village- Gopalpura, | hectare 31-03-2023
ML No. Tehsil- Sujangarh Expired CTO at
31/2007 District-Churu, present.
Rajasthan Copy of CTO
attaches as
Annexure- R-4.
2 (Kuldeep | Khasra No.-1684/636, 1.0 CTO was valid upto
Singh) Village- Gopalpura, | hectare 30-06-2021
ML No.- Tehsil- Sujangarh Expired CTO at
95/2005 District-Churu, present.
Rajasthan Copy of CTO
attaches as
Annexure- R-5.
3 (Kirta Khasra No.- 90, 2.95 Valid
Ram) Village- Dungras hectares | CTO is valid upto
ML No. Athuna, Tehsil- 31-05-2026
01/2020 Bidasar Copy of CTO

District-Churu,
Rajasthan

attaches as

Annexure- R-6.

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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(Nirmal Khasra No.- 471/141, 1.0 Valid
Stone) Village- Dungras hectare | CTO is valid upto
ML No.- Athuna, Tehsil- 30-04-2028
39/2013 Bidasar Copy attaches as
District-Churu, Annexure- R-7
Rajasthan .

2. Comprehensive technical details of aforementioned leases are annexed

as Annexure-R-8.

ML No. 95/2005 and ML No. 31/2007

Two Mining Leases by the name of Kuldeep Singh (ML No. 95/200535)
and Kuldeep Singh (ML No. 31/2007) are adjacent to each other
located on same Khasra i.e. Khasra No.-1684 /636, Village- Gopalpura,
Tehsil- Sujangarh. ML No. 95/2005 and ML No. 31/2007 were allotted
by Department of Mines and Geology on 08.03.2006 and 28.02.2018.
Kuldeep Singh (ML No. 95/2005) and Kuldeep Singh (ML No. 31/2007)
had obtained EC from SEIAA and DEIAA on 05-05-2016 and 23-02-
2018 respectively and obtained first consent to establish from
Rajasthan State Pollution Control Board on 20-03-2006 (earlier EC was
not required for small mines therefore CTE date is before EC date) and
15-05-2018 respectively. Presently, Consent to operate (CTO) from
Rajasthan SPCB of these mines were valid upto 30-06-2021 (ML No.
95/2005) and 31-03-2023 (ML No. 31/2007). At present, both mines
have expired CTO and no valid consent from the Rajasthan State

Pollution Control Board. As per the official records of Assistant Mining

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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Engineer, Churu, Rajasthan the production of minerals has not taken

place since the expiry of the consent to operate of both mines.

4. During the field visit of Joint Committee on 16%™ August 2023, it was

observed that both mines were non-operational and following are the

specific observations:

a. The Mine is in the Khatedari Land (own land) and no Revenue land

C.

and forest land in involved in the lease.

. It is clearly visible that mining has been done beyond the allotted

mining lease area however, the extend of illegal mining is within
the Khatedari Land only and mining work has not extended into
the forest land located nearby as per the letter number S.
No./Survey/DCF/2023/6080 dated 18.07.2023 issued by the
office of Deputy Conservator of Forest, Churu, Rajasthan attached

as Annexure-R-9.

The minimum distance of ML No. 95/2005 and 31/2007 from
nearby Forest Land is 70 meters and 42 meters respectively.

Copies attaches as Annexure-R-10.

d. The Department of Mines and Geology has already initiated action

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green

on the reports of illegal mining and Assistant Mining Engineer,
Churu, Rajasthan had issued a Show Cause notice for illegal
mining to leaseholders on 30-12-2022.Subsequently, the lease
owners submitted their representations on 12.01.2023 &

18.01.2023 which was considered by the department and again

Tribunal [Central Bench] Page 8
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Show Cause notice duly quantifying illegal extraction of 53,842 MT
overburden and 3,40,890 MT of mineral (masonry stone) was
issued to the leaseholders on 14-08-2023. A copy of the Show
Cause notice is attached as Annexure-R-11.Copy of AME Map (ML
No. 95/2005 and ML No. 31/2007) from office of the Assistant

Mining Engineer, Churu, Rajasthan enclosed as Annexure- R-27.

. Furthermore, it has been submitted by the State Forest

Department that there does exist a decade old hillock scarp due to
illegal mining in the nearby Forest land. The State Forest
department has taken actions on any incidents of illegal mining in
the forest land on case-to-case basis and most recently the
department has lodged an FIR dated 15.10.2022 against illegal
transportation of minerals and imposes a fine. A copy of the FIR

and fine receipt are attached herewith as Annexure-R-12.

Adequate green belt has not been developed around both mining
leases and Rajasthan State Pollution Control Board has issued
Show Cause notices vide letters dated 14-07-2023 regarding the

same. Copy attached at Annexure R-13.

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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Latitude: 27,7469;
ide: 74.37:
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ML No. 01/2020

5. The mine under reference is running by the name of Kirta Ram (ML No.
01/2020) which is located on Khasra No.- 90, Village- Dungras Athuna,
Tehsil- Bidasar, District Churu. It was allotted by the Department of
Mines and Geology on 22.06.2021 Shri Kirta Ram (ML No. 01/2020)
obtained EC from SEIAA on 30-03-2021 and obtained the first Consent to
Establish from Rajasthan State Pollution Control Board on 25-06-
2021.Presently, the Mine has valid consent to operate from Rajasthan
State Pollution Control Board which is valid upto 31/05/2026. During
the field visit of Joint Committee on 16th August 2023, it was observed

that mine was non-operational.

6. Following are the specific observation:

a. No illegal mining or signs of illegal mining beyond the allotted lease

area were observed during the site visit.

b. No illegal mining in the adjacent forest land has been observed and
nearest forest boundary is approx. 30m away from mining lease
boundary as per letter number S. No./Survey/DCF/2023/6080
dated 18.07.2023 and its corrigendum dated 28.08.2023issued by
the office of Deputy Conservator of Forest, Churu, Rajasthan

attached as Annexure-R-9.

c. A green belt is being developed around this mining lease boundary
and plants are being planted now. A safety zone of 25 m from the

forest boundary is being maintained.

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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d. Notice Issued by AME Churu, Rajasthan on 30.12.2022 for mining

lease boundary pillars, pit fencing, plantation, technical person,
wet drilling, safety measures and facilities for labours etc. In
response, leaseholder submitted reply on 20.01.2023. AME Churu,
Rajasthan submitted the Mauka Satyapan Report on 27.01.2023
after the final inspection. Copies are attached as Annexure-R-
14.Copy of AME Map (ML No. 01/2020) from office of the Assistant

Mining Engineer, Churu, Rajasthan enclosed as Annexure- R-28.

. A corrigendum letter number S. No./Survey/DCF/2023/7337

dated 28.08.2023 issued by the Deputy Conservator of Forest,
Churu, stated that a corrigendum is hereby submitted in the
previously submitted report mentioned in the subject. The Para
mentioned at bullet no. 2 in Point no. 3 (ML No. 01/2020 Village-
Dungras Athuna, Tehsil Bidasar) that stated “A decade old hillock
scarp due to illegal mining is present next to this mining lease, but
at present no illegal mining is being done” should be removed from
Point 3 and has to be inserted as bullet no. 2 in Point 2 (ML No.
95/2005, Village-Gopalpura, Tehsil Sujangarh) as it is, that is “A
decade-old hillock scarp due to illegal mining is present next to
this mining lease, but at present no illegal mining is being done”.

Copy attached as Annexure-R-9.

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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Google Earth Map- ML No. 01/2020
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Latitude: 27,728409
Longitude: 74.343159
Elevation: 383.732100 m

ML No. 39/2013

7.

8.

The mine under reference is running by the name of Nirmal Stone (ML
No.- 39/2013)which is located on Khasra No.- 471/141, Village- Dungras
Athuna, Tehsil- Bidasar, District Churu. It was allotted by the
Department of Mines and Geology on 03.07.2015. M/s Nirmal Stone (ML
No. 39/2013) obtained EC from SEIAA on 24-04-2015 and obtained first
consent to establish from Rajasthan State Pollution Control Board on 18-
06-2015. Presently, Kirta Ram (ML No. 01/2020) has valid consent to
operate from Rajasthan State Pollution Control Board which is wvalid
upto30/04/2028. During the field visit of Joint Committee on 16t August

2023, it was observed that mine was non-operational.

Following are the specific observations:

a. The Mine is in the Khatedari Land (own land) and no Revenue land

and forest land in involved in the lease.

b. It is clearly visible that mining has been done beyond the allotted
mining lease area however, the extend of illegal mining is within

the Khatedari Land only and mining work has not extended into

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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the forest land located nearby as per letter number S.
No./Survey/DCF/2023/6080 dated 18.07.2023 issued by the
office of Deputy Conservator of Forest, Churu, Rajasthan attached

as Annexure R-9.

C. The Department of Mines and Geology has already initiated action
on the reports of illegal mining and Assistant Mining Engineer,
Churu, Rajasthan had issued a Show Cause notice for illegal
mining to leaseholders on 30.05.2023. Subsequently, the lease
owners submitted their representations on 15.06.2023 which was
considered by the department and a demand notice of Rs.
10,35,300/- for illegal mineral dispatch that had occurred, was
assessed to be 2958 MT of mineral (masonry stone) issued by the
office of the Assistant Mining Engineer, Churu on 14.08.2023.
Copy attached as Annexure-R-15.Copy of AME Map (ML No.-
39/2013)from office of the Assistant Mining Engineer, Churu,

Rajasthan enclosed as Annexure- R-29.

d. The distance of lease is 110 meters from the forest land and the
lease boundary is partly protected by a pucca stone wall. A safety
zone of 25 m from the forest boundary is being maintained. Copies

attaches as Annexure-R-26.

e. Green belt is not developed around this mining lease area but lessee
has undertaken plantation on its nearby Khatedari land and has

submitted land lease agreement for plantation on other Khatedari

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green
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Land in compliance of CTO condition of 33% plantation. Copy

attached as Annexure-R-16.

On the issue of encroachment of Katani Rasta (Common pathway)
by lease holders of Nirmal Stone (ML No.- 39/2013), it was
observed that common pathway on the Khatedari land that existed
earlier is obstructed and is in use for mining lease only. Due to
mining activity the route is in non-existence for common use at
present. Further, as per records of Assistant Mining Engineer
(AME) Office Churu, alternate pathway was provided for common
use. Reference information/documents in support i.e. Nakal
Jamabandi of Khatedaari land, old and diverted road map,
declaration of diverted road along with map by Nirmal Stone, no
objection certificate from Gram Panchayat Balera, Churu,

Rajasthan are enclosed as Annexure-R-17.
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Google Earth Map- ML No. 39/2013
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M/s Maa Durga Stone Crusher Company

9. On the matter of illegal procurement of raw material by M/s Maa Durga
Stone Crusher located on Khasra No. 1201/692, Village Chadwas, Tehsil
Sujangarh, District Churu, was also inspected on 16th August 2023. M/s
Maa Durga Stone Crusher Company had obtained first consent to
establish on 19-09-2011. At present, it has valid consent to operate from

Rajasthan State Pollution Control Board which is valid upto 31/12/2031
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11.

for the production capacity of 3000 Tons per day of stone grit and dust.
Monitoring of fugitive monitoring could not be conducted as crusher was
non-operational on date of inspection. However, fugitive monitoring was
conducted by Rajasthan State Pollution Control Board on 07-08-2023
and SPM was found within prescribed limit. Copy attached as Annexure-

R-18.

As per assessment reports of Assistant Mining Engineer (AME) Office
Churu, the raw material procured by the crusher was from valid
sources/mines. Assessment reports and stock verification reports are

annexed and marked as Annexure- R-19.

As per letter no. 2023/401 dated 08.08.2023 issued by Office of the
Assistant Mining Engineer, Department of Mines and Geology, Churu,
Rajasthan, have informed that no mining lease has been allotted under
M/s Maa Durga Stone Crushing Co. Copy of the letter is enclosed as

Annexure-R-20.
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Action Taken: -

» ML No. 31/2007 & ML No. 95/2005, Kuldeep Singh, Khasra No.

1684/636, Village-Gopalpura, Tehsil-Sujangarh, District-Churu,
Rajasthan.

As per records of the AME, Churu, Rajasthan the production of minerals
have not taken place since the expiry of the Consent to Operate in both
mines. The quantum of illegal mining that had occurred in the past, the
office of the Assistant Mining Engineer, Churu, Rajasthan had issued a
Show Cause notice for illegal mining to leaseholders on 30-12-2022.
After subsequent representation by the leaseholders on 12.01.2023 &
18.01.2023, again Show Cause notice showing details and quantum of
illegal mining i.e. 53,842 MT overburden and 3,40,890 MT of mineral
(masonry stone) extracted illegally was issued to the leaseholders on 14-
08-2023.A copy of the Show Cause notice is attached as Annexure-R-11.

ML No. 01/2020, Kirta Ram, Khasra No. 90 at Village-Dungras
Athuna, Tehsil-Bidasar, District-Churu, Rajasthan.

A corrigendum letter number S. No./Survey/DCF/2023/7337 dated
28.08.2023 issued by the Deputy Conservator of Forest, Churu,
Rajasthan, stated that a corrigendum is hereby submitted in the
previously submitted report mentioned in the subject. The Para
mentioned at bullet no. 2 in Point no. 3 (ML No. 01/2020 Village-
Dungras Athuna, Tehsil Bidasar) that stated “A decade old hillock scarp
due to illegal mining is present next to this mining lease, but at present

no illegal mining is being done” should be removed from Point 3 and has
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to be inserted as bullet no. 2 in Point 2 (ML No. 95/2005, Village-
Gopalpura, Tehsil Sujangarh) as it is, that is “A decade-old hillock scarp
due to illegal mining is present next to this mining lease, but at present

no illegal mining is being done”. Copy attached as Annexure-R-9.

» ML No. 39/2013, M/s Nirmal Stone, Khasra No. 471/141 at Village-
Dungras Athuna, Tehsil-Bidasar, District-Churu, Rajasthan.

Show Cause Notice dated 30.05.2023 issued for unauthorized mining. In
response, a reply was received on 15.06.2023 from M/s Nirmal Stone
and after subsequent representation by the leaseholder, a demand notice
of Rs. 10,35,300/- for illegal mineral dispatch that had occurred, was
assessed to be 2958 MT of mineral (masonry stone) issued by the office of
the Assistant Mining Engineer, Churu on 14.08.2023.Copy of letter

attached as Annexure-R-15.

> Rajasthan State Pollution Control Board has issued Show Cause
notices

Adequate green belt has not been developed around both mining (ML No.
95/2005- Kuldeep Singh and ML No. 31/2007 - Kuldeep Singh) leases
and Rajasthan State Pollution Control Board has issued Show Cause
notices vide letters dated 14-07-2023 regarding the same. Copy attached

as Annexure R-13.

> Reply from Rajasthan State Pollution Control Board

There are two distinct methods by which the detection of illegal mining
activities is ascertained. Firstly, illegal mining is deemed to have

transpired when the officially reported production figures provided by the
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Mining Department surpass the authorized production limits as
stipulated in the consent or environmental clearance (EC) permissions.
Based on the production data duly issued by the AME Office Churu
pertaining to the specified mines, no such infringement was identified.
Secondly, illegal mining is established when minerals are extracted
beyond the confines of the designated lease boundaries, a circumstance
that applies to the situation at hand. And in this matter, it is submitted
that as per Chief Secretary, Govt. of Rajasthan order vide letter no.
P.14(1) Mines/Group-2/2012 dated 05.07.2021, action on illegal mining
that will occur/has occurred on Khatedari land beyond mining lease
boundary would be taken by revenue department. In addition, for the
sake of environmental loss and damages, Environmental compensation is

being proposed by the committee quantum of which is calculated below.

Assessment of Environmental Compensation:-

The committee opined to assess the environmental compensation by
refereeing the Rajasthan Minor Mineral Rules, 2017. Under Section 54

[llegal mining, transportation and storage of minerals following is stated as:

(1) No person shall undertake any prospecting or mining operations in any

area without holding any mineral concession, permit or any other
permission granted or permitted under these rules, as the case may be

and shall not dispatch mineral from the mines, except from the quarry

licenced area or bricks, without valid rawanna or transit pass.

OA No. 60/2023 (CZ) Kuldeep Singh RathoreVsState of Rajasthan &Ors. Hon ble National Green

Tribunal [Central Bench] Page 25



(2) No person shall transport or store or cause to be transported or stored
any mineral otherwise than in accordance with the provisions of these

rules.

(3) Whoever contravenes the provisions of sub-rule (1) and (2) shall be
punished with imprisonment for a term which may extend to five years

or with fine which may extend to five lacs rupees, or with both:

Provided that the Additional Director Mines, Superintending Mining
Engineer, Superintending Mining Engineer(vigilance), Mining Engineer,
Mining Engineer (vigilance), Assistant Mining Engineer, Assistant Mining
Engineer (vigilance), Mines Foreman, Surveyor or any other officer or
official authorised by the Government, Director or Additional Director
Mines may either before or after the institution of the prosecution,
compound the offence committed in contravention of the sub-rule (1)

and (2) on payment of cost of mineral and compound fee.

“Cost of the mineral shall be taken as ten times of royalty in lieu of rent,
royalty, compensation for environmental degradation and tax chargeable

on the land occupied without lawful authority, etc.”

Based on the above, the committee opined to assess the cost of mineral that
includes the compensation for environmental degradation too.

The calculation is as tabulated below:
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Calculation for Environmental Compensation for Environmental Damage

S. Mining Name and Area of illegal mining (in m3) Extraction of Royalty Rate Compensation #
No. | License address of the illegal mineral Rs. 35/ MT (10 times of
No. licensee (in MT) as per royalty)
demand notice
and Show Cause
notice issued by
office of the
Assistant
Mining
Engineer, Churu
1. | ML No.|M/s Nirmal Stone, | Pit No. 1- 1200 m3
39/2013 | Khasra No. | Pit No. 2-64 m3
471/141 at Village- 2958 MT Rs. 1,03,530.00 Rs.10,35,300.00
Dungras Athuna,
Tehsil-Bidasar,
District-Churu,
Rajasthan.
2. | ML No. | Shri Kuldeep | --Pit No. 1 (ML No. 31A/2007)-
31/2007 | Singh, Khasra No. | 23005.34 m3
1684 /636 at | --Pit No. 2 (ML No. 31A/2007)-
3. ML No. | Village-Gopalpura, | 19481 m3
95/2005 Tehsil-Sujangarh, --Pit No. 3 (ML No. 31A/2007&
District-Churu, 95A/2005)-77919.75 m3 340890 MT Rs. Rs.
Rajasthan --Pit No. 4 (ML No. 31A/2007 1,19,31,150.00 11,93,11,500.00
&95A/2005)-13414.64 m3
--Pit No. 5 (ML No. 95A/2005)-
34864 m3

# As per the cost of Rajasthan Minor Mineral Rules, 2017 Section 54the cost of mineral is considered as 10 times of

the royalty in lieu of rent, royalty, compensation for environmental degradation and tax chargeable on the land
occupied without lawful authority, etc.
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The Environmental Compensation imposed and recoverable (Rajasthan
Minor Mineral Rules, 2017) is quantified are as under:

AQ

Environmental Compensation imposed to ML No. 39/2013 (M/s

Nirmal Stone, Khasra No. 471/141 at Village-Dungras Athuna,
Tehsil-Sujangarh, District-Churu, Rajasthan):-

e Cost of mineral (10 times of royalty) = Rs.10,35,300.00 (Ten Lakhs
Thirty Five Thousand Three Hundred Rupees only)

Environmental Compensation imposed to ML No. 31/2007 & ML No.
95/2005 (Shri Kuldeep Singh, Khasra No. 1684/636 at Village-
Gopalpura, Tehsil-Sujangarh, District-Churu, Rajasthan):-

e Cost of mineral (10 times of royalty) = Rs. 11,93,11,500.00 (Eleven
Crore Ninety Three Lakhs eleven thousand five hundred rupees only)

Note- With respect to ML No. 31/2007 & ML No. 95/2005, Environmental
Compensation may be recovered after submission of reply by the
leaseholder.
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Conclusions:-

1. Status of Environment Clearance and Consent to Operate of all the

leases and Stone crusher under reference:

S. | Mining Name of the Area of Status of Status of EC
No. | License | licensee & Address | mining | Consent to
No. lease Operate
Valid up to
ML No. | Shri Kuldeep Singh, 1.0 31.03.2023 Obtained EC
31/2007 Khasra No. hectare | (CTO-expired) | From DEIAA on
1684/636 at 23-02-2018
Village-Gopalpura, Copy of EC
Tehsil-Sujangarh, attaches as
Annexure- R-21.
District-Churu,
Rajasthan
ML No. | Shri Kuldeep Singh, 1.0 30.06.2021 Obtained EC
95/2005 Khasra No. hectare | (CTO-expired) | from SEIAA on
1684/636 05-05-2016
at Village- Copy of EC
Gopalpura, Tehsil- attaches as
Sujangarh, District- Annexure- R-22
Churu, Rajasthan
ML No. Shri Kirta Ram, 2.95 31.05.2026 Obtained EC
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at
Village-Dungras
Athuna, Tehsil-
Bidasar, District-

Churu, Rajasthan

01/2020 Khasra No. 90 hectare from SEIAA on
at Village-Dungras 30-03-2021
Athuna, Tehsil- Copy of EC
Bidasar, District- attaches as
Churu, Rajasthan Annexure- R-23
ML No. M/s Nirmal Stone, 1.0 30.04.2028 Obtained EC
39/2013 | Khasra No. 471/141 | hectare from SEIAA on

24-04-2015
Copy of EC
attaches as

Annexure- R-24

Stone Crusher Unit

. No. Name of the

licensee

Address

Status of Consent to

Operate valid up to

M/s Maa
Durga Stone
Crushing

Company

Khasra No. 1201/692 at
Village Chadwas, Tehsil-
Sujangarth, District Churu,

Rajasthan

31.12.2031
Copy of CTO attaches

as Annexure- R-25.
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2. Status of illegal Mining:

S.No.

ML No.

Illegal Mining observed

Illegal Mining
in adjacent

Forest land

ML No. 31/2007

Sh Kuldeep Singh,
Khasra No. 1684/636

at Village-Gopalpura,
Tehsil-Sujangarh,
District-Churu,
Rajasthan

Yes

53842 MT overburden and
340890 MT of mineral
(masonry stone) extracted
illegally for both the leases
(31/2007 and 95/2005)
combined.

No

ML No. 95/2005

Sh Kuldeep Singh,
Khasra No. 1684 /636

at Village-Gopalpura,
Tehsil-Sujangarh,
District-Churu,
Rajasthan

Same as above

Same as above

ML No. 01/2020

Shri Kirta Ram,

Khasra No. 90

At Village-Dungras
Athuna, Tehsil-Bidasar,
District-Churu,
Rajasthan

No

No

ML No. 39/2013

M/s Nirmal Stone,
Khasra No. 471/141

at Village-Dungras
Athuna, Tehsil- Bidasar,
District-Churu,
Rajasthan

Yes.

2958 MT of mineral
(masonry stone) extracted
illegally

No

3. Source of raw material at M/s Maa Durga Stone crusher has been

verified and found from legal source as per the records of Department of

Mines and Geology. It was informed that no mining lease has been

allotted to M /s Maa Durga Stone Crushing Company.
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The working of mining leases under reference has not entered the

adjacent forest land boundary.

Action on illegal mining has been initiated by the Department of Mines

and Geology.

Katani Rasta (Common pathway) situated near ML No.- 39/2013 was on
the Khatedari land had existed earlier and the same has been obstructed
due to mining activity. The route is in non-existence for common use at
present. However, as per records of Assistant Mining Engineer (AME)

Office Churu, alternate pathway was provided for common use.

Recommendation:-

. Mining Department should expedite the recovery of penalty for the
mineral/revenue losses occurred, after receiving the reply from the lease
holder (ML No. 31/2007 (Kuldeep Singh) and ML No. 95/2005 (Kuldeep

Singh) as per the mining rules.

. Mining Department should recover (mineral/revenue losses) already
Imposed penalty on lease holder (ML No. 39/2013, M/s Nirmal Stone) at the

earliest as per the mining rules.

. Mining department should be vigilant on illegal expansion of the leases for

preventing illegal mining.
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4 The lease holder should ereqye Plantation in 33 % of the lense arca as per the

CT0 condition,

3. The Forest Department shayjq be vigilant in protecting the forcsl arcas close

to the mining leage area. The dep

———

artment should complete the demarcation

ol forest boundaries with pillars and also 10 construct pucca walls at the

boundaries near mine lease areas (o preven expansion of mining leases and

the consequent illegy) Mining,

Wk ’
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Dr. Yogendra Kumar Saxena
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ANNEXURE-R-1

[tem No.02
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL
(By Virtual Mode)

Original Application No.60/2023(CZ)

Kuldeep Singh Rathore Applicant
Versus

State of Rajasthan & Ors. Respondent(s)

Date of hearing: 26.07.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s) : None

For Respondent(s): Mr. Sandeep Singh Baghel, Adv. for RSPCB
ORDER

L. Cognizance was taken by this Tribunal Suo Moto of Letter Petition

dated 24.10.2022, sent by Kuldeep Singh Rathore, resident of village lyara,
Tehsil Sujangarh, District Churu (Rajasthan), alleging that illegal mining
is going on by Maa Durga Stone Crushing Company in village Chadwas,
Tehsil Bidasar, District Churu (Rajasthan) and mining lease was granted

over 1 hectare but has spread over 7 hectares, illegally.

2. Tribunal vide order dated 24.05.2023, found it appropriate to
constitute a Joint Committee comprising District Magistrate, Churu, State
Pollution Control Board and District Forest Officer and directed it to submit

a factual Report.

3: Pursuant to the said order, a factual Report dated 17.07.2023 has
been submitted through Regional Ofﬁcer. District Nagaur, State of
Rajasthan. The report shows that pursuant to the order, District
Magistrate nominated Additional District Magistrate, Sujangarh as his

representative and the Committee consisted of the following members:
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(1) Shri Bhagirath Shakh, ADM Sujangarh, District-Churu,
(i1) Smt. Savit Dahiya, DCF Churu, District- Churu,
{iii)  Shri Sochan Lal Guru, AME Chur, District- Churu,

(iv)]  Smt. Savita, Regional Officer, RSPCB, Nagaur (Nodal Officer).

4. The said Committee visited village Gopalpura Tehsil Sujangarh and
village Dungras Athuna, Tehsil Bidasar and found four mining leases

operating thereat. Details of these mining leases are as under:

Sl. | Mining Name of the Address Area of
No. | License | licensee mining
No. permitting

Village-Gopalpura,
Tehsil-Sujangarh,
District- Churu

1. {95/05 Kuldeep Singh | Khasra No. 1684/636 1.0 hectare

Tehsil- Bidasar,
District-Churu

2. [01/2020 |Kirta Ram | Khasra No. 90 2.9500
Village-Dungras hectares
| Athuna

Village-Gopalpura,
Tehsil-Sujangarh,
District Churu

3. | 31/2007 | Kuldeep Singh | Khasra No.1684/636,| 1.0 hectare

Village-Dungras
Athuna,
Tehsil-Sujangarh,
District Churu

4. | 39/2013 | Nirmal Stone KhasraNo.471/141, 1.0 hectare

i Report also shows that Kuldeep Singh in both the leases and Nirmal
Stone were found indulged in illegal mining in the surveys conducted in
respect to ML No.31/2007 on 17.12.2022; ML N0.95/2005 on 16.12.2022
and ML No0.39/2023 on 15.05.2023 and, thereafter, show cause notices
were issued to them on 30.12.2022, 30.12.2022 and 30.05.2023
respectively, but no final order has been passed till date by the Mining

authorities.

6. With respect of the forest land, Deputy Conservator of Forest, Churu
has sent a letter dated 18.07.2023, stating that at present no illegal mining

on forest land is going on though in the past, there was illegal mining as a

]
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result whereof, a hillock scrap is present next to the above mentioned
mining leases. Deputy Conservator Forest also said that green belt is not

developed around the mining lease areas and nearby crushers.

7- In the report also despite noticing earlier illegal mining, Committee
has find itself satisfied by observing that on the date of inspection i.e.,
14.07.2023, no illegal mining was going on. It is interesting to note that in
respect of ML No.95 of 2005 and ML No.31 of 2007, it is said that the
mining operations are going on and in respect of ML No.01 of 2020 and ML
No0.39 of 2013, it is said that mining activities were closed yet it is said that
they were not indulged in illegal mining though notices of illegal mining

were issued to Nirmal Stone as late as on 30.05.2023.

8. In respect of two mining leases of Kuldeep Singh, show cause notices
were i1ssued on 30.12.2022 by the Mining authorities still no final order

has been passed till date.

9. It is also surprising that despite illegal mining conducted by three
mining lease holders, no action has been taken by Rajasthan State
Pollution Control Board (hereinafter referred to as ‘RSPCB’) under the
provisions of Water (Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as

‘Air Act, 1981’) and Environment (Protection) Act, 1986 (hereinafter

referred to as ‘EP Act, 1986’).

10. The documents of ‘Consent to Operate’ under Air Act, 1981 issued
to the above mining lease holders have been placed on record which show

grant of EC to mining lease holders as under:

= |

"SI | Mining | Name of the | Date of EC Authority | Date of
| No. | License Lease | CTO
| |Lease No. | holder i | B
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(1. 01/2020 |KirtaRam | 30.03.2021 | SEIAA, | 25.06.2021

‘ ) ‘ Rajasthan |

[2. 13172007 | Kuldeep 123.02.2018 | DEIAA, 115.05.2018

]~ Singh | { Churu |

| 3. [39/2013 |Nirmal Stone | 24.04.2015 | SEIAA, 115.05.2018

; B Rajasthan |

4. [95/2005 | Kuldeep 05.05.2016 | SEIAA, 11.08.2016
Singh | Rajasthan_|

11.  The orders of CTO appended to the Report show that validity period
of CTO granted to Kuldeep Singh in respect of both the mining leases had
already expired. Even on the date of inspection by joint Committee i.e.,

14.07.2023, CTO had expired.

12.  The above discussion shows that the report is incomplete and self-
contradictory. First of all, names of mining lease holders have not been
mentioned; secondly, in respect of ML No.31/2007 (Kuldeep Singh), and
ML No. 95/2005 (Kuldeep Singh). it is said that both these mining leases
are non-operational since 31.03.2023 and 30.06.2021 but in respect of ML
No0.95/2005, the same report has stated that in survey conducted on
16.12.2022, illegal mining was found in respect whereto show cause notice
was issued to Kuldeep Singh on 30.12.2022. If mining was closed on
30.06.2021, how it could operate on 16.12.2022. Report also do not show
that any action has been taken by the authorities concerned in respect of
illegal mining carried out in the past, on the forest land; The mere fact that
after order was passed by this Tribunal and Committee visited the site and
at that time, if no illegal activities on forest land were found, is not suffice
for not taking in respect of past violations i.e., illegal mining on forest land
which is evident from the report of Deputy Conservator of Forest, appended
to joint Committee Report and this fact also find mention in the joint

Committee Report.

13.  With regard to Maa Durga Stone Crushing Company, village

Chadwas, Tehsil Bidasar, District Churu, which was specifically,
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mentioned in order of Tribunal, report has only mentioned that he had
procured raw material duly verified by Assistant Mining Engineer Office,
Churu and found source of raw material as legal. No detail facts in this

regard have been given.

14.  We are not satisfied with the above Report. Hence, we constitute a
new Committee comprising (1) Member Secretary, Rajasthan State Pollution
Control Board, (ii) CPCB. (iii) Integrated Regional Office, MoEF&CC, Jaipur
(iv) representative of Additional Chief Secretary, Mines, State of Rajasthan
and (v) representative of PCCF, State of Rajasthan. State Pollution Control
Board and CPCB shall be the Nodal Agency. The said Committee shall visit
the site, collect relevant informations and submit Report within one month
before Registrar Central Zonal Bench, Bhopal by e-mail at ngtezbbho

mpegov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.

15. Further, we direct that mining lease holders namely Kirta Ram R/o
village Dungras Athuna, Tehsil Bidsar and District Churu, Kuldeep Singh
R/o Gopalpur, Tehsil Sujangarh, District Churu, and M/s Nirmal Stone,
A-60 Ganesh Colony, Privhan Nagar Khatipura, Jaipur (Rajasthan) shall
be impleaded as respondents 2, 3 and 4; and Collector, Churu, District
Forest Officer, Churu and Rajasthan State Pollution Control Board through

its Member Secretary, shall be impleaded as respondents 5, 6 and 7.

16. Registry shall issue notices to newly impleaded respondents serving
copy of letter petition and orders passed by this Tribunal as also copy of

Joint Committee Report, already received.

17. Newly impleaded respondents may file their response within two

weeks after receipt of notice.
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18. List this matter on 06.09.2023.

19. A copy of this order be forwarded to Member Secretary, Rajasthan
State Pollution Control Board, CPCB, Integrated Regional Office,
MoEF&CC, Jaipur, representative of Additional Chiel Secretary, Mines,
State of Rajasthan and representative of PCCF, State of Rajasthan by e-

mail for compliance.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

July 26, 2023
Original Application No. 60/2023(CZ)
MK
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Item No. 05 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 133/2023
Kuldeep Singh Rathore Applicant
Versus

State of Rajasthan Respondent

Date of hearing: 24.05.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a complaint received by post/e-mail

ORDER

1 This original application has been registered under Section 14 and
15 of National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT
Act, 2010°) on a letter petition dated 24.09.2022 sent by Shri Kuldeep
Singh Rathore Resident of village Iyara, Tehsil Sujangadh, Distt. Churu,

Rajasthan.

2. The grievance raised in the letter petition is that there is illegal
mining being carried out by M/s Maa Durga Stone Crusher Chadwas,
Bidasar, Churu who was granted mining lease over an area of one
hectare but it has spread over its mining activities on seven hectare of
land. Despite several complaints to the authorities, no action has been
taken and illegal mining causing damage to the environment is still

continuing.
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3t The applicant has also given the location details of the illegal
mining in Khasra No. 1684 /636 by giving latitudes and longitudes and
claim that more than two lakh metric tons of mineral has been illegally

mined from the sites in question.

4. In our view, a substantial question relating to environment due to
implementation of Scheduled Enactment under NGT Act, 2010 has
arisen. However, before taking any further action in the matter we find it
appropriate to obtain a factual report for the purpose whereof we
constitute a Joint Committee comprising District Magistrate Churu, State
Pollution Control Board and District Forest Officer who shall visit the site,
collect relevant informations including assessing extent of environmental
damage caused and submit a factual as well as action taken, if any,

report within two months.

3. State PCB shall be the nodal agency for coordination and

compliance of this order.

6. The report shall be submitted before Registrar, Central Bench,
Bhopal, by e-mail, preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF, who shall place the

matter before the Bench for further action.

7. The Registry shall transfer record of this matter to Central Bench,

Bhopal for further proceedings.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

May 24, 2023
Original Application No. 133/2023
HB
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A THR
GOVERNMENT OF INDIA
AT, 3 Td STy Iiadd warerd
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
&rtg Frafer, MY dea wEfea, sy /Regional Office, Gandhinagar/(Sub-Regional
Office, Jaipur)

Dated: 04" August, 2023

To

The Regional Director,

Regional Directorate, Bhopal,
Central Pollution Control Board,
Vithal Market, Paryavaran Parisar,
E-5, Arera Colony, Bhopal,
Madhya Pradesh — 462016.f

Sub: Nomination of an official as a member of committee constituted by Hon’ble NGT vide
order dated 26.07.2023 in the matter of O.A. No. 60/2023(CZ); Kuldeep Singh Rathore Vs.
State of Rajasthan & Ors. - reg.

Ref: Letter received from CPCB, Bhopal dated 02.08.2023.

Sir,

In reference to the above cited subject, and captioned letter regarding nomination of the
Officer from Ministry of Environment, Forests and Climate Change, Government of India in
0.A. No. 60/2023(CZ); Kuldeep Singh Rathore Vs. State of Rajasthan & Ors., this is to inform
that the undersigned (Mob: 9413845550; email: mahesdutt.purohit@gov.in) has been
nominated for the said committee.

& This issues with the approval of the Competent authority.

Sincerely,

(Er. Mahesh Dutt Purohit)

Joint Director(S)/Scientist ‘D’

Ministry of Environment, Forests and Climate Change
SRO, Jaipur

Copy to:
1. Smt. Shruti Rai Bhardwaj, Director/Scientist ‘F’, Monitoring Cell, MoEF&CC,
New Delhi — For information please.

T218&1216 "swwawaa ", FEREEAE &9, T - 303008/ A-218& B2-216, “ARANYA BHAWAN™ Jhalana

Institutional Area, Jaipur-302004
zoa/Tel No: 0141-2713858, 2713786 Email: iro_jaipur-mefec@gov.in
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fdgm NGT OA No. 60/2023(CZ) “Kuldeep Singh Rathore Vs. State of Rajasthan
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Principal Chief Consevator of Forest NGT Case

Rajasthan Forest Department,
Government of Rajasthan
Van Bhawan, Vaniki Path,
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faswa: NGT OA No. 60/2023(CZ) “Kuldeep Singh Rathore Vs. State of Rajasthan
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Regional Office Sikar ANN EX,URE‘ Rzl
Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0t . ATy
M
S Phone: 01572-248009
|
Registered
File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo  518.2019/sikar/5173 Date: 15/05/2018
Unit Id : 93,875
M/s KULDEEP SINGH.

GOPALPURA, GOPALPURA

Tehsil : Sujangarh District : Churu

E-Mail : kuldeepsingh0099@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-GOPALPURA,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L.N0.31/2007 ).

Ref: (i) Your application dated 24/04/2018
(ii) Received on 24/04/2018

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. KULDEEP SINGH. a Mine of
Minor Mineral having M.L.No-M.L.NO.31/2007in an area measuring 1.0000
Hectares at/near Village-GOPALPURA ,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 24/04/2018 to 31/03/2023

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 STONE BALLAST 195728.0000 TPA

Sign -hot

Di Iﬂ:?l‘ Y
w?mv KA

Date: 2018,
11:22:5 _|
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
e e e
P
114 Phone: 01572-248009
N
Registered
File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNe  5018-2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875
4 That you shall achieve following standards in ambient air in mine area / mining
activities.
Pollutant Standards for Ambient Air Standards for mining activity
3
SPM 500 pg/M SPM = 600 pg/M>
SOz 120 pg/M?
(To be measured between 3 to
NOx 120 pg/M? 10 meters from mining
ivi
co 5000 pg/M® activity)

5

7

10

11

That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any
and submit a copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.L.No.-M.L.NO.31/2007 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process if any and for any addition/ modification/ alteration or change in
process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the DEIAA
vide letter no.F1()/DEIAA/CHURU/EC/2018/368 dated  23.02.2018 shall
be strictly complied with and submit periodical compliance report.

That unit shall not exceed production capacity 195728 TPA without prior
Environment Clearance & comply with the MOEF,GOl notification dated
09-09-2013.

This consent is subject to the orders of the Hon’ble NGT in the matter of
0.A. No0.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other
related matters.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities

Signature-Not

Verfi
Digi
VINAY
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Regional Office Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
P
St e Phone: 01572-248009
W
Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371
OrderNo  18-2019/Sikar/5173 Date: 15/05/2018
Unit Id : 93,875

12 That the project proponent shall obtain Environmental Clearance and/ or

14

15

16

17

18

19

wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986 or the
wildlife(Protection) Act 1972and any orders of the Hon'ble NGT or the
Hon’ble Supreme Court.

If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the Ilessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs

The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

That no ground water shall be extracted without prior permission from
the CGWA.

That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

That lease shall not extract the mineral more than year wise quantity
mentioned in the approved mining plan without obtaining prior consent
from the board and its compliance must be ensured.

That the Lease holder shall provide adequate design rain water
harvesting structures.

That this Consent period shall be coterminous with the validity of mining
lease.

163

20 That all other general conditions enclosed as Annexure shall be strictly complied
with.

21 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

Page 3 of 4

Signature-Not

Varw

Di i S Yy
ViEIAY

Date: 2018
11:22:5



164

Regional Office Sikar

, Rajasthan State Pollution Control Board
= L Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
= Phone: 01572-248009
[

Registered

File No F(Mines)/Churu(Sujangarh)/1911(1)/2018-2019/370-371

OrderNo  5418.2019/Sikar/5173 Date: 15/05/2018

Unit Id : 93,875

22 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

23 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

Encl: As Above

Yours sincerely
Regional Officer
Copy To:-
1 Master File.
Regional Officer
Ve

Date: 2018;

Page 4 of 4
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“onal Office Sikar AMNE xURﬁ’R‘:S-
Rajasthan State Pollution Control Board
E Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 01
W""‘ Phone: 01572-248009

Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  9016-2017/Sikar/4238 Date: 11/08/2016
Unit Id : 33,459
M/s Kuldeep Singh

M.L. No.- 95/05, Gopalpura

Tehsil : Sujangarh District : Churu

E-Mail : kuldeepsingh121@gmail.com

Sub:  Grant of Consent to Operate  under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Gopalpura,
Tehsil-Sujangarh, District- Churu (M.L.No-M.L. No.- 95/05).

Ref: (i) Your application dated 31/07/2016
(ii) Received on 01/08/2016

Sir,
In view of the details submitted vide your above referred apphcation/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act, 1981 is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in tavour of M/s. Kuldeep Singh, a Mine of Minor
Mineral having M.L.No-M.L. No.- 95/05in an area measuring 1.0000 Hectares
at/near Village-Gopalpura Tehsil-Sujangarh, District-Churu.

2 Thatthis consent is valid for a period from 31/07 /2016 to 30/06/2021

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
1 STONE BALLAST 40000,0000 TPA

i
§

lgg
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File No
Order No

Unit Id :

4

5

7

10

11

xs'onal Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
Phone: 01572-248009
Registered
F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316
2016-2017 /Sikar/4238 Date:
33,459

11/08/2016

That you shall achieve following standards in ambient air in mine area / mining
activities.

Pollutant Standards for Ambient Air Standards for mining activity

-
SPM 500 pg/M SPM = 600 pg/M’

S0 120 pg/M*

(To be measured between 3 to
10 meters from mining
activity)

NOx 120 pg/M*

Co 5000 pg/M*

That your mining will not intersect the Ground Water Table during the consent
period and the permission from the Central Ground Water Authority shall be
obtained for intersection of Ground Water Table/ abstraction of ground water, if any
and submit a copy of the same to the Board.

That this Consent to Operate is for mining / processing / beneficiation of product as
mentioned above in M.LNo.-M.L. No.- 95/05 and a separate Consent to Operate is
required to be obtained for any other Mineral mining/ processing/ beneficiation
Plant/process it any and for any addition/ modification/ alteration or change in
process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter No.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(EC)
14-15 dated 05.05.2016 shall be strictly complied with.

That this Consent period shall be coterminous with the validity of mining
lease.

That unit shall not exceed production capacity 40000 TPA without prior
Environment Clearance & comply with the MOEF,GOl notification dated
09-09-2013.

That the project proponent shall obtain Environmental Clearance and/ or
wildlife Clearance from the standing Committee of the NBWL. If and as
may be required under the Environment Protection Act 1986o0r the
wildlife(Protection) Act 1972and any orders of the Hon’ble NGT or the
Hon’ble Supreme Court.

That the lessee shall develop plantation in at least 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan

for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

Page 2 of 4
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lzg(mal Office Sikar

_— Rajasthan State Pollution Control Board
freme— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
W Phone: 01572-248009

Registered

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNe  5016-2017/sikar/4238 Date: 11/08/2016

Unit Id : 33,459

12 That the lessee should check the water channels in the mining lease area
and clear/clean them bhefore the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities.

13 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water dies/ponds/tanks/natural reservoirs.

14 The overburden should not be dumped in such a manner that it flows
with water in the nearby tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get
washed away to the nearby water tanks and lakes etc. during the rainy
season.

15 That grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

16 That all other general conditions enclosed as Annexure shall be strictly complied
with.

17 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit wil comply with the provisions ol
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

18 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

19 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted i the past or that could be
instituted against you by the State Board for violation ol the provisions ot the Act or
the Rules made thereunder.

']
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Wmal Ofhice Sikar

Rajasthan State Pollution Control Board

Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
W Phone: 01572-248009

Registered

-

File No F(Mines)/Churu(Sujangarh)/1327(1)/2011-2012/1315-1316

OrderNo  5016-2017/Sikar/4238 Date:  11/08/2016

Unit id 33,459

Encl: As Above

Yours sincerely

Regional Officer

Copy To:-
1 Master File

Regional Officer

Paged ol 4
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Regional Office Sikar 4
— ANNEVRE-R-b

e e Rajasthan State Pollution Control Board ——
o SIS — Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 0( § S :

=N Phone: 01572-248009

|
Revised Consent

File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/405-406

OrderNo  ,451.2022/Sikar/5994 Date: 25/06/2021

Unit Id : 112,964

M/s Kirta Ram

ML NO 01/2020 REF.20201000019128 KHASRA NO 90 VPO- DUNGRAS AATHUNA
TEHSIL- BIDASAR DIST-CHURU, CHURU
Tehsil : Bidasar District : Churu

E-Mail : kirtaram1976@gmail.com

Sub: Grant of Consent to Establish under section 21(4) of Air (Prevention & Control of
Pollution)  Act, 1981for your Minor Mineral Mine at near Village-CHURU,
Tehsil-Bidasar, District- Churu (M.L.No-ML NO 01/2020).

Rel# (i) Your application dated 25/06/2021
(ii) Received on 25/06/2021

Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Establish under section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. Kirta Ram, a Mine of Minor
Mineral having M.L.No-ML NO 01/2020in an area measuring 2.9500 Hectares

at/near Village-CHURU ,Tehsil-Bidasar,District-Churu.

2 That this  consent is valid for a period from 25/06/2021 to 31/05/2026, or
commencement of production whichever is earlier.
3 That this consent is valid for following mining activities :-

Mineral i i it V}e’ﬁﬁggtted Mining Capacity

v 1 MASONARY STONE Digitally si éﬂ%rmé&&kﬁ0.000U TPA J
Date: 2021|06.25 1€:08:27 IST

HEeason-ot

Location J
4 That the project proponent will comply with the Standard as prescribed vide the Ministry of

Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

5 That you shall not operate the mine without obtaining Consent to Operate from the
Board.

Page 1 of 4
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Regional Office Sikar

s Rajasthan State Pollution Control Board
o Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001
R ]
Sl Phone: 01572-248009
|2 d
Revised Consent
File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/405-406
OrderNo  ,021-2022/Sikar /5994 Date: 25/06/2021
Unit Id : 112,964
6 That this consent to establish/consent to operate is only for carrying out mining of

7

10

11

12

13

14

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of the mine shall ensure that all the
conditions imposed in the Environmental Clearance granted by the SEIAA
vide letter no.F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.1(a)B2(18515)
2019-20 Jaipur dated 30.03.2021 shall be strictly complied with.

That unit shall not exceed production capacity 453180 TPA without prior
Environment Clearance & comply with the MOEF,GOl notification dated
09-09-2013.

That the grant of this consent to operate is issued from the environment
angle only, and does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time- being in
force,rests with the industry/ unit/ project proponent.

That the grant of this consent to operate shall not, in any way,
adverselyaffect or jeopardize the legal proceedings, if any, instituted in
the past or that could be instituted against you by the State Board for
violation of the provisions of the Act or the Rules made there under

That the lessee shall submit mining scheme after duly approval by the
Deptt. of Mines & Geology, Govt. of Rajasthan and shall not extract mining
more than the quantity approval by the DMG nat EO—

That the project proponent shall obfa ys[gnx“fﬁN Al aigl Clearance and/ or
wildlife Clearance from the standing2if ';gm,,gg géisrthe NBWL. If and as
may be required under the Envif‘&cﬁﬁ’ient —Protection Act 1986 or the
wildlife(Protection) Act 1972 and any orders of the Hon'ble NGT or the
Hon’ble Supreme Court,

This consent is subject to the orders of the Hon'ble NGT in the matter of
0.A. No0.123/2014- Himmat Singh Vs State of Rajasthan & Ors. And other
related matters.

That the lessee shall develop plantation in atleast 33% of the total lease
area to maintain Ambient Air Quality around the mine and the action plan
for plantation (as per the mining plan/eco friendly mining plan) shall be
implemented.

Page 2 of 4




Regional Office Sikar 171

Rajasthan State Pollution Control Board
T —— Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

\%‘H Phone: 01572-248009

Revised Consent

File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/405-406

OrderNo  5021-2022/sikar/5994 Date: Z5/06/2021

Unit Id : 112,964

15 That the lessee should check the water channels in the mining lease area
and clear/clean them before the rains start. Water should flow in its
natural path and there should be no obstruction created by way of mining
activities,

16 If diversion of water channels becomes necessary due to availability of
mineral in lease area at a particular location only, new drains following
the contours be constructed by the lessee, so that water flows
un-obstructed to main water bodies/ponds/tanks/natural reservoirs.

17 The overburden should not be dumped in such a manner that it flows
with water in the nearly tanks, reservoirs and ponds etc. the lessee
should dump the overburden in such a manner that it does not get

- washed away to the nearby water tanks and lakes etc. during the rainy
season.
18 That Consent period shall be coterminous with the validity of mining
lease.
19 That this Consent to operate is valid subject to the validity of approved
Mining plan
20 That no ground water shall be extracted without prior permission from
competent authority
21 That the Lease holder shall provide adequate design rain water
harvesting structures.
22 That this revised consent letter shall supercede the earlier consent letter no
F(Mines)/Churu(Bidasar)/12(1)/2021-2022/401-402 dated 25/06/2021
23 That all other general conditions enclosed as Annexure shall be strictly complied
with.
24 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
v the Air (Prevention & Control of Poilutio@?aﬁg:e;;e\éﬂgia y such conditions as may
be specified from time to time by thg:;z%@efiﬁs eg?ﬂ‘”sﬂnder the provisions of the

aforesaid Act. Location

25 That the grant of this Consent to Establish is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.
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172 Regional Office Sikar

Rajasthan State Pollution Control Board
Shiv-Singhpura Housing Board Colony, Nawalgarh Road, Sikar-332 001

“# Phone: 01572-248009

Revised Consent

File No F(Mines)/Churu(Bidasar)/12(1)/2021-2022/405-406
OrderNo 5 51.2022/Sikar/5994 Date: 25/06/2021
Unit Id : 112,964

26 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

27 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project

- proponent.

Encl: As Above

Yours sincerely

Regional Officer
(A):  Copy To:-
1 Master File.

Regional Officer

Date: 2021.06.25 8:27 IST
Reason: SelfAttested
Location: |

Signatu::}o Verified
- Digitally sig by N'O raj Sharma

Page 4 of 4




- 39/20)3 173

Regional Office Nagour

i Rajasthan State Pollution Control Board L o)
First Floor, Cooperative Land Development Bank Ltd, Nagour :
B
W Phone: 01582-294353Fax: 01582-294353
Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857
OrderNo  5452.2023/Nagour/1223 Date: 17/03/2023
Unit Id : 65,226

M/s NIRMAL STONE,M.L NO.39/13

A-60 GANESH COLONY, PRIVHAN NAGAR KHATIPURA, JAIPUR- RA]J, JAIPUR

Tehsil : Jaipur District : Jaipur

E-Mail : manmohan_singh1989@yahoo.com, Phone :5135154

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-DUNGRAS
AHTUNA, Tehsil-Sujangarh, District- Churu (M.L.No-M.L.NO-39/13).

Ref: (i) Your application dated 27/02/2023
(ii) Received on 27/02/2023

Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act, 1981 is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in fag@,”&ung SredVIRMAL STONEM.L NO.39/13,
a Mine of Minor Mineral having @'&!‘zm‘o Y 1542;5&;9/13 in an area measuring

1.0000 Hectares at/neafsrsVHi¥age-DUNGRAS AHTUNA
,Tehsil-Sujangarh,District-Churu.

2 That this consent is valid for a period from 01/05/2023 to 30/04/2028

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 100000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Page 1 of 6
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Regional Office Nagour

Rajasthan State Pollution Control Board

[e———— First Floor, Cooperative Land Development Bank Ltd, Nagour
P
W Phone: 01582-294353Fax: 01582-294353
Registered
File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857
OrderNo  22.2023/Nagour/1223 Date: 17/03/2023
Unit Id : 65,226

5 That this consent to establish/consent to operate is only for carrying out mining of

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

I. That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance letter issued from State Level
Environment Impact Assessment Authority, Rajasthan  Letter No.
F1(4)/SEIAA/SEAC-Raj/Sectt/  Project/Cat.1(a) B2 (899)/14-15 Jaipur,
dated 24/04/2015 are strictly complied with.

II. This consent is being issued for production of Masonry Stone- 100000
TPA, at M.L. No. 39/2013, Near Village- Dungras Athuna,
Tehsil-Sujangarh, District- Churu.

III. That this consent has been issued with reference to DCF, Churu letter
no. 926 date 02/02/2023, which states that mine is situated at 8.7 KM

from Talchhappar Wild Life Centaurygg6.3..¥Mydfem boundary of proposed
ESZ and 0.107 KM from forest land. Digitall sig e

Date: 2023.03.17716:42:51 IST
Reasos, ﬁ

IV. That the Drills shall be operatedi:ivith —Water injection system i.e. wet
drilling be carried out during mining or the drills shall be operated with
dust extractors.

V. That regular water sprinkling should carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul roads, loading and unloading points and transfer points. It should be
ensured that Ambient Air Quality parameters confirms to the norms
prescribed by competent authority. Regular water sprinkling should be
carried out on haul roads to minimize dust generations.

VI. That no discharge of effluent shall be made within or outside the
premises.

VII. This consent is being issued in compliance to HO order No.
F.12(Gen-08)RPCB/Mines/1290-1314 dated 09.09.2022.
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Regional Office Nagour

—_— Rajasthan State Pollution Control Board
First Floor, Cooperative Land Development Bank Ltd, Nagour
P~
L= Phone: 01582-294353Fax: 01582-294353
N
Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857
OrderNo  5422.2023/Nagour/1223 Date: 17/03/2023
Unit Id : 65,226

7 I. That the lessee should dump the overburden in such a manner that it

does not get washed away to nearby water body i.e. ponds/lakes etc.
during rainy season. Provisions shall be made that rain water shall not
carry any debris/silt before entering into the flow channel.

IIl. That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

IIl. That plantation shall be developed so as to cover at least 33% of the
total land use for mining and allied activities.

IV. That this consent shall be subject to compliance of any direction or
order passed by court of law in the matter.

V. That this consent is subject to validity of approved mining plan and
mining lease.

VI. That the industry shall apply for Consent in prescribed application
form with requisite fee before 120 days from expiry of this Consent or
commissioning the plant whichever is earlier.

Signature Not Verified
Digitally si avita
Date: 2023.03.17716:42:51 IST

Reason: SelfAllested
Location
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Regional Office Nagour

ki Rajasthan State Pollution Control Board
—Raasthan ' X
First Floor, Cooperative Land Development Bank Ltd, Nagour
o
BN Phone: 01582-294353Fax: 01582-294353
|
Registered
File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857
OrderNe 5 452.2023/Nagour/1223 Date: 17/03/2023
Unit Id : 65,226

8

I. This consent is not evidence for ascertaining entitlement of land.

II. That proponent shall obtain the necessary permission from the forest
department, or other department/authority in concern if the mining lease
falls/comes under such area/ purview or scope of concern of forest,
eco-sensitive zone, conserved area and within the boundary limits of any
national park, sanctuary or other area defined by the forest department,
any authorities in concern time to time. The sole responsibility of
obtaining the permission from the departments in concerns i.e forest
department, Wild Life Board or other departments is of project
proponent. The project proponent shall ensure the operation of mining
lease only after obtaining the permission from the departments in
concern (if applicable).

IIl. That unit shall not dig any borewell or abstract Ground Water without
prior permission from the Central Ground Water Authority fresh water
demand shall be met out by legal supplier of fresh water only.

IV. That this consent is subject to the post audit of pollution control
measures and consent conditions. In case the lessee is found to have
flouted consent conditions or not having adequate pollution control
measures during inspection, than the action shall be initiated against the
mine as per law, gf;:t:;e % Vz:iﬁed

V. That this consent order is issued R 3RgmAi¢°0t the basis of documents
submitted by the applicant, if any iscrepancy is found in the
document/facts submitted by the unit than the action shall be initiated
against the mine as per law.
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Regional Office Nagour 177

Rajasthan State Pollution Control Board

[r—— First Floor, Cooperative Land Development Bank Ltd, Nagour
SN
%"“"‘#"‘ Phone: 01582-294353Fax: 01582-294353

Registered

File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857

OrderNo  5022-2023/Nagour/1223 Date: 17/03/2023

Unit Id : 65,226

9 I. That adequate measure shall be taken for control of fugitive emissions
from the area prone to air pollution,
Il. That the overburden generated shall be stacked at earmarked dump
site(s) only as per norms.
III. That Catch drains and siltation ponds of appropriate size shall be
constructed around the mine pit and over burden dumps to prevent run
off of water and flow of sediments directly into the agricultural fields and
water bodies and retaining wall shall be maintained around the
overburden as per norms.
IV. That the project proponent shall obtain Environmental Clearance
and/ or wildlife Clearance from the standing Committee of the
NBWL. If and as may be required under the Environment Protection
Act 1986 or the wildlife(Protection) Act 1972 and any orders of the
Hon’ble NGT or the Hon'ble Supreme Court.
V. This consent is subject to compliance of EIA Notification, 2006 and as
amended from time to time.
V1. That no single use plastic (SUP) item, which is banned vide Ministry of
Environment, Forest and Climate Change (MoEF & CC), Government of

India Notification dated 12.08.2021 shall be wused in industry/unit
premises. Signature Not Verified

Digitally si avita
10 That all other general conditions encloﬁﬁi“iﬁg’ \hiféxiire shall be strictly complied
with. S

11 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

12 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

13 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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Regional Office Nagour

Rajasthan State Pollution Control Board

First Floor, Cooperative Land Development Bank Ltd, Nagour
=T
“#y Phone: 01582-294353Fax: 01582-294353
|
Registered
File No F(Mines)/Churu(Sujangarh)/1863(1)/2015-2016/2855-2857
OrderNo  5022-2023/Nagour/1223 Date: 17/03/2023
Unit Id : 65,226

14 That the grant of this consent to establish/operate is issued from the environmental

(A):

angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above
Yours sincerely,

Regional Officer

Copy To:-

1 M.E, Department of Mines & Geology, Government of Rajasthan,Churu.
2 Master File.

(B):

Signature Not Verified

Digitally sk : vita

Date: 2023.0317716:42:51 IST

Reason: SelfAllgsted

Location
Mining Engineer/Assistant Mining Engineer, Department of mines and geology, Khanij Bhavan, Churu to inform
that this consent has been issued from the environmental angle only, and ensuring compliance of any other
law/act/rule/regulation or order of any court/tribunal is the sole responsibility of the project proponent and
concerned departments.

District/Divisional Forest Officer, Forest Department, Churu to inform that this consent has been issued from the
environmental angle only, and ensuring compliance of any other law/act/rule/regulation or order of any
court/tribunal is the sole responsibility of the project proponent and concerned departments.

Regional Officer
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ANN EXVRE-R-E

STONE MINING UNIT-M.L. No. 31/2007

Survey of STONE MINING UNIT established in Churu (Rajasthan) -
August 2023 in Hon'ble NGT Matter O.A. 60/2023 (CZ) order date
26.07.2023

S. No.

M.L. No. 31/2007

Name of Mining unit

Shri Kuldeep Singh
RSPCB Unit ID- 93875

Name of the Owner

Shri Kuldeep Singh S/O Shri Karni Singh
Ji

Full address Shri Kuldeep Singh S/O Shri Karni Singh
Ji
Khasra No. 1684/636, Village Gopalpura,
Tehsil- Sujangarh, District-Churu,
Rajasthan

Khasra No. Khasra No. 1684/636 at
Village Gopalpura, Tehsil- Sujangarh,

District-Churu, Rajasthan

Area of mining lease (in Acre)

1 Hectare

GPS Latitude GT Sheet No. 45 I/5

Coordinate 27°-44°-47.50” to 27°-44°-51.21”
Longitude 74°-22°-22.00” to 74°-22°-28.47"

Mine area pillars coordinates

(Latitude, Longitude) 1. 27°44°47.5, 74°22°22.76

2. 27°44°49.33, 74°22°22.00
3. 27°44°51.21, 74°22°27.71
4. 27°44°49.38, 74°22°28.47

Type of mining operation
(Mechanical/Semi-
mechanical/Manual)

Semi-mechanical

Environmental Clearance issued
on

DEIAA/CHURU/EC/2018/365-370,
District-Churu, Dated23-02-2018.

Consent to Operate valid up to

Consent to Operate valid up to 31-03-
2023.

Consented Production capacity

195728.0000 TPA

Operational status

Non-operational After 31.03.2023 due to
expiry of CTO

Details of blasting
(Controlled/uncontrolled), Deep
hole or shallow hole blasting

Controlled Shallow Hole Blasting
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STONE MINING UNIT-M.L. No. 95/2005

Survey of STONE MINING UNIT established in Churu (Rajasthan) -
August 2023 in Hon'ble NGT Matter O.A. 60/2023 (CZ) order date
26.07.2023

S. No.

M.L. No. 95/2005

Name of Mining unit

Shri Kuldeep Singh
RSPCB Unit ID- 33459

Name of the Owner

Shri Kuldeep Singh

Full address

Shri Kuldeep Singh S/O Shri Karni Singh
J

Khasra No. 1684/636, Village-Gopalpura,
Tehsil- Sujangarh, District-Churu,
Rajasthan

Khasra No.

Khasra No. 1684/636 at Village -
Gopalpura, Tehsil- Sujangarh, District-
Churu, Rajasthan

Area of mining lease (in Acre) 1 Hectare

GPS Latitude GT Sheet No. 45 1/5

Coordinate 27°44°42 8"
Longitude 74"22°31.00”

Mine area pillars coordinates
(Latitude, Longitude)

1. 27°44°45.22, 74°22°26.40
2. 27°44°48.27, 74°22°25.13
3. 27°44°49.40, 74°22°28.56
4. 27°44°46.35, 74°22°29.83

Type of mining operation
(Mechanical/Semi-
mechanical/Manual)

Semi Mechanical

Environmental Clearance issued
on

F1(4)/SEIAA/SEAC-
/Raj/Sectt/Project/Cat.1(a) B2 (EC)14-15
Jaipur, dated 05.05.2016.

Consent to Operate valid up to

Valid up to 30-06-2021.

Consented Production capacity | 40000.0000 TPA
Operational status Non-operational after 30.06.2021 due to
CTO Expire

Details of blasting
(Controlled/uncontrolled), Deep
hole or shallow hole blasting

Controlled Shallow Hole Blasting
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STONE MINING UNIT-M. L. No. 01/2020

Survey of STONE MINING UNIT established in Churu (Rajasthan) - Augﬁst
2023 in Hon'ble NGT Matter O.A. 60/2023 (CZ) order date 26.07.2023

S. No.

M.L.No. 01/2020
Ref. 20201000019128

Name of Mining unit

Shri Kirta Ram S/O Shri Sugana Ram

Name of the Owner

Shri Kirta Ram S/O Shri Sugana Ram
Powar of Attorney Holder Shri Manmohan Singh

Full address Kirta Ram S/o Sugana Ram
Powar of Attorney Holder Shri Manmohan Singh
Khasra No. 90, VPO- Dungras Aathuna, Tehsil-
Bidasar, District- Churu, Rajasthan

Khasra No. Khasra No. 90 at VPO- Dungras Aathuna, Tehsil-

Bidasar, District- Churu, Rajasthan

Area of mining lease (in Acre)

2.95 Hectare
PvtL and Village Dungras Athuna Tehsil -Bidasar
Distt. Churu, Rajasthan

GPS Coordinate | Latitude

27°43°42.1201” (GT Sheet No. 45 1/6 )

Longitude

74°20°35.2765”

Mine area pillars coordinates 1. 27°43°42.1201, 74°20°35.2765
(Latitude, Longitude) 2. 27°43°43.7917, 74°20°34.4601
3. 27°43°41.4006, 74°20°28.0529
4. 27°43°39.8691, 74°20°26.7207
5. 27°43°38.6983, 74°20°24.6303
6. 27°43°35.6195, 74°20°25.4654
7. 27°43°36.6409, 74°20°27.3814
8. 27°43°40.1533, 74°20°33.1690
Type of mining operation | Semimechanical
(Mechanical/Semi-
mechanical/Manual)
Environmental Clearance | F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)
issued on B2(18515)/2019-20,Jaipur, Dated 30-03-2021.

Consent to Operate valid up to

Valid up to 31-05-2026.

Consented Production capacity

453180.0000 TPA

Operational Status

Operational

Details of blasting
(Controlled/uncontrolled), Deep
hole or shallow hole blasting

Controlled Shallow Hole Blasting
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STONE MINING UNIT- M.L. No. 39/2013

Survey of STONE MINING UNIT established in Churu (Rajasthan) - August
2023 in Hon'ble NGT Matter O.A. 60/2023 (CZ) order date 26.07.2023

S. No. M.L. No. 39/2013

Name of Mining unit M/s Nirmal Stone
RSPCB Unit ID- 65226

Name of the Owner Shri Sharwan Singh S/O Shri Gopal Singh
Power of Attorney Holder Shri Manmohan
Singh

Full address M/s Nirmal Stone

Prop. Sharwan Singh S/o0 Gopal Singh
Khasra No. 471/141, Village- Dungras
Athuna, Tehsil- Bidasar, District- Churu

Khasra No. Khasra No. 471/141 at Village- Dungras
Athuna, Tehsil- Bidasar, District- Churu

Area of mining lease (in Acre) 1 Hectare

GPS Latitude (GT Sheet No 45 1/5,6)

Coordinate 27°-44>-27.67” to 27°-44°-34.37"
Longitude 74°-21°-16.72” to 74°-21°-20.18”

Mine area pillars coordinates | 1. 27-44-28.04, 74-21-20.18,

(Latitude, Longitude) 2. 27-44-27.67, 74-21-18.4,

3. 27-44-34.00, 74-2116.72,
4. 27-44-34.37, 74-2118.5,

Type of mining operation | Semi Mechanical
(Mechanical/Semi-
mechanical/Manual)

Environmental Clearance issued | F1(4)/SEIAA/SEAC-
on Raj/Sectt/Project/Cat.1(a)B2(899)/14-15
Jaipur, Rajasthan dated 24-04-2015.

Consent to Operate valid up to 30-04-2028

Consented Production capacity 100000.0000 TPA

Details of blasting | Controlled Shallow Hole Blasting
(Controlled/uncontrolled), Deep
hole or shallow hole blasting




STONE CRUSHER-M/s MaaDurga Stone Crushing Company

Survey of Stone Crushers established in Churu (Rajasthan) — August 2023 in
Hon’ble NGT Matter O.A. 60/2023 (CZ) order date 26.07.2023

Name of Stone Crusher

M/s Maa Durga Stone Crushing Co.
RSPCB Unit ID- 27765

Name of the owner

Shri Manmohan Singh

Full address Stone Crusher, Khasra No. 1201/692,
Village Chadwas, Tehsil- Sujangarh,
District- Churu

Khasra No. Khasra No. 1201/692 at Village Chadwas,
Tehsil- Sujangarh, District- Churu

Crusher Capacity 3,000.00 TPD as per CTO

Machinery numbers (Jaw
Crusher, Vibratory Screen)

Jaw Crusher 01
Granulator 02

Dust Machine/Chakki 01
Vibratory Screens 02

GPS
Coordinate

Latitude

27 Degree 46 minutes 27.81 seconds

Longitude

74 Degree 22 minutes 45.30 seconds

Consent to Operate valid up to

Valid up to 31.12.2031.

Pollution
Control
Measure

Dust containment | Crushing machines are covered.

cum suppression | Water sprinklers are provided at inlet and
system for the | outlet of crushing machines and vibratory
equipment screen

Construction of wind
breaking walls

Wind breaking mech. provided with closed
conveyor belt.

Construction of the
metalled roads within
the premises

Murom road provided

Regular cleaning and
wetting of the ground
within the premises

Flexible pipe provided

Growing of a green
belt along the

periphery

Approx. Trees 25

Approx new saplings 150

Compliance status as per CTO

Fugitive  emission  monitoring  was

conducted by Rajasthan State Pollution |

Control Board on 07-08-2023 and |
Suspended Particulate Matter (SPM) was

found within the prescribed limit.
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5%

Office of Deputy Conservator of Forest,Churu
Office Contact no. 01562-250938 Iimail id
OfTice address: Vaniki Path, Nature Park. Churu def.churu.forest@rajasthan.gov.in. defcurfgmail.com

S.No. DCF/ Survey/ /202343223 % Datc: 28 | ©
23

Regional Officer
RSPCB Regional Office
Nagaur

Subject Correction in Joint Inspection Report of Gopalpura Ilills Report submitted vide letter no.
S.No/Survey/DCEF/2023/6080 dated 18.07.2023 in pursuance of ITon ble National Green ‘Tribunal (NGT),
Principal Bench, order dated 24-05-2023 in the Matter of OA No. 133/2023 Kuldeep Singh Vs State of
Rajasthan

Dear Sir/Madam.

A corrigendum is hercby submitted in the previously submitted report mentioned in the Subject. The para
mentioned at bullet no 2 in Point 3 (ML No. 01/2020 Village- Dungras Athuna, Tehsil Bisadar) that stated “A
decade old hillock scarp duc to illegal mining is present next to this mining lease, but at present no illegal mining is
being done.” should be removed from Point 3 and has to be inserted as bullet no 2 in Point 2 (ML No.- 95/2005 Village-
Gopalpura, Tehsil Sujangarh) as it is, that is “A decade old hillock scarp due to illegal mining is present next to this
mining lease, but at present no illegal mining is being done.”

Rest of the report remains as it was carlier. The undersigned regrets the confusion and inconvenience caused duc
to above inadvertent error that was only due to human error.

Deputy Conservator of IForest
Churu
S.no. DCF /Survey /2023/7233% -39 Date : Zg ‘9('}3

Copy to
1. CCF, Sikar
2. AML, Churu

Deputy Eonscrvator of Forest

Churu

Page ' |
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ANNEXURE - 4

Office of Deputy Conserv i
on ¢S
Offiex Contact 0. 01562-250938 ] ey ator of Forest,Churu
Office sddress: Vaniki Path. Nature Park, Chury ' delchuru. foresté rajasthan. goy in. defeun h“:m =
i A N e g com

S.No. Survey/DCI2023 / 6086 Date: 38 ~0F- 2023

Regional Officer

RSPCR Regional Office

Nagaur

Subject - ;h‘:inl' Inspection Report of Gopalpura Hills in pursuance ol [on'ble National Green Tribunal (NG
Principal Bench, order dated 24-05-2023 in the Matier of OA No. 133/2023 Kuldeep Singh Vs State of

Rajasthan

Dear Sir’fMadam.

in compliance of the Hon'ble National Green 'Tribunal (NG'T) Principal Bench, Dethi order dated 25/04/2023. in
the matter of original application No. 133/2023, Kuldeep Singh Vs Statc of Rajasthan. the commitice of following
04 members visited the site on 14/07/2023 1o verify the factual position of [ollowing mines and cxamincd

lollowing issucs, as mentioned in the complaint:

1. lllcpal mining on Khatedari and govi. land
 Jacroachment and illegal mining on [orest land

3. Operating mines without consent from RSPCB
1. Megal procurement of raw maicrial by stonc crusher running by the name and style o M/s Maa Durga Stonc

Crusher located at Village Chadwas, 'I'chsil Bidasar, District Churu

Obscrvations related to Forest Department Land near 4 Mines

ML, No. 3172007 Village- Gopalpura, T'chsil Sujangarh

No mining inside lorest land adjacent to this lease is going on al present
A decade old hillock scarp due to illegal mining is present next to this mining lcase, but at present no

illegal mining is being done.
Forest arca is partly protected by pucca stonc wall and in rest of the arca around this leasc. 500m wall

.
canctioned under DMIFT fund will be constructed in next few months.

e Safety zone of 25m (rom forest boundary is maintained. Green belt is not developed around this mining
lease arca and ncarby crusher, while ample space is present for development of green belt here.

Mt |
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i e b
M1, No.- 95/2005 Village- Gopalpura, Tehsil Sujangar

.
" : ¢ is going on at present & pucca wall s py..

« No mining inside forest land adjacent to this lcas going Present o, e,

boundary.

. . T . asc. hough there is no mining in iy 1
e Boundary wall is not present contiguous to this mining Icasc A{{l R o ' t. O1CSt L,
il . - ing in sa Z0N¢ In future .

in absence of boundary wall on forest boundary, possibility ol" mining y e may ey

denied. has been done till forest boundary wall.
*  Green bell is not developed around this mining leasc arca and nearby crusher - while ample space is progen for

development of green belt here.
3. ML Nu. 0172020 Village- Dungras Athuna, T'chsil Bisadar
* No mining inside forest land adjacent to this leasc is going on at present and ncarest forest boundary is approy

30m away from mining lcasc boundary.
* A decade old hillock scarp duc to illegal minine is present next 1o this mining lease. but al present po il zal

p =4 BIsp £ |

mining is being done. :
* Forest arca is not protected by pucca stone wall & possibility of illegal mining in future may not be ruled oul

without boundary wall of forest area and in rest of the arca around this lcasc.
* Safety zone ol 25m from forest boundary is maintained
¢ Green beltis being developed around this mining lease border and plants arc being planted now.
4. ML No.- 3972013 Village- Dungras Athuna, Tehsil Bidasar
¢ Nomining inside forest land ajd i y i

jdacent to this lease 18 gmng on at present byt lcusc
*  Forest arca is contiguous with Jeag
: ase boundary & .
Y & partly protecied by pueca stone wall
*  Safcty zonc of 25m fre
m forcsy boundury is maintai
maint T . - :

not be ruled oyp g there have - attempis ained for now byt possibility of illegal mining in future may

s 0 ov . :

lease. overstep lease boundary and In rest of the arca around Ui
¢ lireen belr o no

" 1 dL‘vclnpcd aro " .

Bl i by und this mining lease are xitm s

XILis being developeg. B lease arey but a land js taken by Iease awner and there green
Pag g bl
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7 -

i may be humbly submitted that mincral is also available in the hills ol Gopalpura that are lying in Forest arca and
(he leases arc all adjoining lorest boundary. Duc to shorlage of stall’ & other factors, a handful of lorest frontline
J1alT may not be ablc to protect remaining hills [rom illegal mining in luturc, in absence of boundary wall.

;i may be placed on record for the sake of conservation ol area in futurc that around 4500m pucca boundary wall
can only secure the forest from possibility of any illegal mining in futurc.

Mrs Savra. 1S
Deputy Conscrvator ol l‘orest
Churu

sno. Survey/DCI/2023 ) &O8 3 Date : 4.8 - 0F-2e3

Copy lo
1. District Collector. Churu

-

Mrs@ﬁ./!l-‘.‘;

Deputy Conscrvator of l“orest
Churu
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SKETCH SHOWING OF ML 95/ 2005 & 31/ 2007
MINING AREA WITH ILLEGAL MINING PIT

NOT TO SCALE
N
/PIT-/1 b c
I " \ b
MML-31/07
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| - 710\ MML-95/05\

| PIT-5
PIT-4

ILLEGAL MINING PIT-1(7669.78 SQ. MTR.}-0" B.
PIT-2 (1771.00 SQ. MTR.)
PIT-3 (5194.65 SQ. MTR.)
PIT-4 (3353.66 SQ. MTR.)
PIT-5 (4358.00 SQ. MTR.)
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‘/“./“v'ﬁwﬁ’ REGIONAL OFFICE .
174 RAJASTHAN STATE POLLUTION CONTROL BOARD
1* Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 341001
email . rorpehonagaur @pmail.com
REGISTERED POST/E-MAIL

NO. RPCB/RO NGR/CHM-153/ 1002 Date:- 14™ July 2023

Kaldeep Singh (ML No. 95/2008),

Village - Gopalpura SHOW CAUSE NOTICE. |

Tehsil- Sujangarh & District- Churu (Raj,)

Sule

Show Cause Notice for intended directions for closure under Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1. Jointinspection dated 14/07/2023

2. NGT OA 133/2023 order dated 24/05/2023

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hercinafier called
as *Board”) to initiate proceeding under the provisions of the Air (Prevention & Control of Pollution) Act,
1981 (hercinafter called as ‘the Air Act’) as the case may be, for viclation of various provisions here-in-
after shown: -

i,

And whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hercinafter called as the “Air Act™)
came in 10 force in whole of the State of Rajasthan w.e.f. 16.06.1981.

2. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention and control and abatement of Air pollution.

3. And whereas, the management is operating industrial unit/mine in the name & style of Kuldeep Singh
(ML No. 95/2005), Village- Gopalpura, Tehsil- Sujangarh & District- Churu (Raj.) and causes Air
Pollution.

4, And whereas, Unit had obtained CTO for the mining of Stone Ballast 40000 TPA which was valid till
30/06/2021.

5. And whereas unit was jointly inspected in compliance (o NGT OA 133/2023 and following deficiencies
were observed:

i) Adequate plantation was not observed.

6. And whereas, the unit has also failed to comply with the consent conditions & the provisions of the
Air Act.

1.

And whereas, above stated non-compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

Therefore, in the interest of prevention of offence being committed by you and in the interest

of control of pollution, Board intends to issuc following directions/actions under the provisions of the
Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(a)

Directions for closure of the mine

In view of above, this show cause notice is issued, as to why the actions mentioned above may
ml)t be taken under Air Act. In casc you wish to submit any objection/clarifications 10 above notice,
plcase arrange to submit your clarification along with the supporting documents, within 18 days of
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o «uﬁlﬁ, 5%
=Y N REGIONAL OFFICE T

%N%>  RAJASTHAN STATE POLLUTION CONTROL BOARD
1% Eloor, Sahkari Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 341001
email : rorpch.nagaur@gmail.com
REGISTERED POST/E-MAIL

issuance of this letter i.e. by 29/07/2023, to this ofTice, failing to which direction under Air Act shall

be confirmed without any further notice.
Yours sincerely

& (Savita)

Regional Oflicer

Copy to: Master file 73

. chional-O-f'ﬁccr

/c.
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No. RPFCB/RO NGR/CHM-309/ 100]

RAJASTHAN ST

! ATE POLLUTION CONTROL BOARD
1* Floor, Sahkari

Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 341001

email : rorpch nagaur@pmail com
REGISTERED POST/E-MAIL

Date:- 14" July 2023

Kuldeep Singh (ML No. 31/2007),

Village - Gopalpura {El()w CAUSFE. NOTICE
Tehsil- Sujangarh & Distriet- Churu (Ra IB]
Sub:

Show .Cnusc Notice for intended directions for closure under Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1. Joint inspection dated 14/07/2023

2. NGT OA 133/2023 order dated 24/05/2023

This is without prejudice to the right of the Rajasthan State Pollution Contro! Board (hereinafier called

as ‘Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of Pollution) Act,

1981 (hercinafier called as ‘the Air Act’) as the case may be, for violation of various provisions here-in-
after shown: -

L

2

And whereas, the Air (Prevention & Control of Poliution) Act, 1981 (hereinafler called as the *Air Act™)
came in to force in whole of the Statc ol Rajasthan w.e.f. 16.06.1981.

And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention and control and abatement of Air pollution.

. And whereas, the management is operating industrial unit/mine in the name & style of Kuldeep Singh

(ML No. 31/2007), Village- Gopalpura, Tehsil- Sujangarh & District- Churu (Raj.) and causes Air
Pollution.

And whereas, Unit had obtained CTO for the mining of Stone Ballast 195728 TPA which was valid till
31/03/2023.

And whereas unit was jointly inspected in compliance to NGT OA 13372023 and following deficiencies
were observed:

i) Adequate plantation was not observed.

And whereas, the unit has also failed to comply with the consent conditions & the provisions of the
Air Act.,

And whereas, above stated non-compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

Therefore, in the interest of prevention of offence being committed by you and in the interest

of control of pollution. Board intends 1o issuc following directions/actions under the provisions of the
Air (Prevention & Control of Pollution) Act,1981 against the unit:-

{a) Dircctions for closure of the mine

In view of above, this show cause notice is issued, as to why the actions mentioned above may

not be 1aken under Air Act. In case you wish to submit any objection/clarifications te above notice,
please arrange to submit your clarification along with the supporting documents, within 15 days of

219

110



220

oy (0%

=T 1~ REGIONAL OFFICE  bbs
| RAJASTHAN STATE POLLUTION CONTROL BOARD
1% Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 341001
email : rorpcb.nagaur@gmail.com
REGISTERED POST/E-MAIL
issuance of this letter i.c. by 29/07/2023, to this office, failing to which direction under Air Act shall

be confirmed without any further notice.
Yours sincerely

Savita)
Regional Officer

?
Copy to: Master file /[/ _
1onal OlTicer

4:-/'c
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4/20/2023 Email

oy ILIPCT VAUV
63! AN Govt. of India
S PCE RETINAT I AT
Ministry of Labour & Employment
NAHTST TR AerlSrEd ey

wemsia e Directorate-General of Mines Safety
INO: 51250017|NZ|Ajmer Region|Perm|2023| 255409 Ajmer, Date: 20/04/2023|

T Il ; 3T AR F U3, 3R, Torea=, e 305001, $ A @ dgmsajrl@gmail.com, ZTHTY HEAT : 0145-2425537

‘;TW:

@Hﬂ'{'ﬁ fA¢2r / Director of Mines Safety,

ISTAT 8T HFAT / Ajmer Region, Ajmer.

qar#,

Y 37eeel TotTeh, TTel e,

(ATST PRAF THTT I HEAT FR/5138, dated 22.01.2020)
foramt 47, FgaTsT, 3EAR, TSTEAT 313901

v urwe @ RfaaE, 1961 F RATH 34(6) T@H @) F I FE A INF @A A vauF F A
F FA FT HAATT & GFawy H|

Sir,

Please refer to your application letter dated 01.04.2023 & Online application ID 255409, dated 06.04.2023, on
the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Regulation 34(6) and 34(4) of the Metalliferous Mines
Regulations,1961 and by virtue of authorization granted by the Chief Inspector of Mines Safety (also
designated as Director General of Mines Safety) under section 6(1) of Mines Act, 1952, I, hereby grant you
permission to act as Manager for more than one mine namely : (i) Dungras Athuna Masonry Stone Mine (M.L.
No. 01/2020, LIN 2289921911) of Shri Kirta Ram and (ii) Dungras Athuna Masonry Stone Mine (M.L. No.
39/2013, LIN 2081933856) of Shri Sharwan Singh Rahtore, Prop. S/Shri Nirmal Stone, located at near village

Dungras Athuna, Tehsil Beedasar, District Churu of Rajasthan State, subject to the following conditions being
strictly complied with:-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine.
2. No working shall be extended below the superjacent ground in the mines.
3. No workings shall be made or extended to within 45m of any public structures/roads/houses/railway
of permanent in nature not belonging to the owner of the mine without obtaining specific permission
in writing from this Directorate under Regulation 109 of the Metalliferous Mines Regulations, 1961.
. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine.
. No deep hole blasting shall be conducted without obtaining permission from-this Directorate.

W B

hﬂps:#approval-permission—dgms.gov.im’PermissionExemptionReIaxalioan‘EREmaifCorrespondanceiDraft?q=e1YDPyDBU842254IrIXpWQ%3d%3d 13
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4/20/2023
6.

7

8.

9.

10.

11.

12.

12

14,

1.
ii.
i5.
16.

L

18.

19.

20.

21.

22,

23.

24,

https:Happroval-permission—dgms.gov.inIPermissionExernptionRelaxaliom’PEREmailCorrespondencefDraﬂ?q=e1YDPyDeUB42254IrlXpWQ%3d%Sd

Email
HEMM shall be not be deployed in the mines without obtaining permission in writing from this
Directorate.
The provisions of Regulation No. 164(1-A)(c) and 164(1-B)(a) shall be strictly complied with.
The total amount of explosives used per day in all the mines shall not exceed 100kg.
Average employment shall not exceed 75persons in all the mines.
Daily personal supervision shall be exercised by the manager at each mine.
All work in the mines shall be carried out in day light hours only.
No ore dressing/handling/processing plant is attached with the mines.
The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/refresher vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.
Mine management shall ensure the followings :

Rule 29B, Rule 77-A of the Mines Rules, 1955.
Maintaining of employment Forms/Registers as per DGMS (Circular) Legislative No 01 of April, 2017.

Separate Mining Mate shall be appointed in each mine for supervision of the workings.

Every competent person in the mine shall be provided under dated receipt an authorisation for which he
has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.

As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or

higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of

the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name,
designation in a bound paged Register kept for the purpose in the prescribed proforma and it shall be
signed with date of signature. If the duties of Blaster are performed by a Mining Mate or Mine Foreman’s
Certificate of Competency he shall also maintain his respective daily report in addition to Blaster’s daily
report.

Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration of
respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.
Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

On or before the 01% day of February in every year, Owner/Agent/Manager shall submit Annual Return in
respect of the preceding calendar year Online through Shram  Suvidha Portal
https:/return.shramsuvidha.gov.in and https://dgms.gov.in.

All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation
shall be submitted Online through website-dgms.gov.in.

The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as soon
as the person, to whom it is being granted, leaves the services of the mine under reference. However, the
manager shall not vacate his office without giving due notice in writing to the owner or agent at least 30

days before the day on which he wishes to vacate his office. A copy of such notice shall be submitted to
the Director of Mines Safety, Ajmer Region.

The Manager shall be provided with suitable means of communication and transportation to exercise daily
personal supervision in each mine.

Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Mine Foreman’s or manager’s Certificate shall be authorized to act
as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines
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Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization to
the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region etc.
Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in
the aforesaid Regulation.

If at any time any of the conditions subject to which this authorization has been granted is violated or not
complied with, this authorization shall be deemed to have been revoked with immediate effect.

This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time.

This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.

Please note that this authorization is not likely to be renewed unless the manager’s certificate is
revalidated.

This authorization will remain valid up to 05.04.2024.

our Fithfull

SURJEET KATEWA (DIRECTOR(ADDITIONAL CHARGE) - AJMER REGION)

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

hitps:/fapproval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Draft?g=e1YDPyDeUB422541r XpWQ%3d% 3d
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Terea,

Please refer to your letter No nil, dated 01.04.2023 and online application Id No 255410, dated 06.04.2023
enclosing therewith surface plan & Sections Nos. FMEC/SDMC/352-2023, dated 02.04.2023 showing
surface features within 300 meters of the leasehold boundary of the mine, on the above subject.

The matter has been considered in the light of what has been stated in your application under reference.

By virtue of the powers conferred on the Chief Inspector of Mines (also designated as Director General of
Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 and by virtue of
authorization granted to me by the Chief Inspector of Mines (also designated as Director General of Mines
Safety) under section 6(1) of the Mines Act,1952, I hereby permit you to deploy Heavy Earth Moving
Machinery without deep hole blasting in the area bounded by and marked as A (27943'42.1201"N,
74920'35.2765"E), B (27°43'43.7917"°N, 74920'34.4601"E), C (27%43'41.4006™N, 74920'28.0529"E), D
(27°43'39.8691"N, 74920'26.7202"E), E (27°43'38.6983"N, 74920'24.6303"E), F (27%43'35.6195"N,
74920'25.4654"E), G (27°43'36.6409"N, 74920'27.3814"E), H (27943'40.1533"N, 74920'33.1690"E) and
A (27°43'42.1201”N, 74920'35.2765"E), as shown on plan No FMEC/SDMC/352-2023, dated 02.04.2023
at Dungras Athuna Masonry Stone Mine (M.L. No. 01/2020, LIN 2289921911) of Shri Kirta Ram,

located near village Dungras Athuna, Tehsil Beedasar, District Churu of Rajasthan State, subject to the
following conditions being strictly complied with:

1.0 General :

1.1 Excgpt where otherwise provided for in this permission, all provisions of the Metalliferous Mines
Regulations, 1961 relating to opencast workings, use of explosives and use of machinery shall be strictly
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1of 15 12-06-2023, 20:37



227

Email L. https://approval-permission-dgms.gov.in/PermissionExemptionRelaxa...

’complied with.

1.2 No working shall be made or extended within 45 m of any building/structure of permanent nature, not
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109
of the Metalliferous Mines Regulations, 1961.

1.3 (a) No working shall be made in any spot lying within horizontal distance of 15 m from either bank of
the Canal or any stream, Nallah, Anicut of sand wall etc. without obtaining permission in writing from
this Directorate under Regulation 127 of the Metalliferous Mines Regulations, 1961.Adequate protection
against inrush of Nallah water in the mine shall be provided and maintained.

1.4 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the
surface area of the mine to check vulnerable points and effectiveness of the safety measures. Standing
orders for withdrawn of persons from the mine in case of apprehended danger should be framed and
enforced.

1.5 (a) No deep hole (dia of holes more than 34mm) blasting shall be conducted in the mine.

(b) No blasting shall be done within 100m of any dwellings and other important structures not belonging
to the owner of the mine. All other blasting in the mine shall be carried out strictly as per the stipulations
laid down in Regulation 164 of the MMR, 1961.

(c) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission
obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

1.6 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the
purpose, drop bar barrier shall be provided on both side of such road at a distance of 300m from the place
of firing of shots in the proposed limit of quarry and during blasting, guard shall be posted on the barrier
and persons/vehicles shall not be allowed to pass on the said road during blasting and till the time all clear
signal after blasting is obtained.

1.7 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial
distance from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby
mines, crushers, offices, colleges, hotels,, dwellings, schools, structures, Anicut etc belonging or not
belonging to owner lying within 500m radial distance shall also been withdrawn outside danger zone or
removed to proper blasting shelter.

1.8 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of
public authority concerned, if any, against the dangers to those properties or injury to them or other
persons arising out of operations conducted under this permission.

1.9 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational

Training Rules, 1966, before deploying in opencast working and shall be duly authorised by the manager
as competent persons.

1.10 The driving license and V.T. Certificate of all the operators of the transporting machinery deployed in

the mine shall remain in the safe custody of the Manager (against receipt) and the operators may carry the
photocopy with them whilst on duty.

111 The attendance of the operators of tippers/trucks shall be recorded every time they enter the mine
boundary.

1.12 Hours and limitation of employment of contractor’s employee shall be as prescribed in Section 28 to

35 of the Mines Act, 1952 in respect of above ground and opencast workings and shall be strictly
complied with.
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1.13 The mine shall be worked during day light hours only.

1.14 This Directorate shall be informed as soon as the mining operations are commenced in accordance
with this condition governing and intimation about temporary discontinuance or completion of mining
operations shall also be sent promptly and in any case not later than one month thereof.

2.0 Opencast Working: Height and Width of Benches

2.1. (a) The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body
or other rock formation shall not be more than the digging height of the machine used for digging,
excavation or removal or 6.0 m whichever is less.

(b) Width of any bench shall not be less than :

(i) width of the widest machine plying on the bench plus 2m, or

(i1) if dumpers ply on the bench, 3 times the width of the dumper, or
(iii) the height of the bench, whichever is more.

2.2 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides.
Overall slope of the quarry face towards hangwall side should not exceed 45degree.

2.3 No person other than required for operating the machinery shall be allowed to remain near the foot of
the benches exceeding 3.0 m in height. When persons are employed within 5 meters of the working face,
adequate precautions shall be taken to ensure their safety by dressing the sides of the bench.

2.4 The quarrying operation shall be conducted from top downwards and no men & machines shall be
deployed at the bottom of high benches.

3.0 Roads for Trucks and Dumpers etc:
3.1 All roads for trucks, dumpers or other mobile machinery shall be maintained in good condition.

3.2 (a) Wherever practicable, all roads from the opencast workings shall be arranged to provide one way
traffic.

(b) No road shall be of width less than three time plus 5m width of the largest vehicle plying on road.

3.3 (a) All corner and bends shall be made in such a way that operator of vehicle have clear view of
distance of not less than 3 times the braking distance of largest HEMM working at 40Km/hour.

(b) Where it is not possible to ensure a visibility for a distance as mention in (a) there shall be provided
with two roads of width not less than 2 times plus 3m of largest vehicle plying on the road with a strong
road divider at centre with adequate lighting and reflector along the divider.

3.4 Except with the express permission of the Chief Inspector in writing and subject to such conditions as
he may specify therein, no road shall have a gradient steeper than 1 in 16 at any place. Provided that in
case of Ramps over small stretches a gradient up to 1 in 10 may be permitted.

3.5 Where any road existing above level of surrounding area it shall be provided with strong parapet
wall/embankment of following dimensions.

(1) Width at top-not less than 1m.

(i1) Width at bottom-not less than 2.5m.

(ii1) The height not less than the diameter of tyre of largest vehicle plying on road. It may be noted that

_ 119
Jofl5 12-06-2023, 20:37



Email . https://approval-permission-dgms.gov.in/PermissionExemptionRelaxa...

just dumping of mud of OB shall not be treated as strong parapet wall.
4.0 Spoil banks/overburden dumps

4.1 Spoils, overburden or debris shall be deposited at places belong ing to the mine and duly approved by
the manager in writing. The slope of a spoil bank face shall be determined by natural angle of repose of
the material being deposited, but shall in no case exceed 37.5 degrees from the horizontal. The height of
spoil bank/dump shall not exceed 10 m. Garland drains shall be provided around the periphery of the
dumps, both at top and bottom, to collect run-off water. The spoil bank face shall not be retained by
artificial means.

4.2 The spoils, overburden or debris shall not be deposited within 45m of a railway line, public road,
transmission, telephone or power lines, other public works or other structures of permanent nature not
belonging to management.

4.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also
be displayed.

4.4 A suitable fence shall be erected between any railway line, other public works or road, or buildings or
structures not belonging to the management, and the toe of every active spoil bank so as to prevent
unauthorized persons from approaching the spoil bank.

5.0 Supervision :

5.1 During every production shift the opencast workings shall be placed under the charge of a person
holding at least Foreman’s Certificate and during maintenance shift the workings shall be placed under the
charge of foreman, who shall be responsible to see that all the regulations and the orders made there under
are strictly complied with.

5.2 (i)The aggregate horse power of the machinery used in mine shall not exceed 500, including not more
than two excavators with total horse power not exceeding 200.

(i) Total amount of explosives used per day in mine shall not exceed 100 kg.

(iii) No working shall be extended below the superjacent ground in the mine.

(iv) Average employment in the mine shall not exceed 75.

(v) Daily personal supervision of the mine shall be exercised by manager.

(vi) At-least one mining mate shall remain appointed in the mine to assist the manager.

5.3 General: Manager shall frame code of practices for each operation and copy of it shall be handed over
to all concerned. It shall be the duty of all statutory persons to enforce the code of practices so framed.

5.4 He shall in particular:-

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank;

(b) not allow any person to work under overhanging ledges or where there is evidence of slides, until such
danger has been removed,

(c) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses,
a safety belt of a type approved by the Chief Inspector;
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(d) ensure that all loose material is removed from high wall/side before persons are engaged there.

.6.0 Maintenance of Machines:

6.1 If the engineer, mechanical foreman or other competent person making an inspection notices any
defect in any machinery, the said machinery shall be used until the defect has been remedied. Any defect
in machinery reported by its operator shall be promptly attended to.

6.2 Any machine found to be in an unsafe operating condition shall be tagged at the operator’s position
‘OUT OF SERVICE DO NOT USE’ and its use shall be prohibited until the unsafe condition has

corrected.

6.3 All repairs to a machine shall be done at a location which will provide a safe place for the persons
engaged on repairs.

6.4 Except for testing, trial or adjustment which must necessarily be done while the machine is in motion,
every machine shall be shut down and positive means taken to prevent its operation while any repair or
manual lubrication is being done.

6.5 Power shall be disconnected when repairs are made to any electric machine.

6.6 Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists or
jacks shall be substantially blocked or cribbed before men are permitted to work underneath or between

such machinery, equipment or part thereof.

6.7 While inflating tyres, suitable protective cages shall be used. Tyresshall in no case be inflated by
sitting either in the front of it or on top of the same.

6.8 The crane and overhead crane shall be subjected to proof load test and NDT test once in a year from a
competent authority.

6.9 The pressure vessel receiver shall be subjected to hydraulic and NDT test and shall be carried by a
competent authority.

6.10 In case of any defect in equipment such as brake, steering and safety device, the equipment shall
immediately be taken out from use keeping a record thereof.,

7.0 Design, operation and maintenance of shovels, excavators, pay loader & other machineries:

7.1 Every shovel, excavator and pay-loader shall be so designed as to afford the operator clear and
uninterrupted vision all around.

7.2 Every shovel, excavator, pay-loader, dozer and drills shall be maintained in good and safe working
condition and shall be provided in general with —

(1) efficient warning devices;

(i1) front and rear lights of adequate intensity and a portable lamp for use in emergency, unless the loading
equipment is not intended to be used beyond day-light hours

(iii) an approved type of portable fire extinguisher or other approved type fire suppression system in
efficient working condition so placed as to be within easy reach of the operator.

(iv) fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant
sleeves and conduits where cable/wire is used;

(v) a retractable ladder for mounting onto the machine;
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(vi) proper seat belt for operator;

(vii) turbo charge guard.

7.3 The following safety features shall also be provided in with every shovel and excavator in particular-
(i) all functions cut-off switch; (ii) swing motor brake;

(iii) vent valve on top of hydraulic tank of such a type which is removable without any tool;

(iv) a baffle plate between cold zone and hot zone; (v) provision for limiting of hydraulic cylinders —
stopper.

(vi) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves
and conducts where cable/wire are passed shall be fire resistant.

(vii) Turbo charge Guard (ix) Seat belt.

7.4 All dozers shall also be provided with roll over protection, turbo charge guard, fire resistant hydraulic
hoses and wiring near hot zone and seat belt.

7.5 All drills shall also be provided with the following safety features in particular-

(i) approved type of dust prevention or suppression system including wet drilling arrangement;
(ii) each moving parts shall be guarded/fenced in effective manner;

(iii) emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end,;
(iv) tripping device to trip the field switch;

(v) thermostat motor protection relay in winding armature and other related parts;

(vi) explosive vent in transformer;

(vii) proper interlock (an electric interlock between drilling and propeller operation);

(viii) high air discharge temperature switch;

(ix) lowlub oil pressure switch;

(x) oil stop valve (electric solenoid valve in compressor lubrication line);

(xi) no bump circuit (xii) tower lock and lock check valve

(xiii) proper joystick - spring loaded type to return to neutral (dead man safety)

(xiv) disk brake and brake valve and its testing parameters;

(xv) lock check valve for preventing creeping in drill;

(xvi) seat belt Fire resistant hydraulic hoses and wiring near hot zone Turbo charge guard.

(xix) Cabin for the operator.

7.6 The operator's cabins of every HEMM shall be well designed and substantially built and air-
conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A seat belt for
the safety of the operator shall also be provided in the equipment/HEMM.
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7.7 Every shovel, excavator and pay-loader shall be under the charge of a competent person, authorized in
writing by the manager, herein called the 'Opera tor'.

7.8 All persons employed or to be employed to operate HEMM shall be trained.

7.9 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-
run of HEMM.

7.10 No person other than the operator or the manager or any person so authorized in writing by the
manager shall ride on a shovel, excavator or pay-loader.

7.11 No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader.

7.12 Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing
operations.

7.13 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or
suspended loads there from are bought closer than 3 m to exposed high voltage transmission lines, unless
the current has been cut off from such exposed transmission lines, and positive means have been taken to
prevent the lines from being energized. A notice of this requirement shall be posted at the operator's
position.

7.14 Electrical cables, if any, shall be laid in such a manner that they are not endangered either by falling
rocks or by any mobile equipment.

7.15 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full.

7.16 When being operated in soft or unstable ground, every shovel and excavator shall be supported on
mats, heavy planks or poles so as to distribute the load of the machinery over larger area and prevent its

toppling.
7.17 When not in use, shovel, excavator and pay-loader shall be moved to and stood on stable ground.

7.18 If more than one stripping machine is in use in any area, either on the same bench or on different
benches, the machines shall be so spaced that there is adequate space for safe operation of each
equipment, and there is no danger from flying or falling pieces of stones etc. from one machine to the
other.

7.19 The safety features recommended in equipment’s shall be made a part of the notice inviting tender
for new procurement and the design and drawing shall be obtained from OEM for fitting the same in old
equipment.

8.0 Duties of shovel, excavator & pay loader operators:
8.1 Before any machine is put into operation, the operator shall look for any placards/tags on the machine
like “OUT OF ORDER”, “UNDER REPAIRS”, etc. and in case such tags are seen anywhere in the entire

system, the machine shall not be started.

8.2 At the commencement of his shift, the operator shall personally inspect and test the machine, paying
special attention to the following details — (i) that every warning device is in working order, (ii) that it is
mechanically sound and in efficient working order, and (iii) that the lighting fixtures are in proper
working order, if the machine is required to work beyond day-light hours.

8.3 He shall not take out the machine for work nor shall he work the machine, unless he is satisfied of its
safe working order.

8.4 The operator shall maintain a record of every inspection made under clause 8.2 in a bound paged book
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'kept for the purpose, and shall sign every entry made therein.

8.5 The operator shall keep the cab window clean so as to ensure clear vision at all times.

8.6 The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept free of loose
tools, grease containers or other materials that might fall or give rise to tripping hazard.

8.7 The operator shall not operate the machine when persons are in such proximity as to be endangered.
The danger zone for each loading machine shall be declared by the manager and demarcated distinctly.

8.8 The operator shall not swing the bucket over-passing the trucks/dumpers when they are being loaded.
He shall swing the bucket over the body of the truck/dumpers whilst loading and not over the cab, unless
the cab is protected by a substantially strong cover.

8.9 Before leaving the machine, the operator shall lower the bucket to the ground.

8.10 The operator shall not allow any unauthorized person to ride on the machine.

9.0 Design, operation and maintenance of trucks and dumpers:

9.1 Every truck or dumper and other mobile equipment shall be maintained in good and safe working
condition and shall be provided with:

A - Tipper/Trucks: i. Cabin Guard Extension: Canopy shall cover the operator’s fully.

ii. Exhaust/Retard Brake: Device to control the speed of truck while operating down the gradient. Refer
DGMS (Tech) Circular 02 of 2004.

iii. Propeller Shaft Guard: Propeller shaft guard as specified in DGMS (Tech) circular 10 of 1999.
iv. Tail Gate Protection: Protection of operator against collision either by head on or head to Tail.

v. Limiting speed device: Enable mine management to decide the maximum speed of vehicle to be
operated in mine. The device may be Electronic or mechanical type speed governors.

vi. Audio — visual alarm while reversing: The audio — visual alarm provided should confirm to DGMS
(Tech) Circular No. 01 of 2010.

vii. Provision of Two breaks: One of brakes shall be fail safe. For details refer DGMS Circular 09 of 1999.

viii. Body lifting position locking arrangement: A hooter along with an indication is provided to indicate
the body is still in lifted position.

ix. Fire suppression System: Refer DGMS circular 10 of 2004. The fire suppression system shall be a
factory fitment and of approved type from Directorate.

x. Blind spot mirror: Operator can have view in blind spot area.

xi. Fire resistant hoses at hot zone: To decrease chance of fire.

xii. Electric Wires and sleeves are to be of fire resistant quality: To decrease chance of fire.

xiii. Turbo Charge Guard and exhaust tube coated with heat insulated paint: To decrease chance of fire.
xiv. Battery Cut off Switch: To decrease chance of fire.

xv. Retro reflective reflectors on all sides: For visibility of truck during night.
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xvi. Seat belt reminder: To alert operator for using the seat belt.

xvii. Proximity warning device: To alert operator when approaching other vehicles/ obstruction.
xviii. Rear Vision System: To assist operator during reversing refer DG Circular No. 12 of 2009.
xix. Auto dipping System: To reduce glaring on eyes of operator during night operations.

xx. Load Indicator and Recorder: Enables management to detect and prevent over loading.

B - Dumpers:

(i) Mechanical steering locking to prevent untoward movement of steering wheel and tyre while work
persons working below the cabin while engine is running.

(ii) Blind spot mirror apart from rear view mirror to enable operator to have clear visibility of blind spot in
and around dumpers.

(iii) Mechanical type Anti collision device to avoid head to tail collision on haul road such as tail gate,
bumper extension or any other strong device.

(iv) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves
and conducts where cable/wire are passed shall be fire resistant.

(v) Seat belt for operator.

(vi) The maximum speed of vehicle shall be restricted to 30Km/hours by blocking higher gear or any
other automatic means.

(vii) Proper shaft guard.
(viii) Proximity working device.

9.2 The operator's cabins of dumpers/tippers/other mobile equipments shall be well designed,
substantially built and air conditioned so as to render adequate protection to the operator against heat,
dust, noise etc. A seat belt for the safety of the operator shall also be provided in the dumper/vehicle.

9.3 The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such intensity
which is not less than 5 dB(A) above the surrounding noise level.

9.4 Every truck or dumper shall be under the charge of a competent person authorised in writing by the
manager herein called the 'driver'.

9.5 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be properly
trained.

9.6 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-
run of trucks/dumpers/tippers.

9.7 No person other than the driver or the manag er or any person authorised in writing by the manager
shall ride on a truck or dumper.

9.8 No person shall, or shall be permitted to, ride on the board of a running truck or dumper.

9.9 No vehicle shall be loaded/unloaded on gradient.

9.10 As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

125
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| 9.11 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every

occasion, material is dumped.

9.12 Code of Traffic Rules framed by the Manager shall be adopted and followed during move ment of all
trucks and dumpers. They shall be prominently displayed at relevant places in the opencast workings and
on truck/dumpers roads.

9.13 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and
parked at proper parking place(s) which shall be on level ground and away from working area of other
mobile equipment. The truck or dumper or other wheeled trackless machinery shall not be parked at a
place where it cannot be observed.

9.14 No person shall, or shall be permitted to, work on the chassis of a truck or dumper, with the body in a
raised position unless the truck or dumper body has been securely blocked in position. The hoist
mechanism shall not be depended upon to hold the body of the truck or dumper in a raised position.

9.15 Suitable points shall be designated for parking utility vans and other light vehicles in the opencast
workings, which in no case shall be less than 30m away from the area where mobile HEMM operates. The
light vehicles shall in no case be taken beyond the designated point unless operation of HEMM in the
vicinity has been stopped.

9.16 No person other than those authorized shall be permitted to enter or remain in any dumping yard,
loading and unloading points and turning points.

9.17 In respect of every truck/dumper or class of truck/dumper, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be
hauled shall also be determined and fixed by the Manager, depending on the road gradient, direction of
movement, road surface etc., and notices/sign boards specifying the same shall be posted along the haul
road at appropriate places/sections.

9.18 The safety features recommended in dumpers/trucks/tippers shall be made a part of the notice
inviting tender for new procurement and the design and drawing shall be obtained from OEM for fitting
the same in old equipment.

10.0 Duties of truck/dumper/tipper operators:

10.1 Before commencing work, the driver shall personally check the dumper/truck/tipper for oil(s), fuel &
water levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special
attention to the following details: (i) that brakes and steering system including emergency steering are in
proper working order; (ii) that the warning devices including automatically operated audio visual
reversing alarm and rear view camera are in working order; (iii) that rear view mirrors on either side of
the vehicle and blind spot mirror is provided; (iv) that side indicator lights are in working order; and (v)
that head lights are in working order, if the vehicle is required to work after day-light hours.

10.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

10.3 He shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so
authorized to ride in the vehicle, are properly seated and also wear safety belts.

10.4 The driver shall maintain a record of every inspection made under clause 10.1 in a bound paged book
kept for the purpose and shall sign every entry made therein.

10.5 The driver shall keep the cab window clean so as to ensure clear vision at all times.

10.6 The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping
the engine.
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10.7 The driver shall handle the truck/dumper carefully and keep it under control at all times. He shall
negotiate downhill gradients in low gear so that minimum of braking is required.

10.8 He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely
without exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall
also sound audible warning signal before overtak ing and shall not attempt to pass the other vehicle until
he has received a proper audible signal in reply.

10.9 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible
warning signal and shall not attempt to pass the stripping equipment until he has received a proper audible
signal in reply.

10.10 Before crossing a road or railway line, he shall reduce his speed, look in both directions along the
road or railway line and shall proceed across the road or railway line only if it is safe to do so.

10.11 The driver shall not operate the truck or dumper in reverse unless he has a clear view of the area
behind the vehicle. He shall give an audible warning signal before reversing a truck or dumper.

10.12 Driver shall be sure of clearance before driving through tun nels, archways, plant structure etc.

10.13 The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from
which a stone piece wedged between the tyres may fly back into the windscreen of his vehicle.

10.14 He shall sound audible warning while approaching blind corners or any other points where person
may walk in front unexpectedly.

10.15 The driver shall see that the vehicle is not overloaded and that mate rial is not loaded in a manner as
to project horizontally beyond the sides of the vehicle’s body and that any material projecting beyond the
front or rear is indicated by the red flag during day and a red light after day-light hours.

10.16 The driver shall not allow any unauthorized person to ride on the vehicle. He shall also not allow
more than the authorized number of persons to ride on the vehicle.

11.0 Duties of Mechanics, Fitters or Engineers: (a) At the commencement of every shift he shall
personally inspect and test every machine and vehicle paying special attention to the following details: (i)
That the brakes and the warning devices are in working order; (ii) If the vehicle or machine is required to
work after day light hours that the lights are in working order. He shall not permit the vehicle or machine
to be taken out for work not shall he drive the vehicle unless he is satisfied that it is mechanically sound
and in efficient working order. (b) The mechanic shall maintain a record of every inspection in a bound

paged book kept for the purpose. Every entry in the book shall be signed and dated by the person making
the inspection.

12.0 Duties of manager: It shall be the duty of the manager: a) to ensure compliance with the aforesaid
precautions. b) To determine and specify in respect of every vehicle the maximum load to be hauled and
maximum speed of the vehicle and cause notices specifying the same to be posted along the road at
appropriate places; c) To cause warning notices (drawing attention to any necessary precautions) to be
posted along the truck or haulage roads at appropriate places, like level crossing , curve and turning points
etc. d) To designate the persons authorized to ride on trucks; e) To give every truck driver directions in
writing with respect to loads, speed, persons authorized to rides on trucks and precautions necessary for
safe running. f) To countersign entries in books and records to be maintained in pursuance of these
precautions; g) To take such other precautionary measures as may be necessary to ensure safe operation
and maintenance of transport vehicles and for the safe of work persons.

13.0 TESTING OF BRAKES:

. 127
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13.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested at least once in
two weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by the manufacturer of the vehicle
or on a specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a
distance as specified by the OEM when the brake is applied, which shall be obtained from the
manufacturer of the vehicle.

(b) PARKING BRAKE TEST : The parking brake shall be capable to hold the vehicle for a period of at
least ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is
permitted to ply.

13.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the engineer and the manager. In case any defect in braking system is observed in any
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be
kept maintained.

13.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including
service brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS
Technical Circular Nos.36/1972, 03/1981 and 04/2012 i.e Serice brake, Retard brake, parking brake and

steering shall be tested with accelerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM
respectively.

14.0 Precautions during Firing:

14.1 Shots shall not be fired except during the hours of day light. All holes charged on any one day shall
be fired on the same day.

14.2 Shots shall not be fired in crushed, broken or fractured ground.

14.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at
the end of work for the day.

14.4 A distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of
firing. The danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at
least 30 minutes before firing of holes.

14.5 Proper and distinct warning by a siren installed for the purpose shall be given within the danger zone,
at least 10 minutes before the holes are fired.

14.6 Before the holes are charged, stemmed and fired, the blaster/blasting foreman, with assistance of his
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have
either left the danger zone, or have taken adequate shelter.

14.7 During the approach and progress of an electric storm the following precautions shall be taken: (a)
No explosive, particularly detonators shall be handled; (b) If charging operations have been commenced,
the work shall be discontinued until the storm has passed; (c) If the blast is to be fired electrically all
exposed wires shall be coiled up and if possible placed in the mouth of the holes, or kept covered by
something other than a metal plate; (d) All wires shall be removed from contact with the steel rails of a
haulage track so as to prevent the charge being exploded prematurely by a local strike of the lightening.

14.8 After shots have been fired; no person shall enter or be allowed to enter the place, until 30 minutes

after firing of the shots. Before allowing any person to enter the area, the in-charge of the blasting
operations shall make sure that the area is free from dust, smoke or fumes.

14.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines
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Regulations, 1961 shall be taken.

14.10 (a) Slurry explosives shall be used in opencast mines in the order of their date of manufacture. (b)
Explosives manufactured earlier than six months shall not be used. In case the shelf life of the explosive is
less than 6 months it shall not be used after expiry of the shelf life.

14.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by
the Chief Controller of Explosives. (b) Explosive vans used for the transport of explosives shall be in safe
operating condition and should be driven by competent licensed drivers. (c) The vans shall be kept in
isolated locations while loaded. (d) Vans shall be well locked except during times of placement and
removal of stocks of slurry explosives. (e¢) Smoking and open flames shall not be permitted in or near the
vans containing slurry/emulsion explosives.

14.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the
detonating fuse and the explosive until actually required for use.

14.13 The cases of slurry explosives shall not be opened unless the holes are ready for charging in every
respect.

14.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the site
of blasting. All normal precautions for charging and firing as laid down in the Regulations shall be strictly
observed.

14.15 The entire operations of transport of the explosive to the site of its use, cutting & slitting of
cartridges and charging and blasting shall be placed under the overall charge of a competent person
holding Foreman/Mate certificate or such other qualifications as may be approved by the Director-General
of Mines Safety and appointed in writing by the Manager for the purpose.

15.0 FENCING AROUND OPENCAST WORKINGS: The periphery around the limits of opencast
workings, and edges of benches of the opencast workings shall be kept fenced in accordance with DGMS
Circular No 11of 1959.

16.0 PRECAUTIONS AGAINST FIRE:

16.1 A code of practice shall be drawn up for dealing with fires at different locations in the opencast mine,
and for dealing of fires in heavy earth moving machinery.

16.2 Automatic fire protection system shall be provided and kept maintained in working order on every
HEMM used for loading and transportation.

17.0 Precautions against dust:

17.1 Adequate arrangements to suppress dry dust by wetting shall be made, if during any operation of
drilling, loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not
more than 3mg/m3 ) as may be injurious to the health of persons, as also on roads and benches where
trucks and dumpers operate. Dust surveys shall be done as laid down in Regulation 124 of Metalliferous
Mines Regulation, 1961.

17.2 Truck mounted drill machines design for tube well drilling for sources of water shall not be used.
Only proper type of Blast Hole Drill Machine, specially designed for mining purpose, shall be used.

17.3 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and Benches where
mobile HEMM, trucks and tippers operate.

17.4 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the

Chief ‘Inspect_or of. Mines, to prevent atmosphere getting charged with dust, which shall be kept in
operation during drilling operations and it shall be maintained in efficient working order. No dry drilling
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operation shall be carried on.

18.0 Protections of workers against noise & vibration: Suitable steps shall be taken by all appropriate
means to reduce the exposure of workers to any excessive noise and vibration. Guidelines given in DGMS
(Tech.) Circular No. 18 of 1975 and 5 of 1990 shall be strictly complied with. The persons engaged in
operation of drill machines, dozers etc. who are exposed to high noise level shall be provided with ear
muff mounted helmets.

19.0 GENERAL LIGHTING , PROTECTIVE EQUIPMENT,DUST,NOISE ETC.

19.1 General Lighting: Where natural lighting is insufficient, adequate general lighting as per the
standards laid down in Notification No. GSR-618(E), dated 28th April, 2017, published in the Gazette of
India dated 21st June, 2017, Part II Section 3(i). [reproduced in No. DGMS (Legis.) Circular No. 03 of
2017 Dhanbad, dated], issued under Regulation 148(2) shall be provided during working hours in the
opencast workings and along roads, etc. For proper inspection of the high sides and benches of the
opencast workings at night, suitable search lights shall be provided.

20.0 Protective equipment: (a) Every person working in the mine shall be provided with, and shall use, a
helmet, protective, Footwear, fluorescent jacket, dust masks, goggles and ear plugs/earmuffs of a type
approved by the Chief Inspector of Mines. (b) Every person permitted to work on height or at any place
having inclination of 45 degrees or more, from where he is likely to slip or overbalance, shall be provided
with, and shall use, a full body harness of a type possessing valid BIS license and approved by the Chief
Inspector of Mines.

21.0 Code of safe work practices:

21.1 A suitable 'Code of Traffic Rules & Safe Work Procedures' for regulating the movement of Heavy
Earth Moving Machinery, trucks, tippers and other wheeled trackless machinery (commensurate with the
capacity/size type of machines used in the mine) shall be framed and enforce d immediately. Such Code of
Traffic Rules should be deliberated and ap proved by Tri-partite Committee. A copy of traffic rules, in a
language understood by them, shall be made over to all concerned, i.e., to drivers and operators of
HEMM/trucks/tippers (including those belonging to contractors), supervisors and mine officials, and to
such other persons who monitor/control movement of HEMM.

21.2 A suitable ‘Code of Practice’ for prevention of injuries to persons engaged in tipping on stock piles,
tipping at crusher, dumping of overburden at dump yards, at loading and unloading points etc.
(commensurate with the capacity/size type of machines used in the mine) shall be framed and enforced
immediately. Such Code of Practice should be deliberated and approved by Tri-partite Committee. A copy
of the code of practice, in a language understood by them, shall be made over to all concerned, i.e., to
dump-men, drivers and operators of HEMM/trucks/tippers (including those belonging to contractors),
supervisors and mine officials, and to such other persons who monitor/control dumping/tipping
operations.

21.3 A suitable "Code of Practice” for dealing with fires/spontaneous heating at different locations,
machineries, vehicles, etc. shall be framed and enforced immediately. Arrangements for firefighting shall
be provided on all HEMM. Such arrangements shall, if possible, operate automatically on appearance of
fire or occurrence of spontaneous heating. The automatic fire fighting arrangement shall be provided with
optical, thermal or any other suitable fire sensing devices suitably located to sense any rise in temperature
beyond a predetermined limit or fire and automatically actuate the fire suppressant from a container(s) to
such fire hazard areas of the machine through fixed plumbing network and nozzles. NOTE: Above
"Codes" shall be constantly and prominently displayed at every relevant place including in the opencast
workings, workshops, truck-dumper roads, spoil/coal-heaps, material yards, etc.

22.0 Miscellaneous:

22.1 (a) Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in
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the mine premises without a valid pass issued by the competent authority of the mine. Before the pass is
issued the mine engineer/competent person shall check the roadworthiness of such vehicle. In order to
check the entry of such vehicle in the mine premises, properly manned check gate shall be provided at the
mine entrance where the record of entry & exit of each vehicle shall be maintained. At the check gate the
license of the drivers shall also be checked for eliminating the possibility of unlicensed persons driving
the vehicle. (b)(i) Persons engaged in surface operation and in particular, the Contractor’s workers shall be
provided closer and competent supervision. (i) All persons engaged at any work within the mine premises
through the contractors shall be provided relevant training and other job related briefings and that the
drivers of the vehicle belonging to contractors entering the mine premises have additionally been
explained the salient provisions of “Traffic Rules”. (iii) Each and every operation, including the operation
carried out through contractor’s worker or by outside agency, shall be placed under the charge of a
competent supervisor, duly appointed and authorized by the manager.

22.2 Separate stock yards shall be maintained for dumping and dispatch of minerals and it shall be
ensured that dispatch of minerals is not carried out from the stock yard where dumping is under progress.

23.0 Please note that this permission is subject to the following additional conditions:

23.1 In the event of any change in the circumstances connected with this permission which is likely to
endanger the life of workmen employed in the mining operation for which this permission has been
granted shall be stopped forthwith and intimation thereof sent to this Directorate. The said mining
operation shall not be resumed without an express and fresh permission in writing.

23.2 This permission may be amended or withdrawn at any time should it be considered necessary in the
interest of safety.

23.3 If at any time any of the conditions subject to which this permission has been granted is violated or
not complied with, this permission shall be deemed to have been revoked with immediate effect.

23.4 This permission is being issued specifically under the regulations mentioned above and without
prejudice to any other provision of law, which may be or may become applicable at any time.

23.5 This letter specifying conditions governing to use of Heavy Earth Moving Machinery
(HEMM'’s) without deep hole blasting shall remain valid for a period of five (05) years from the date
of issue of this permission letter or validity of lease period whichever is earlier.

SURJEET KATEWA (DIRECTOR - AJMER REGION 1)
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ANNEXURE-R-|B 261

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF ¥ STATE BOARD ANALYST
(See Rule - 1)

Report No. 1 2753 Firal Peport
Il{cport On : 11/08/2023
;P:;::““‘l“;:i\ l.hau.l -.\'ls‘ Poonam Kumari. State Board Anaivsi duly appointed under sup Sectimf(l) of Section 29
Sikar ‘qugc'l;‘:_“"on & Control of Pollution) Act, 198! reosived on the 08/08/2023 fror? Shljl Dayaram, JSO,

yraid Sikar - a sample of Ambient Air Quality of Yi’S Maa Durga Stone Crushing Co. . Plant - Stonc
(.erSh"_r [27765] Khasra No 1201/692, \’illuge' Chadwas . Tehsil- Sujangarh , District- Churu Collected
trom Fugitive cmission approx. § meters away frems process equipment (Jaw Crusher) Collected or
07/08/2023. The Sample was in a condition fit for aliaiysin as reported below -

B . LR . £ N

! further centify that 1 have analyzed the afore mentiore' w5l or, 11/08/2023 and declare the result of the analysy
to be as below :- . o B _——
;__“*“.— T e s+ 5 e " — > P o - o 0 Yo e """_ T aiEe

~ S.No.  |Parameters e Result -
S ! . SESE  S : s

i ' Suspended Particulate Matter s mn 399
f 1y ]

:'Ti-‘ cendition of the seals, fastening and container vy ice (5tmes as fellows © Inta

Bcd This On 11/08/2023 e Bues | ﬁcrm—-

o o . 5 ROARD ANALYST

2 Rajasthan Statz Poiluiien Controt Board
e e ‘'Regional Office Sikar
Shiv-Singhpure Housing Board Celoin.
oSt s it ddmpir e 1304 - Nawgigarh Read, Silzr-232 00
N Proong: 0157 2-245002
W
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ANNEXURE-R-|9

mwﬁmmﬁmﬂﬁw T, g% Rroreerm)

Office of the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka kamra, Old Sale tax
office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235
E mail-ame.churu@rajasthan.gov.in
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~_Office of the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka kamra, Old Sale tax

office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235
ES e e gov- .

W:—m/gﬁ/zozs/ Log e — og- 0§-2097

qa0=a3

9 FRfad eEeeR A fawrf dedrse O g-dd =g
IR /FF IR A T ©F BRAT F7 e am areaE dedia
drerR Riem g% geiigd & | Ry aide 3gaR Sa Slek /F HIR
gRT Ay f3ATH 01.04.2022 ¥ 08.08.2023 TH IR & ERI Wil
F9 '€ (Raw Mineral) AT 728667.92 HocA(MIT gRT Wiigd @+
Tee R gatarer wiafd 16 yguer Avsd &1 CTO ORI & | 81 Jfgec]
8) WNIGT AT B | SH M HIR DI oA 90 UGy R0 Ausd,
ARTR @ IS HHId: 2021-22/Nagour/11984 3T 07.03.2022 | FHRIC T,
3ifave SIRT 83 2 s 3R WIF HIR &I IAI& &Hcl 3000TPD
IR 91 &rwar 3000*365= 10,95,000MT &iil & (CTO &1 Uiy Her ) |

HeT1-—IURIFIIHIR CTO I Ufd ﬂ"ﬂﬁl

e

0‘3!0%!20)23

wergsd @i IfAg,

@ gd ¥ fasme fasmr

mgﬁam;&m

A T Y-
- g8

155



265

€202-80-80

(@] muu

SAUI 7 jo 7 of | Gumoys

(128z:00
ANYAWNOD
(sgie:an) ONIHSNYD
: LZ00T 26 £998ZL 26 19982, suajsArUOSERY nunygy
15'969'651 53027806 )¢ Z¥ 1508901 5 2998 5 68LBEE 0 sey P riiciil IR sy o' INY z
. YYWHDNIS
NYHOWNYIN
(Lzez:an
ANYAPOD
(mno 18usnID) (ssr:al) ONIHSNYHO !
¥ un
dcbd : 8 ’ ek 9 dei p c. suojgheuose SYMOYHD ~ 3NOLISYOMN g 6.t
YYWHONIS
NYHOWNYI
LW wisseg
1w X 1w
aoueeg Amuengy wno) aoumeg wsuwi|
Sisen apiiel e (1w wi) jmo) ul) paneaay Busuod S uljeuuemeya Ag Swey [RISUHY uone30] BWIBN UL/ 19(e8(] awey 310 #
uisol di poymedsin d1 paudedsig Aapuen 0 ap Y | pemssey Aipuenp
Auenp
yueas
ﬁ MAA _ £z0z-6ny-g0 = ZZ0Z-1dy-10 | A s9peQ WOISNo
1 !
8jeq oL : 8jeq woi4 poLRdd Pees
podw) [ERuN [ ssedpsueil P euuemens P FLEEN49GY20) Auedwon Buysns) suols eBing eepy A n

) sutug Bungy wemssy
RS FRWITY YSaNny

+ | x pdiemauny-ezeost-sone @ | X

WOl PaASRaY jesauny

yodaipajelspusiesp/zowa/uraobueyselferssuiu 8

ddysieupy @ | X SYIVE@NENHIINY - 1o

awey way Aq yoeas

x

2 yur] yaIng oy ebueyy

1 PaE3RQ @ ueyiseley oNa @

NYHLSY(VY

aweN [essupy

OWa B
A

D € 2,

X 090 ] s3uN jo Jsuedag {§)

156




266

#f gt wF SR Fw g/ @Rt T F= A BT @A deel d | &I fawon|

3afdy 01.04.2022 ¥ 08.08.2023

Wmmqu?:ﬁ @ yee # aiffs ewar @1 tee ¥ @ik M @i @ "
Mining Lease no. 453180 MT 435180.56 N T
01/2020
Mining L i
'”':3/235‘15; ne 79950 MT 43896.85 M
Mining Lease no. 100000 MT 82169.59 WM.T
43A/2011
- Mining Lease no.

25/2014 101865 MT 2340112 MT
Mlﬂl;gg/;%als: no. 100000 —(, — 98356.92 mT
Mining L i

ml;f/zf)als: no 171750 —— 45662.88 MT
TOTAL 728667.92 TV T
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Government of Rajasthan

DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

o n: Mo EPEM1058958255 (Confirmed) which expires on 18-Feb-2023 07:54:26 AM.

RI44GA3579 is having eRawa

18-Feb-2023 05:54:26 AM rader Dealer/Stockist/Pulverizer Unit - MAA DURGA STONE CRUSHING COMPANY

18-Feb-2023 05:54:45 AM Fanoe: |
AME/CHU/Minor/ML21/ 2013 | Seah LzaTon CHADWAS (VPO- CHADWAS ( FRONT OF ESSAR PEIRUL PUMP ), Chadwas, '
e | Bidasar, Churu, 331503) |
Sarjeetsingh ‘
Dungras Athuna [ Sujangarh / Churw " e Cistance s H
| - ecton Through i i
. SRssonueysiane cren Throug! £RCC (Unpaid Rawanna) i
nersi Weig 17.02 {Metric Ton) Ay oy i
* 10.92 (Metric Ton) et Xo0/- !
> | RSAdET Ro/- i
DILIP SINGH (Mob: 5588296327} H i
| e:eaE Yo/ H
Royall, Scredule Rate 7.{a) Masonary Stone(Sandstone, Limestone,Granite,Rhyolite, Quaruite,
Schist,Phyllites, Schist etc.) - (a) Used as Khanda,bailast.road metal,
fatchere, gitty,parera,crusher dust,gravel,jhajhra etc. - (ii) Other districts (35/-
PMT)
eigh Bridge Maa Durga Computerised Dharm Kanta(2019030902087)/Near Maa Durga

Stone Crusher

p3-18 2023 SCat 05120111
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Government of Rajasthan

_E‘\‘\
‘?ﬂf

D

DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

RJAAGADS560 15

1§ =-F Awanna No 1IFTIINANT1S502 (Confirmed) which cxpires o 29-Mai-2028 08:41:40 AM.

Generated on
§ Confirmed on
Lezse No
| Nave of ths Lesser
Lease Location

Niingra

29-Mar-2023 04:47:40 AM
29-M2r-2023 04:41:52 AM
AME/CHU/Minor/ML/10/2018
Sarjeet Singh Rathore

Dungras Aathuna / Bidasar / Churu

MasonaryStone

“rader. Dealor/Stockist/Pulvenie: Uil
Fo'ce

e Distance

on Through

JAIMAA NIHGA INFRA

CHURU (JAI MAA DURGA INFRA KHASRA NO S4R/117, Dungras Athoona,
Bidasar, Churu, 331503)

10 Km
ERCC (Unpaid Rawanna) i
o |

i Net Mineral \Weighs 1C.95 (Metin Tuni) i
} o/- I
i Tare We;gt 10.9 (Metric Ton) o/ i
H " RSMET o/ i
i Drrser Cetarls KHUMA RAM [Miob: B955728235) i
i WML o/

Front Image

-

1
i
an s

h

LANQ LK “£L

e ) 13jir Snts

ol

T P T T P P P PP PP PRI

Agyaly Scnedule Rate

\ie gn 3ridge

7.{3) Masonary Stone{Sandstone, Limestone,Granite, Rhyolite, Quartzite,
Schist,Phyllites,Schist etc.) - (a) Used as Khanda,ballast,road metal, i
fatchere,gitty,parera,crusher dust,gravel jhajhra etc. - (ii) Other districts (35/-
PMT)

JAI MAA DURGA INFRA DHRAM KANTA{2022121403896)/KHASRA NO
548/117

Pleasc scan the QR code or visit https://mines.rajasthan.gov.in/ to check online eRawanna

"€0'LE B

e

3702
>
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Government of Rajasthan

RI43GA4152 is having eRawanna NL; HSPY1061141266 (Confirmed) which expires on 09-Apr-2023 04:19:39 AM.

| Cenersted on

' Cunifisnied

' Lease No.

i Name of the Lessee

| 1 eata | oration

i Mineral

| Net Mineral Weight
Tare Weight

Driver Details

09-Apr-2023 02:19:39 AM
-09-Apr-2023 02:20:05 AM

< AME/CHU/Minor/ML/01/2020
Dungras Authuna / Bidasar / Churu
:MasonaryStone

-20.77 [Metric Ton)

:7.18 (Melric Ton)

SUKH It (Mob: 9680816789)

Tront Image

Holder

Stock Location

Approximate Distance
Coliection Through
Royalty

DMFT

RSMET

NMET

Ruyalty Schedule Rate

Wegh Bildge

-

Side Image

D4-03-2023 Sun 01:44:57

Trader/Dealer/Stockist/Pulverizer Unit :MAA DURGA STONE CRIISHING FOMPANY

:CHADWAS [VPO- CHADWAS [ FRONT OF ESSAR PETROL PUMP ), Chadwas,

‘10 Km

¥ 726.95/-

:Maa Durga Computerised Dharm Kanta(2019030902087)/Near Maa Durga

Bidasar, Churu, 331503)
Department (Use In National/State Highway Or Railway Projects)

TI23/-

T14.54/-

To/-

7.{a) Masonary siene(s:nds:one. Limestone,Granite,Rhyolite,Quartzite,
Schist,Phyllites,Schist etc.) - (a) Used as Khanda ballast,road metal,

fatchere, gitty,parera,crusher dust,gravel jhajhra etc. - (ii) Other districts (35/-
PMT)

Stone Crusher

Please scan the QR code or visit https://mines.rajasthan.gov.in/ to check online eRawanna.

AMNMEX URE-Z]

Government of Rajasthan

DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

RI23GAB118 is having eRawanna No HSPY1060996705 (Confirmed) which expires on 05-Apr-2023 03:03:46 AM.

i Generated on
i Confirmed on

Lease No

:05-Apr-2023 01:03:46 AM
:05-Apr-2023 01:04:01 AM

Holder

Stock Location

Trader/Dealer/Stockist/Pulverizer Unit :MAA DURGA STONE CRUSHING COMPANY

:CHADWAS [VPO- CHADWAS [ FRONT OF ESSAR PETROL PUMP ), Chadwas,

Name of the Lessee

Lease Location

Mineral

Net Mineral Weight

Tare Weight

Driver Details

| Front image

:AMEJCHU/Minor/ML/01/2020
Bidasar, Churu, 331503)
:Kirta Ram
Approximate Distance 10 Km
:Dungras Authuna / Bidasar / Churu
Collechon Through :Department (Use In National/State Highway Or Railway Projects)
MasonaryStone
Royaln T618.8/-
17,68 (Metric Ton) oty /
2 DMFT ¥ 61.88/-
10.19 {Metric Ton)
RSMET : A
TILOKARAM [Mob: 9672763322) T12.38/
NMET To/-
Royalty Schedule Rate 74a) ¥ Stone(S. L , Granite, Rhyolite, Quartzite,
. Schist, Phyllites Schist etc.) - (a) Used as Khanda,ballast,road metal,
fatchere,gitty,parera,crusher dust,gravel jhajhra etc. - (ii) Other districts (35/-
PMT)
Weigh Bridge :Maa Durga Computerised Dharm Kanta(2019030902087)/Near Maa Durga

4-05-2023 Ved 00:2°

-

Please scan the OR rade nr vicit httne-//minac raiacthan emiin/ ta chork Anl

Stone Crusher

160



b Arnexve e~ 10

X\A Government of Rajasthan
T
= DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

RI44GA3015 15 having eRawanna No. OUYM1061220109 (Confirmed) which expires on 11-Apr-2023 07:22:00 AM.

I
| Cenerated on 11 Apr-2023 05:22:00 AM Teader /Dealer/Stockist/Pulverii - MAA DURGA STONE CRUSHING COMPANY

et Ut Hiolder

|

| Conhrmed an 11-Apr-2023 05:22:17 AM

f Leae Ko AME/CHU/Minor/ML/43A/2011 Steck | ocation . CHADWAS [VPO- CHADWAS | FRONT OF ESSAR PETROL PUMP

! e Lessee Sheawan Singh ), Chadwas, Bidasar, Churu, 331503)
| bessabiodingn Dungras Athuna / Bidatar / Chory Fpprovmale Distance (10 Km
- MasonaryStons Colegnon Thiough ERCC (Unpald Rawanna)

[m« Maneral Weight 1699 [Metric Ton) Aurgalty 10/
o [ 10.92 (Metric Ton) DR 0/

| D ved cotaty Raju (Mob: 8314471341) i o/

(IS o/

Limestone,Granite, Rhyclite, Quartzite, Schist, Phyllites,Schist
etc.) - (a) Used as Kkhanda ballast,road metal,

|

l Koyalty $chedule Rate 7.{a) Masonary Stone{Sandstone,

|

|

| fatchere,gitty, parera,crusher dust,gravel jhajhra etc. - {ii) Other

districts (35/-PMT)

Weoigh Midge Maa Durga computerised Uharm Kanta|2UlY0 090208 2)/Near

| Maa Durga Stone Crusher

1 Front image I rs:c Image I

JYJE a 5 L'
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Government of Rajasthan
DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

a No SNOK1064274140 (Confirmed) which expires on 04-Jul-2023 11:51:32 PM.

RJA4GAOD548 s having e

+04-Jul-2023 11.39.32 PM - | rager, Dealer/Stockist/Pulverizer Unit :MAA DURGA STONE CRUSHING COMPANY
04-Jul-2023 11:39:46 PM e

2 :AME/CHU/Minor/ML/23/2018 s:och woczron CHADWAS (VPO- CHADWAS ( FRONT OF ESSAR PETROL PUMP ), Chadwas,
Sicrutan Bidasar, Churu, 331503)

cx mate Distance 6 Km

=252 Logatien Dungras Authuna / Bidasar / Churu
. o—— a Through ERCC (Unpaid Rawanna)
Weight 16.69 (Metric Ton) o/
¢ 11.2 (Metric Ton} 1o/-
T 3
e Dets s PAPU (Mab: 9024091626) Yo
RVET Yo/
Reyelty Schadule Rate 1.{a) masonary Stone(Sandstone. Limestone,Granite, Rhyolite,Quartzite,

Schist, Phyllites,Schist etc.) - (a) Used as Khanda,ballast,road metal,
fatchere, gitty, parera,crusher dust gravel jhajhra etc. - (i) Other districts (35/- |
PMT) H

\Wegh 3ndge Maa Durga Computerised Dharm Kanta(2015030902087)/Near Maa Durga

Stone Crusher
Front Image Side Image

D7-84-2023 Tuw 23:02:15
- -

Please scan the QR code or wisit https://mines rajasthan.gov.in/ to check online eRawanna
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272 .
' ) NTOTRITA-HIHIR

GOVT.OF.RAJASTHAN
Om? Ry Werre @ SR, @ 9 Y—fsm R, 6 (191) |
e of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near malji ka kamra, Old Sale tax
office building, kothariya ka mohalla, Churu(Rajasthan) Tel. no 01562-250235
E-mail- ame.churu@rajasthan.gov.in

HHIH S /Y% /202122 / 98D fa=is lslu)«za)c’
Doy _
A g1t W B g,
AT TElet e el 7% |
T —Rrgem = AME/Churw2017225 1 Td aiffes RET ad 2018—19 @
SR / fAeie= @1 fAefxor |
- Swie fvarrt o # R o g g aiffe RET ad 201819 a1
T o3 7 RuEl & omr w freger @i o ®©F @ affe
HUSRYl / ot o fasar wimer 2
facha af |@for [eiafr [ @a AT AT | del I @S g | SwE
WIF AEF | SR @ e #) | efae AT dodio | —a=r
@& T H) | ¥ HE=T @ T H) | e | Ee
@ eTH) @ <7 #)
2018—19 | 4G4 | 5418.86 | 45837546 | 463794.32 | 262119.86 | 201674.46 | 3768 | 18129
- R!F‘- |
-

o\

(eeeTerTer ).

s @i+ g,
gF, Td 9 fasm famr

Q/Kj’amm)
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NTOTRIT—¥RBIR
GOVT.OF.RAJASTHAN

Wwaﬁwﬁw,wwﬁ—ﬁﬁﬁﬁw.wm-)l

Office of the Assistant Mining Enginer, Deptt. Of Mines and Geology, Near malji ka kamra, Old Sale tax
: office building, kothariya ka mohalla, Churu(Rajasthan) Tel. no 01562-250235

E-mail- ame.churu@rajasthan.gov.in
D W /5% / 202122/ )7
Off—
SN Te¥let ferar Riem g9 |

-

foretiep : 06/12}%,

fva—<fRee 5. AME/Churw2017/25 T wRga aifi REsT o 201920 TG ¥
2020—21 ¥ @S YosR /et @1 fAeicor |

S fwarra o @ 5 & gvr wga aiffe RET af 201920 wd af
2020—21 1 faqvor vz, fAusl wd fayrfg dewEe @ R W AR @ A
TH BT aifye wosRYr / fAefae fufxor fasar smar 21

e REEEIRELS GENES I 7E |G R [ Ay @t | e
ay WH qET | qveRe | (B e /) | HE AT <lodlo

@ e H )| |En @ead) |[(ead) |w=

@ eaH)
201920 | HATY | 201674.46 |149080.92 |350755.38 |278613.98 | 72141.40 9995
<
202021 | AT | 7214140 | 352006.90 |424183.30 | 36690857 | 57239.73 6300
sy < -

‘ |
*%\WQ”’

Tergs afy arfdgr,
fart gd o fsm fawmr
[ Iree)
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RTGTIT PR

PRI HEe @ g, @ vd o s e, 9% Qo)

Oﬂ"rp_e_%f the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka kamra, Old Sale
— tax office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235

274 -

fva— Ser /w=m Ef%er\r Maa Durga Stone Crushing Company (08ABGFM3974L1Z0) ide wm
rear e dewR frer 9w @ aiffe Red af 2021-22 H @l
TSR / frfes &1 fufxon

- RIS,
wd SRIF favaraia o 2 5 o gvr wga aiffe Red a¥ 2021-22 &1 fawo
7, R @ e dewe @ omR W FrEigEr @i T © e e
wogRYr / fte fReriRor fsar Simar 21
I @fror gt ol ART—HET ol I G | g

Y =

e | wver | @ e d) | Pk ST

Aes #) | A A= @eTd) | wen
_ @. <7 %) @9 |
2021—22 w 57239.73 671256.79 728496.52 387094.31 341402.21 13259
<H
et ”;"‘”L
" Werd @y g,
) | @ g4 ¥ fame fmrr

5\9/?5“@\""\‘?“?)
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PRI WETAS @Y Sy, @ T4 3 s R
Office of the Assi ini : . Kl  TE (JTSTERr)
OI'the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka kamra, Old Sal
tax office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235 e
E_mail-ame.churu@rajasthan.gov.in

D3 /2023/'32) . ﬁw—- '?"05“9"33-_3

{9~ $1elR /319 BYR Maa Durga Stone Crushing Company (08ABGFM3974L120) fire
‘ qreaN dEdle dERR el g% @1 e Red 9§ 2022-23 0 # @
- qUER / et &1 feiRor '

SRIFa fvarta o 2 5 &1 g™ wxga aiffe Red ad 2022—23 &1 faawor
w3, faual @ e dearde @ amr w® FEgar @ffe @ ©F &1 affs
_yogRvT/ fetee fiRor fpar s 2|

.

g Gt anafsT oA ART—HTAT o wEhT | g
wie amn| wwerwr | (e #) | el AT .
Bes #) A= AT @G ®) | W
| @ead) |- @ = )
2022—23 | HEQY | 34140221 | 495656.01 | 83705822 | 75680397 | 80254.25 16581
w

e @ i,
@ ga ¥ fasm famr
e
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276

Maa Durga Stone Crushing Co - Chadwas
From 01-04-2022 To 08-08-2023

Month Sale in MT
Apr-22 67,790.3
May-22 36,729.3
Jun-22 81,869.7
Jul-22 40,516.9

v Aug-22 72,564.7
Sep-22 91,7229
Oct-22 90,516.9
Nov-22 76,477.5
Dec-22 40,680.2
Jan-23 44,952.5
Feb-23 43,875.9
Mar-23 55,973.4
Apr-23 52,162.1
May-23 21,601.2
Jun-23 35,870.0
Jul-23 37,889.8
Aug-23 17,227.6

N &
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DNNEXURE-R.Q_D 277

- prfoa wEES W mﬁuﬁﬁ_ﬂgﬁﬁﬁw T o (RToTeeIT)

Office of the Assistant Mining Engineer, Dept. Of Mines and Geology, Near Malji ka kamra, Old Sale tax
' office building, Kothariya ka mohalla, Churu (Rajasthan) Tel. No 01562-250235
E_mail-ame.churu@rajasthan.gov.in

FAG—HEH / To /ARG /2023 / Ly o T R og, P 08-08.202.7

THIO—93
T fsar Smar € 6 A @1l WM BRET due Mee um arsa™
dede dierR el g% @ 9 9 g% el § @99 &1 8q i W @A
geel faMeT gRT wigd <l 2 |
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S ' C o Kaldespeingh:

ANNEXVRER -2
District Level Environment impact Assessment Autl'iorl'g. Churu

r s, Churu- 331001 nel8
No. DEIAA/CHURU/EC/2018,3 &5 - 3 70 Date:-2.3. 02,
Subject: Environmental Clearance for mining leases/projects under EIA
notification, 2006.

This has reference to your application secking environmental clearance listed against
your name in the Table 1 below under EIA Notification. 2006 for the mining project. The
proposal has been appraised as per prescribed procedure in the light of provisions under the
EIA Notification. 2006 on the basis of the mandatory documents cnclosed with the
application viz. questionnaire. F1A. EMP and additional clarifications fumished in the
response 10 the observation of the District Level Expert Appraisal Committec (DEAC).

Churu (Raj.).
Table 1
Catego Name ufprojeﬂ“—T “Details of Mhe!?rojéd Prol ’ [ "Water | Faviron | CSR/ I Green | Budget
ry/ite Proponent Requi ment ESR | BeltP ary
m No. ( ost | remen | Munage | Activi ; fantatl | Breaku
(in {lakh t ment ties on p for
Sched Rs) | (KLD | Plan | (Lakh | (Rs/y | Labour
ule) ) {).akh RsJye | esr) (Lakh
) Rs.Jyear ar) Rs./yes
REES: S ) - ) .
! 1(a)B2 | M/S Maruti E.C. For Proposed Marble 40 4.0 0.80 0.70 | 0.50 0.30
! Exports (Minor Mineral), Project, 1
I Add- Ghantiyal | Khasra No- 267, TPA- | i
! Bari, Tehsil- 21961.5.Area - 4.00 Hect . : ;
Sujangarh M.l.No- 30/2006, at Near .
| s PR Village-Ghantiyal Bari, _
: Distt.-Churu Tehsil-Sujangarh, District -
Churu, Rajasthan i i . 4]
> 79 TT@B2 | smt. Guddu F.C. For Proposed 101 730 To60 040 7 0.50 [ 028
Bhagirath Singh | Mineral), Project, Khasra

Add- Ghumanda, | No- 530/479, TPA-60000.
teh.-Ratangarh, | Area - 1.00 Hect, M.L.No- i
22/2011, at Near Village:

f
l Kanwar W/o Sh. { Masonary Stone (Minor
i
|
!
I

: Distt-Churw Dhigariya, Tehsil-Bidasar, |
. District-Churu, Ra]astha::l 1 ~ I T
3. |80 [ 1(®)B2 | gh.Lokbandhu 207 30 [040 040 (030 | 020
ﬂ Somani S$/o E.C. For Proposed Stone
: Ramchandra Ballast (Minor Mlnel'al).
: i i Project, Khasra No- ‘
a ]
, SE— 536/319, TPA- | -
| R/o 114400,Area - 0.35 Hect,
: Jaswantgarh, M.L.No- 13/1978, at Nrar l
! i Teh. Village-Randhisar, Tehsil- |
‘ Ladnun,Distt- Sujangarh, District-Churu, |
Nagaur | Rajasthan l
} . . . .- e — B S as P
i b | 81_L1(a)B2 | Shri  Kuldeep | E.C. For Proposed Stone { 30 | 40 050 1 0.60 l“--‘“ 0.25
: singh S/o Sh. | Ballast mine (Minor f ‘
_ | Karnisingh | Mineral),  Project Lo N

169



R/o Village &
Post-Gopalpura,

Khasra No -636, TPA-
195728, Area - 1.00

to strict compliance of the terms and conditions as follows:

1.

jat S/o Chuna
ram jat

Add- Naliabass,
Ward No. 04,
Sujangarh,
Churu (Raj.)

Masonary Stone mine
(Minor Mineral), Project,
Khasra No -365/203,
TPA- 1,53,450, Area

1.00 Hect, M.L.
No.04/2011, at Near
Village-Manpura, Tehsil-
Bidasar, District -

Churu , Rajasthan

The DEAC. Churu afier due considerations of the relevant documents submitted (by
the project proponents) and additional clarifications/documents furnished regarding to it.
have recommended for Environmental Clearance with certain stipulations. The District Level
Environment Impact Assessment Authority (DEIAA), Churu after considering the individual
proposdls and recommendations of the DEAC, Churu hereby accord Environmental
Clearance to the mines/projects listed in the Table 1 above as per the provisions of
Environment Impact Assessment Notification, 2006 and its subsequent amendments, subject
to strict compliance of the terms and conditions regarding water requirement source,
provisions of CSR/ESR activities. green belt/plantation and budgetary provisions for labour
as mentioned in the Table 1 above against the name of the project proponent and also subject

Conseni to Fstablish and Operate should be obtained from RPCB before starting

production from the mine.

2. This Environmental Clearance (EC) is granted to the project proponent (PP) for the

3.

4,

mining lease as per details mentioned against his/her name in the Table 1 above.

That the PP shall comply with all the applicable provisions mentioned in the MoEF and

CC Office Memorandum dated 24th June, 2013 and 24th December, 2013.

That the grant of this E.C. is issued from the environmental angle only and does not
absolve the project proponent from the other statutory obligations prescribed under any
other law or any other instrument in force. The sole and complete responsibility to
comply with the conditions laid down in all other laws for the time being in force, rests
with the industry / unit / project proponent. Any appeal against this environmental
clearance shall lie with the National Green Tribunal, if preferred, within a period of 30

days as prescribed under section 16 of the National Green Tribunal Act. 2010.

tehsil- Hect, M.L.-31/2007, at
Sujangarh, Near illage -
Distt.-Churu Gopalpura, Tehsil -
Sujangarh, District -
ol ____ |Churu,Rajasthan |
ERN| 33—; 1(a)B2 | Smt. Anita Devi | EC. For Proposed | 20 | 5.0 |0.55 040 [ 030 | 040
W/o Late | Masonary Stone mine
bajrnag Lal | (Minor Mineral), Project,
Dhaka Khasra No -167,176,
Add- Lodsar, | TPA- 65880, Area - 1.00
Tehsil- Hect, M.L.-06/2007 , at
sujangarh(Raj.) | Near Village - Lodsar,
Tehsil -Sujangarh,
District - Churu
Rajasthan _
6. | 8 | 1(a)B2 | Shri Jaisa ram [ EC. For Proposed | 30 [ 4.0 |0.50 0.60 | 030 | 0.5

279
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280

10.
11.

12.

14,

15.

As stated by the PP, the total water requirement for the project shall be limited as
mentioned in the above table. Necessary permission shall be taken from CGWA for

withdrawal of ground water.
As envisaged, the PP shall invest at lcast as mentioned in the above table towards

annual recurring cost for implementing the Environment Management Plan.

Further, for ESR/C.S.R. an amount of as mentioned in the above table (towards annual
recurring cost) shall be kept earmarked for socio economic up-liftment activities of the
area particularly in the field of education, health. sanitation. other social work (need
based) such as drinking water supply. assistance in larming. providing toilets in schools,
etc. This amount shall be carmarked, effectively utilized and reflected in the books of
accounts. Relevant report of the same to be made a part of social monitoring and six
monthly compliance reports should be submitted to DIIAA/SEIAA/RPCB and MoFl-.
Regional Office, Lucknow.

The mining operations shall not intersect groundwatcr 1able. In case of working below
ground water table. prior approval of the Central Ground Water Authority shall be
obtained.

The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure
in the lease area and also implement other/suitable conservation measures to augment
ground water resources in the area in consultation with the Regional Director, CGWB.
Occupational health and safety of mine labour shail be given the highest priority.
Budgetary provision of amount as mentioned in Table 1 above against the name of PP
per year for the labours working in the Mine for all necessary infrastructure facilities
such as health facility, sanitation facility, fuel for cooking. along with safe drinking water.
medical camps. and toilets for women. créche for infants should be made and submitted

1o RPCB, Jaipur at the time of CTE/CTO. The housing facilitics and Group Insurance |

should be provided for mining labours.

Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept
unutilized for a period more than three years; it should be used for land reclamation and
plantation in mined out areas.

. The project proponent shall ensure thalt no natural water course / water body shall be

obstructed due to any mining operations.

The waste should be dumped at designated site as per approved Mining Plan on non-
mineralized land within lease area or outside lease area at land provided by district
authority or occupied by the lessee, STP/Quarry Licence holder. The height of the dump
shall be as per the approved mining plan and toe of the dump should have retaining wall.
The benches height, width and slope shall be maintained as per the MMR 1961 or the
DGMS approval.

. Garland drains; settling tanks and check dams of appropriate size. gradient and length

shall be constructed both around the mine pit and over burden dumps and sump capacity
should be designed keeping 50 % safety margin over and above peak sudden rainfall
(based on 50 years data) and maximum discharge in the area adjoining the mine site.
Sump capacity should also provide adequate pits. which should be constructed at the
comers of the garland drains and de-silted.

17. Drills shall either be operated with dust extractors or cquipped with water injections

I8.

system,
As envisaged, plantation shall be raised in an arca of 33% of total area including green

belt in the safety zone around the mining lease by planting the native species around ML -

area, OB dumps, backfilled and reclaimed around water body, roads elc. or outside lease
area in consultation with the Gram Panchayat or Forests Department in the coming rainy
season.

19. Regular water sprinkling should be carried out in critical areas prone to air pollution and

having high levels of SPM and RSPM such as haul roads. loading and unloading points
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and transfer points. [t should be ensured that the Ambient Air Quality parameters conform
to the norms prescribed by the CPCB.

. Data on ambient air quality and stack emissions should be submitted to Rajasthan. State

Pollution Control Board once in six months, carried out by
MOEF/NABL/CPCB/RPCB/Government approved lab.

. Blasting operation should be carried out only during the daytime with safe blasting

parameters.

. The project proponent shall all take due care to protect the existing Flora and Fauna,

Utmost precaution shall be taken to conserve wildlife.

. No further expansion or modification in the plant shall be carried out without the approval

of the DEIAA. Churu (Rajasthan). In case of deviation or alterations in the project
proposal from those submitted to this authority for clearance. a fresh reference shall be
made to the authority to asscss the adequacy of the conditions imposed and to add
additional environmental protection measures required. if any.

. Application shall also take prior environment clearance under aravalli Notification dated

07-05-1992 if applicable (District-Churu).

. On Seriol number 04 are falling in 10 k.m. radiuses of National Park/Sanctuary (Tal

Chhaper Wild life Sanctuary) the PP shall obtain necessary clearance from Chief Wild
life Warden, Rajasthan/Central Wild Life Advisory Board Under Wild Life Protection
Act, 1972

B. General Conditions

-

3.

Any change in mining technology/scope of working shall not be made without prior
approval of the DEIAA.

. Any change in the calendar plan including excavation. quantum of mineral and waste

shall not be'made.

Periodic monitoring of ambient air quality shall be carried out for PM;o. PM; 5, SPM. SO;
and NO, monitoring. Location of the stations (minimum 6) shall be decided based on the
meteorological data. topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring shall be decided in consultation with the
Rajasthan. State Pollution Control Board (RSPCB). Six monthly reports of the data so
collected shall be regularly submitted to the RPCB/CPCB/SEIAA/DEIAA including the
MoEF. Regional office. l.ucknow.

Mcasures shall be taken for control of noise levels below 85 dBA in the work
environment workers engaged in operations of HEMM etc. shall be provided with
earplugs/mufts.

Industrial waste water (workshop and waste water from the mine) shall be properly
collected & treated so as to conform to the standards prescribed under GSR 422(E) dated
19th May' 93 and 31st December!993 (amended to date). Oil and grease trap shall be
installed before discharge.

Personal working in dusty areas shall wear protective respiratory devices they shall also
be provided with adequatc training and information on safety and health aspects.
Occupational health surveillance program of the workers shall be undertaken periodically
10 observe any contractions due to cxposure to dust and take corrective measures, if
needed.

The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year wise expenditure shall be
reported to the RPCB and the Regional office of MOEF located at Lucknow.

The DEIAA/SEIAA/RPCB and MoEF, Regional Office. Lucknow shall monitor
compliance of the stipulated conditions. The project authorities shall provide a set of a
filled in questionnaire and EIA/EMR report to them and extend full cooperation to the
above office(s) by furnishing the requisite data/information /monitoring reports.

A —
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10.

1.

12.

15.

16.

20.

The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmenial safeguards to the RPCB,
CPCB/SEIAA/DEIAA and MoEF. Regional Office. l.ucknow.

A copy of the clearance letter will be marked 1o the concemed Panchayat/local NGO, if

any from whom suggestions/representations were received while processing the proposal.
The RPCB shall display a copy of the clearance letter at the Regional Office. District
Industry Center and Collector/Tehsildar's office for 30 days.

. Failure to comply with any of the conditions mentioned above may result in withdrawal

of this clearance and attract action under the provisions of Environment (Protection) Act,
1986.

. The above conditions will be enforced, inter alia, under the provisions of the

Water(Pollution & Control of Pollution) Act, 1974 the Air (Prevention & Control of
Pollution) Act. 1981] the Environment (Protection) Act. 1986 and the Public Liability
Insurance Act. 1991 (all amended till date) and notifications. Office Mcmorandum issued
and rules made hereunder and also any other orders passed by the Honb'lc Supreme Court
of India/High Court of Rajasthan. and any other Court of law relating to the Subject
Matter.

The PP shall ensure advertising in at least two local news papers widely circulated in the
region, one of which shall be in vernacular language that. the project has been accorded
environmental clearance and copies of the clearance letters are available with
DEIAA Churu. State Pollution Control Board and may also be seen on the website of the
Board at www.rpcb.nic.in. The advertisement shall be made within 7(seven) days from
the date of issue of the environmental clearance and a copy shall also be forwarded to the
SEIAA/DEIAA, Rajasthan. and Regional Office, Jaipur of the Board.

All the other statutory clearances such as the approvals for storage of diesel and explosive .

from the Chief Controller of Explosives, Fire dcpartment. Civil Aviation Department.
Forest Conservation Act. 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained,
as may be applicable. by PP from the competent authority.

. These stipulations Would aiso be enforced amongst Jhe others under the provisions of

Water (Prevention and Control of Pollution) Act. 1974 . Air (Prevention and Control of
Pollution) Act. 1981, the Environment (Protection) Act.1986. the Public [Liability
(Insurance) Act. 1991 and EIA Notification' 06.

. Under the Provisions of Environment (Protection) Act. 1986. legal action shall be

initiated against the proponent, if it was found that construction of the project has been
started without obtaining environmental Clearance,

. In case project falls in 10 k.m. radiuses of National Park/ Sanctuary the PP shall obtain

necessary clearance from Chief Wild Life Warden. Rajasthan/ Central Wild Life
Advisory Board Under Wild Life Protection Act. 1972 Before Starting any Operation
under the project. )

Environment Clearance is subject to final order of the Honb'le Supreme Court of India in
the matter of Goa Foundation Vs, Union of India in Writ Petition (Civil) No. 460 of the

year 2004 as may be applicable to this project.
Mem@{ntaw.

DEJAA, Churu
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ANNEXURE-R-29
State Level Environment Impact Assessment Authority, Rajasthan
4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141-2705633, 2711329 Ext. 361 = ma
No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(2)B2 (EC)14-15 Jaipur, Dated:. 5 14AY 2016
Sub: Environmental Clearance. for mining leases under EIA notification 2006.
This has reference to your application seeking environmental clearances listed against your
name in the table 1 below under EIA Notification 2006 for the mining project. The proposal has
been appraised as per prescribed procedure in the light of provisions under the EIA Notification
2006 on the basis of the mandatory documents enclosed with the application viz. the questionnaire,
EIA, EMP and additional clarifications furnished in response to the observation of the State Level
Expert Appraisal Committee Rajasthan.
i‘S | File Categ | Name of Project Details of Mine Project Water | Fuel & | Environm | CSR/ESR | Green Budgetary
| No | No.  wry /| Proponent Cost Requir | Energy: | ent Activities | Belt/ Breakup
i Elcm ement | - Managem | Amont Plantation {for Labour
. wo.(in & entPlan | Rs. Amont
i ‘ Sche Source Amont Rs.
i = tlule) Rs.
T s e S 4 5 6 7 8 9 10 1 N ¢
(1. | 5197 | B2 | Smt Santosh Devi, | Minerals: - Masonary Rs. 5 325 51.000/- 42,000/- 1R,000/- | 40,000 |
! R/o Village Post Stone (Cheja Pattar) 30 Lac KLD LPD Per Year | Per Year Per Year Per Year
| Kairu, Tehsil - M.L. No : 537/2007 i
;‘ Nawalgarh Area ; 1.0 Hect. i
- Dist. = Jhunjhunu Khasra No. : {
(Raj.) Village : Chaapoli, i {

Tehsil :- Udaipurwati,

Distt : -}hunjhunu (Raj.) |
| PO SR N Production: 98,000 TPA. i —
j 2. |5208 |82 M/s. Bhanwar Lal, | Minerals: - Masonary Rs. 5 Diesel 30,000/- 40,000/~ 10,000/- 15,0000 |

S/o Shri, Gopal Ji Stone 20 Lac KLD willbe | Per Year Per Year Per Year Per Year |
! Gurjar , R/o 63 M.L. No : 102/13 used i
Kheda Hetam, Area : 1.0 Hect. |
, | Gujaro Ka Mohalla, | Khasra No. : 1527/1132
| | Tehsil : Phuliva (Pvt. Land)
| i Kalan, Distt.- Village : Ratanpura,
Bhilwara (Raj.) Tehsil :- Phuliya kalan,
Distt : Bhilwara, (Raj.)
= Production: 14323 TPA. L
P 3 5211 | B2 | Shri. Dinesh Minerals: -Quartz & Rs. 8 Diesel 68,000/- 56,000 25,000/- 20.000/-
Chauhan R/Q Feldspar 40 Lac KLD willbe | Per Year Per Year Per Year | Per Year
. Abhishek 14, M.L. No:01/93 used
| Krishna Nagarm, Area : 4.99 Hect.
| Near Utsav Vatika, | Khasra No. : |
E | Masuda Road, 122,123,121,172,173,1 |
i Tehsil : Beawar 74,154, Govt. Waste '
' Distt. — Ajmer Land)
! i (Raj.) Village : Daultpura,
] Tehsil :- Beawar, ‘
b Distt : Ajmer, (Raj.) i !
R Production: Quartz@ f |
18390 TPA, Feldspar @ { [
W S N . 5 ST . . NI, SRR NS S B
L4 5419 | B2 | Smt. Mamta Devi Minerals: - Masonary Rs. 5 Diesel 50,000/~ 40,000/- 20,000/- | 25,000/- ;
" | * | W/oShriMaliram | Stone - Cheja Pattar 20 Lac KLD | willbe | Per Year Per Year Per Year I Per Year |

\»
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Meena, R/O Dola | (Minor Mineral) T Tused I """ e = ]
Ka Bas, Kaladera, | M.L. No :106/2009 ’
Tehsil : Chomu Area : 1.00 Hect. |
Distt- Jaipur, {Raj.) | Khasra No.: 182/ 186 ’
Govt. Waste Land)
Village : Kuwan Gaon, '
Tehsil :- Bonli, |
Distt : Sawai Madhopur i
(Raj.)
) b Production: 60,000 TPA
5. | 5414 | B2 | Shri. Parasmal Jain | Minerals: - Quartz & Rs. 8 Diesel | 40,000/- 60,000/ 15,000/- 25,000
R/o Mangal Feldspar 30 Lac KLD | willbe | Per Year Per Year Per Year | Per Year
Chunni Punch M.L. No: 31/2005 used '
House C.S. Lodha | Area:4.9998 Hect.
Nagar, Tehsil- Khasra No. :3,3/2 _
Beawar- Ajmer Waste Land |
(Raj.) Village : Hira Khera, i
Tehsil ;- Deogarh,
Distt : Rajsamand (Raj.)
Production: 30,000 TPA
6. 5212 B2 Shri . Hemant Minerals: -Masonary | Rs. 30 | 5 ‘ Diesel | 50,000- 40,000/~ | 20,000/~ X
Patni S/o Shri. Stone Lac KLD | will be Per Year Per Year Per Year ! Per Year
Subhash Patni R/o | M.L. No: 09/06 | used
C-36 Govind Marg, | Area: 1.00 Hect. f
Adarsh Nagar, Khasra No. : 2228, 160 '
Jaipur (Raj.) (Govt. Waste Land)
Village : Garh & Dubli,
Tehsil :- Bassi,
Distt : Jaipur (Raj.)
P Production: 50,000 TPA ‘
7. | 5415 | B2 | M/sShri Kuldeep | Minerals: - Stone Rs. 8 300 25,000/~ | 40,000/- 8,000/- 25,000~ |
g Singh, S/o Shri Ballast (Masonary 20 Lac KLD LPD Per Year Per Year Per Year Per Year
Karni Singh, R/o Stone) & (Minor
Gopalpura Mineral) mining |
Tehsil : Sajangarh, | M.L. No: 95/2005 |
Dist. : Churu (Raj.) | Area: 1.00 Hect. }
Khasra No. : 636 !
(Private Waste Land) {
Village : Gopalpura,
Tehsil :- Sujangarh,
Distt : Churu (Raj.)
- [ == | Production: 40,000 TPA i :
8. | 5418 |82 | Shri.Vineet Kumar | Minerals: - Masonary Rs. 5 Diesel | 50,000/- 60,000~ | 20,000~ | 30,000/~
S/o Shri Latoor Stone M.L. No: 20 Lac KLD will be Per Year Per Year Per Year Per Year
Singh, 226/2004 Giad
R/o Plot No.5 Area - 1.00 Hect.
Janakpuri fI, Imli Khasra No. : 718
Phatak, Dist.- (Private Waste Land)
Jaipur (Raj.) Village : Kant,
Tehsil :- Amber,
Distt : Jaipur (Raj.)
N Production: 75,000 TPA _
9. | 4190 | B2 | Shri. Dinesh Minerals: - Masonary Rs 8 Diesel | 30,000~ | 40,000/~ | 10,000/~ | 15.000/-
Sharma R/o Stone 20 Lac KLD willbe | Per Year Per Year Per Year Per Year
Bagada Bhavan, M.L. No: 90/94 used
Govind Pura Area : 1.00 Hect.
Kalwar Road, Khasra No. : 76
Distt.-Jaipur (Raj.) | (Govt.Waste Land)
Village : Dadar |
TENERES. W SR | (Naradpura) , | el
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T T T T T T ehsit - Amber,
Distt : Jaipur (Raj.)
Production: 50,000 TPA
10. | 4095 B2 Sh. Jai Chand Lal Minerals: -Ball Clay Rs. 5 350 1,00,000/- | 50,000/- 20,000/- 50.000/-
Daga 5/0 Sh. Mining 25 Lac KLD LPD Per Year Per Year Per Year Per Year
Champa Lal M.L. No:43/2009
Daga,Bagri Area :4.7271 Hect.
Mohalla, Khasra No. : 34
! Tehsil & Distt:- (Govt.Waste Land)
Bikaner Village :
| i Sarahbhiyanimani, |
! Tehsil :- Kolayat, ]
Distt : Bikaner (Raj.)
Production: 1,00,000 ‘
‘ TPA _ B
I1. [ 4833 182 | Smt Bhanwar Minerals: - Quartz & Rs. 5 Diesel | 50,000~ | 40,000~ | 20,000 | 25.000/-
Kanwar, W/o - Feldspar 20 Lac KLD willbe | Per Year Per Year Per Year Per Year
Shri. Brajraj Singh | M.L. No: 258/1991 used
Rathore, R/o Area : 1,00 Hect.
Village- Jamola, Khasra No. : 858 (Govt.
Tehsil : Masuda, Land)
| District — Ajmer Village : Kalwar,
(Raj.) Tehsil :- Jaipur ,
Distt : Jaipur (Raj.)
Production: 94,500 TPA
12. | 4836 B2 Sh. Prabhu Singh Minerals: - Quartz & Rs. 5 Diesel 30,000/- 60,000/- 10,000/- 25.000/-
S/o Feldspar M.L. No: 30 Lac | KLD | willbe | PerYear | Per Year | Per Year | Per Year
Shri. Ram Singh, 390/06 ’ used
R/o Village Area :4.00 Hect.
Fathagarh, Post Khasra No.
Pipli, Tehsil - :2045/2689/2. (Govt.
Masuda, Distt.- ' Land)
Ajmer (Raj.) Village : Jamola,
Tehsil :- Masuda,
Distt : Ajmer (Raj.)
Production: TPA-
Quartz @ 1223 TPA &
Feldspar @ 23,238 TPA
13. 1 4740 | B2 M/s. Tirupati stone | Minerals: - Masonary Rs. 5 200 30,000/- 40,000/- 10,000/ 30,000/
Crusher R/o Stone (Minor Mineral) 20Lac KLD LPD Per Year Per Year Per Year Per Yea
Gagandeep M.L. No: 108/98
Cinema Compound | Area : 1.0 Hect
Roopangarh Road | Khasra No. : 41/1 (Gair
Madanganj Mumkin Pahar )
Kishangarh Ajmer .| Village : Bichun,
(Raj) Tehsil :- Dudu,
Distt : Jaipur (Raj.)
Production: 90,000 TPA
14 154237 | B2 | Smt. Mamta Devi, | Minerals: - Masonary Rs. |$ 300 50,000/~ | 40,000/~ | 20,000~ | 25.000
% W/o Maliram Stone M.L. No: 20Lac | KLD |LpD Per Year | Per Year | Per Year |Per Ye
Meena,R/o Dola ka 107/2009
Bas, Kaladera, Area : 1.00 Hect. |
Tehsil- Chomu, Khasra No. : 182/186 |
Dist- Jaipur (Raj.) (Govt. Waste Land ) !
Village : Kuwan Gaon, ]
Tehsil :- Bonli, '
Distt : Sawai Madhopur i
{Raj.) ‘
| Production: 60,000 TPA
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3.1 3930 B2 Sh. Yogesh Kumar | Minerals: - Masonary Rs. 5.0 300 50,000/- 60,000/- 20,000/- 30,000/~
Meena S/0 Sh. Stone Mining 20 Lac KLD LPD Per Year Per Year Pcr" Year Pc; Year |
Puranmal Meena M.L. No: 43/97 ;
C-46 Bai li Kothi Area : 1.00 Hect. |
- Ihalana Dungri Khasra No. : 2 |
Distt. Jaipur Village : Siwad ‘
(Raj.) Tehsil :- Jamwa
Ramagad
Distt : Jaipur (Raj.) |
p Production: 50000 TPA
1613924 | B2 | M/sBholenath Minerals: - Quartz & Rs. |80 300 50,000~ | 60,000~ | 20,000/~ | 30,000~ |
Minerals Mali Feldspar 30 Lac KLD | LPD Per Year Per Year Per Year | Per Year |
Mohalla Baghore, M.L. No: 327/2013 . |
Tehsll Mandal Area :4.1960.00 Hect. |
Distt. Bhilwara Khasra No.: 222 |
{Raj.) Village : Leswa, '
Tehsil :- Mandal |
Distt : Bhiwara (Raj.) |
Production: Quartz @ i
7885.8 TPA & Feldspar !
hisk:n @ 55200.6 TPA |
17. | 3928 | B2 | Sh.Puran Mal Minerals: - Masonary Rs. |50 300 30,000/~ | 40,000/~ | 10,000/~ | 15,000~ |
Meena S/0 Sh. Stone Mining 30 Lac KLD LPD Per Year Per Year Per Year Per Year
Kalayan Shay M.L. No: 112/97 |
Meena C-29 Block | Area :1.00 Hect. '
C, Kachhi Basti Khasra No. : 2 {
Jhalana Dungri Village : Saiwad '
Distt. Jaipur Tehsil :- Jamawa
(Raj.) Ramagad
Distt : Jaipur (Raj.)
Production: 50000 TPA
18 | 3952 B2 M/S Vardhman Minerals: - Masonary Rs. 5.0 300 50,000/- 40,000/- 20,000/- 25000/~ |
Stone R/O Plot Stone 20 Lac KLD | iPD Per Year Per Year Per Year Per Year |
N0.653, Flat F-2 {Minor Minear) I
Chitrakut Sector 9, | M.L. No: 345/06
Distt. Jaipur Area :1.00 Hect.
(Raj.) Khasra No.: 4 '
. Village : Palukala
Tehsil ;- Dudu |
Distt : Jaipur (Raj.) |
Production: 105000 ‘
TPA !
9. | 3936 B2 Smt. Chanda Devi Minerals: - Masonary Rs. 8.0 300 30,000/- 40,000 - 10,000/ | 15,000/
W/O Sh. Puranmal | Stone Mining 40 Lac KLD LPD Per Year Per Year Per Year | Per Year
Meena C-46, BaiJi | M.L. No: 411/97 3
Kothi Jhalana Area : 1.00 Hect. i
Dungri Distt. Khasra No. : 02 i
Jaipur  (Raj.) Village : Saiwad i
Tehsil :- Jamawa |
Ramagad
Distt : Jaipur (Raj.)
Production: 50000 TPA |
0. 13954 | B2 | Sh.Jagdish Prasad | Minerals: - Masonary Rs. 8.0 3 30,000/- 40,000/- 10,000/- 15.000/-
| $/0 Sh. Govind Stone 20 Lac KLD LPD Per Year Per Year Per Year Per Year
I Ram Jat Thalado M.L. No: 67/2009
i Ki Dhani Dulwas, Area : 1.00 Hect.
Tehsil Laxmangarh | Khasra No. : 1157,1177
Distt. Sikar (Raj.) Village : Roop Pura
Tehsil :- Danta Ramgarh
f\ 1 Distt :Sikar (Raj.) ...
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[ | Production: 150000
L TPA
20,3951 | B2 | M/S Tirupati Stone | Minerals: - Masonary Rs. 5.0 300 50,000/~ | 40,000/~ | 20,000/~ | 25.000/-
Crusher R/O Stone (Minor Mineara) | 20 Lac KLD |LPD Per Year | Per Year | Per Year | Per Year
Gagandeep M.L. No:107/1998
Cinema Compound | Area : 1.00 Hect.
, Roopangarh Road | Khasra No. : 41/1
, Madanganj- Village : Bichun
Kishangarh Distt. | Tehsi :- Dudu
Ajmer (Raj.) Distt : Jaipur (Raj.)
: Production: S0000 TPA
12273958 | B2 | Sh. Abhimanyu Minerals: - Masunary Rs. 5.0 300 50,000/- 40,000/- 20,000/- 25,000/-
J; Singh $/0 Sh. Stone (Cheja Patthar) 20 Lac KLD LPD Per Year Per Year Per Year Per Year
; Sanjay Singh RO/ | M.L. No: 16/99
; Sai Sadan, Area : 1.00 Hect.
{ Sanganer, Tehsil Khasra No. : 150
{ Sanganer, Distt. (Govt.Land) .
E Jaipur  (Raj.) Village : Dev Ka |
F Harmada
; Tehsil :- Amber
{ Distt : Jaipur (Raj.}
S Production : 45000 TPA
23. 13956 | B2 | M/S.Divwya Minerals: - Masonary Rs. 5.0 300 50,000/- 40,000/- 20,000/- 25,000/-
i Construction Prop. | Stone (Cheja Patthar) 30 Lac KLD LPD Per Year Per Year Per Year Per Year
! Smt. Bharti Rawat | M.L. No: 233/2000
i W/O Sh. Vijay Sing | Area : 1.00 Hect.
i R/o Sai Sadan Khasra No. : 284
| sanganer Tehsil: (Govt.Wast Land)
g Sanganer Distt. Village : Dev Ka
i Jaipur Harmada
1 Tehsil :- Amber
; Distt : Jaipur (Raj.)
| Production * 45000 TPA
I 24. | 3962 82 M/s Vardhman Mineral :- Masonary Rs. 50 300 50,000 40,000/- 20,000/~ | 25.000/-
Stone, Plot No: Stone (Minor Minearal) | 20 Lac KLD LPD Per Year Per Year Per Year | Per Yea
653, Flate F-2, M.L. No.:74/01
| Chitrakut Sector-9, | Area: 1.00 Hect.
I Jaipur (Raj.) Khasra No. :- 4 (Govt.
Wast Land
Village : Palukala
; Tehsil : Dudu
f Distt: Jaipur (Raj.)
5 Production : 120000
z o TPA
12513961 | B2 | Sh.Jagdish Prasad | Minerals; - Masonary Rs. 8.0 300 30.000/- | 40,000~ | 10,000/ | 15,00
{ S/0 Sh. Govind Stone 20 Lac KLD LPD Per Year Per Year Per Year Per Y:
| Ram Jat Thalado M.L. No: 31/09
! Ki Dhani, Dalwas Area : 100 Hect.
Tehsil Laxmangarh | Khasra No. : 1157,
Distt. Sikar (Raj.) 1177, 1176 (Govt.Wast
Land )
Village : Roop Pura
Tehsil :- Danta Ramgarh |
Distt : Sikar (Raj.) |
Production: 120000 '
TPA
26. [ 3974 | B2 | M/S. Rajeshwari Minerals: - Quartz & Rs. 8.0 300 50,000~ | 60,000~ | 20000/~ | 30,0
Mines & Minerals, | Feldspar Mining 30 Lac KLD LPD Per Year Per Year Per Year Per
Ward No 9, Near M.L. No:491/2012
ey e Charbhuja Temple, | Area :4.7002 Hect. k.
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Lakhmaniyas Khasra No. : 116, 118,
Tehsil-Sahada, 119, 120, 121, 122,
Distt. Bhilwara 123,129,

(Raj.) Village : Lakhmaniyas

Tehsil :- Sahada
Distt : Bhilwara (Raj.)
Production: Quartz @

8508.2 TPA & Feldspar
E @ 34032.8 TPA
27. | 4398 B2 Shri Jhujhar Ji Minerals: - Quartz & Rs. 8.0 Deisel 30,000/- 60,000/- 10,000/- 25,000/-
Minerals R/Q- Feldspar Mining 30 Lac KLD willbe | Per Year Per Year Per Year Per Year
Ward No. 21, M.L. No: 498/2012 used
Tejaji Chowk, Area :4.4344 Hect.
Baghore Te. Khasra No. : 200 ( Govt. |
Mandal, Distt. Waste Land )
Bhilwara (Raj.) Village : Chena Ka
Khera,
Tehsil :- Mandal
Distt : Bhilwara (Raj.)
Production: Quartz @
5200 TPA Feldspar
@36,400 TPA
28. | 4385 B2 | Shri Shokin Minerals: - Lime stone Rs. 8.0 300 30,000/- 60,000/- 10,000/- 25 ,000/-
Khokhar S/0 Shri Mining 30 Lac KLD LPD Per Year Per Year Per Year Per Year
Hazi Amin Bhai M.L. No: 103/05
Khokhar R/O Area : 1.00 Hect.
Udaipur Road Khasra No. : 945 ( Gowt.
Pindwara Te. Land)
Pindwara Distt, Village : Posaliya,
Sirohi {Raj.) Tehsil :- Shivganj
Distt : Shirohi (Raj.)
Production: 1,15,505 |
- TPA
29. | 5422 B2 Shri Phoola Ram Minerals: - Masonary Rs. 8.0 300 50,000/- 50,000/- 20,000/- 25,000/~
Meena S/0 Shri Stone (Cheja Pathar) 40 Lac | KLD |LpD Per Year | Per Year | Per Year | Per Year
Sohan Lal Meena M.L. No:297/03
R/O -Village- Area : 1.00 Hect.
Kishanpura , Khasra No. : 16 _
Tehsil- Bassi, (Pvt.Land ) !
Distt.- Jaipur (Raj.) | Village : Kishanpura,
Tehsil :- Bassi
Distt : Jaipur (Raj.)
Production: 40,000 TPA 1
30. | 5421 B2 Smt. Chandan Minerals: - Stone Blast Rs. .0 300 50,000/- 50,000/- 20,000/- 25,000/
Kanwar W/O Shri | (Masonary Stone ) 40 Lac | KLD | LpD Per Year | Per Year | Per Year | Per Year |
Megha singh R/O- | M.L. No: 34/05 |
Gopalpura Te. Area : 1.00 Hect.
Sujangarh ,Distt. Khasra No. : 636
Churu (Raj.) (Pvt.Land )
village : Gopalpura l
Tehsil :- Sujangarh I
Distt : Churu (Raj.)
Production: 40,000 TPA
31. | 5420 B2 Smt. Chandan Minerals: - Stone Blast Rs. 8.0 300 30,000/- 40,000/- 10,000/- 20,000/~
Kanwar W/O Shri (Masonry Stone ) 40Lac | KLD LPD Per Year Per Year Per Year Per Year |
Megha singh R/O - | M.L. No: 75/05
Gopalpura Te. Area :1.00 Hect. i
Sujangarh ,Distt. Khasra No. : 636
Churu (Raj.) (Pvt.Land )
PN SN (A Village : Gopalpura
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Tehsil :- Sujangarh Y T | T
l Distt : Churu (Raj.)
2 Production: 40,000 TPA
| 32. 15518 | B2 | Shri MaliRam Minerals: - Masonary Rs. 8.0 300 50,000/- 50,000/- 20,000/ 25,000/-
i Gupta S/O ShriJai | Stone Mining 20 Lac | KLD | Lpp Per Year | PerYear | Per Year | Per Year
| Narayan Gupta M.L. No: 448/03
' R/0 192, Bank Area : 1.00 Hect.
i Enclave, Delhi -92 | Khasra No. : 861,858
| (Govt. Waste Land )
! Village : Kalyanpura
| Tehsil :- Virat Nagar
Distt : Jaipur (Raj.)
Production: 80,000 TPA x
[33[5192 |82 | Shei subhash Minerals: - Masonary Rs. |50 [300 | 76,500~ | 63,000 | 25,000~ | 25,000
i Chandra R/O Stone Mining { Cheja 20 Lac KLD LPD Per Year Per Year Per Year Per Year
: J Village Kairu, Te. Patther
Navalagarh, Distt. | M.L. No: 239/2007 l
Jhunjhunu (Raj.) Area :1.00 Hect. i
Khasra No. : 13 ( Govt. i
Waste Land ) '
Village : Barwa,
Tehsil :- Navalagarh {
Distt : Jhunjhunu |
(Raj.)
Production: 1,52,000
- TPA
347 4738 | B2 | Smt Chanda Devi | Minerals: - Masonary Rs. 5.0 Electric | 30,000 | 40,000/~ | 10,000~ | 25,000/
W/O Shri Puran Stone Mining 20 Lac KLD ity Per Year Per Year Per Year Per Year
Mal Meena R/O M.L. No: 410/97
C-46 Baiji Ki Kothi Area : 1.00 Hect.
Jhalna Dungri Khasra No. :
Phase-4 Distt. Village Siwad
Jaipur {Raj.) Tehsil - Jamwa
Ramgarh,
Distt : Jaipur (Raj.)
2 N el o Production: 50,000 TPA - = N
35. | 4837 B2 Shri Hitesh Tiwari Minerals: - Quartz & Rs. 8.0 300 30,000/- 70,000/- 10.000/- 25,000/~
$/0 Sh. Prakash Feldspar Mining 30 Lac KLD LPD Per Year Per Year Per Year | Per Year
Chand Tiwari R/O :"r':a 't‘:" 0207262/?_‘1& ‘I
&A-17. vantiks Khasra No. :4070, 4071
Bapu Nagar distt. 4072 { Gowt. Land ) |
Bhilw;ra, (Raj.’ Village :Sagrev
Tehsil - Ralpur,
g Distt : Bhilwara (Raj.)
| Production: Quartz @
5214 TPA & Feldspar &
20825
36| 4734 | B2 | M/S. Krishna Todi | Minerals: Masonary Rs. | 5.0 300 50,000/~ | 40,000~ | 20,000~ | 25,000/-
Stone Suppliers Stone Mining 20 Lac KLD LPD Per Year Per Year Per Year Per Year
Shri Tara Chand M.L. No: 69/90
Raigar R/O Todi Area :0.90 Hect.
More , Sikar Road | Khasra No. :167,169,
Near 15 No. Bus 193
stand, Jaipur, (Raj.) | Village : Todi Di Puriya,
Tehsil :- Amber,
Distt : Jaipur (Raj.)
Production: 90,000 |

TPA
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37. | 4478 B2 M/S. Nand Kishore | Minerals: Masonary Rs. 8.0 300 25,000/- 40,000/- 80,000/- 15,000/-
Jat 5/0 Sh. Ghasi Stone Mining 20 Lac KLD | rpDp Per Year Per Year Per Year Per Year l
Lal Jat R/O Ward M.L. No: 201/2010
No. 18 ,Bajmya Area :1.00 Hect. l
Wali dhani Nagar Khasra No. :822/2 |
Palika Chaksu (Govt. Waste Land ) ’
Distt. Jaipur, (Raj.) Village : Manpura ]I
Doongri |
Tehsil :- Chaksu, ,
Distt : Jaipur (Raj.)
Production: 38,000 TPA |
38. | 4743 | B2 | Shri Yogesh Minerals: - Masonary Rs. 5.0 300 50,000/- 60,000/ 20,000/ 30,000~ |
Kumar Meena S/O | Stone Mining 20 Lac KLD LPD Per Year Per Year Per Year Per Year
Puran Mal Meena | M.L. No: 111/97
R/O C-46 Baiji Ki Area : 1.00 Hect. |
Kothi thalna Khasra No. : 02 |
Dungri Distt. Jaipur | (Gowvt. Waste Land ) J
(Raj.) Village: Siwad !
Tehsil :- Jamwa
Ramgarh,
Distt : Jaipur (Raj.)
Production: 50,000 TPA
39, | 4742 | B2 | M/SShivam Stone | Minerals: - Masonary Rs. 50 300 30,000/~ | 40,000/ | 10,000/~ | 30,000/-
Processor R/O Flat | Stone (Cheja Pathar ) 20 Lac | KLD |LPD Per Year Per Year Per Year | Per Year
01 Sheer Sagar M.L. No: 139/06
Hotel Motilal Atal Area :1.00 Hect.
Road, Jalpur (Raj.) | KhasraNo.:4
Village: Plukala,
Tehsil :- Dudu,
Distt : Jaipur, {Ra}.)
Production: 75,000 TPA
40. | 4150 | B2 | M/S Shri Shiv Minerals: - Masonary Rs. 5.0 300 30,000/- 40,000/- 8.000/- | 18.000/- |
Sainath Stone Stone Mining 20 Lac KLD LPD Per Year Per Year Per Year Per Year
R/O- 43-44, M.L. No: 284/08 I
Raman Vatika , Area : 1.00 Hect. |
Khirani Patak Khasra No. : 143,335
Road , Jhotwara (Govt. Waste Land )
Distt. Jaipur Village: Narad Pura,
(Raj.) Tehsil :- Amber
| Distt : Jaipur, (Raj.) _
{_ o Production: 73,000 TPA |

3. The SEAC Rajasthan after due considerations of the relevant documents submitted (by the project
proponents) and additional clarifications/documents furnished regarding to it have recommended for
Environmental Clearance with certain stipulations. The SEIAA Rajasthan after considering the individual
proposals and recommendations of the SEAC Rajasthan hereby accord Environmental Clearance to the
projects listed in the Table-1 above as per the provisions of Environmental Impact Assessment
Notification 2006 and its subsequent amendments, subject to strict compliance of the terms and conditions
regarding water requirement source, Fuel, Energy requirement, provision for EMP, CSR/ESR activities,
Green belt/Plantaton and Budgetary Provision for labour as mentioned in the Table-1 against the name of
the project proponent and also subject to strict compliance of the term and conditions as follows:

A SPECIFIC CONDITIONS

Consent to Establish and Operate should be obtained from RPCB before starting production from the
mine.

L
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This Environment Clearance (EC) is granted to the project proponent for the mining lease as per
details mentioned against that name in the Table-1 above.

That the PP shall comply with all the applicable provisions mentioned in the MoEF and CC Office
Memorandum dated 24th June, 2014 and 24th December, 2014.

That the grant of this E.C. is issued from the environmental angle only, and does not absolve the project
proponent from the other statutory obligations prescribed under any other law or any other instrument in
force. The sole and complete responsibility, to comply with the conditions laid down in all other laws for
the time-being in force, rests with the industry / unit / project proponent. Any appeal against this
environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of 30
days as prescribed under section 16 of the National Green Tribunal Act, 2010.

As stated by the PP, the total water requirement for the project shall be limited to the quality mentioned
against the name of the Project Proponent in Col no.-7 Necessary permission shall be taken from
CGWA for withdrawal Project Proponent of ground water.

As envisaged, the PP shall invest the amount as meuntioned in Col- 9 of Table no - 1 against the name
of Project Proponent towards annual recurring cost for implementing the Environment Management
Plan.

Further, for ESR/C.S.R. The amount as mentioned in Col- 10 Table no-1 against Name of Project
Proponent (towards annual recurring cost) shall be kept earmarked for socio economic up-liftment
activities of the area-particularly in the field of education, health, sanitation, other social work (need
based) such as drinking water supply, assistance in farming, providing Toilets in Schools, etc. This
amount shall be earmarked, effectively utilized and reflected in the books of accounts. Relevant report of
the same to be made a part of social monitoring and six monthly compliance reports should be submitted
to RPCB and MoEF, Regional Office, Lucknow.

The mining operations shall not intersect groundwater table. In case of working below ground water table,
prior approval of the Central Ground Water Authority shall be obtained.

The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease area
as also implement other/suitable conservation measures to augment ground water resources in the area in
consultation with the Regional Director, CGWB.

Occupational health and safety of mine labour shall be given the highest priority.

Budgetary provision of Amount as mentioned in Col — 12 of Table no-1 against the name of Project
Proponent per annum for the labours working in the Mine for all necessary infrastructure facilities such
as health facility, sanitation facility, fuel for cooking, along with safe drinking water, medical camps, and
toilets for women, créche for nfants should be made and submitted to RPCB, Jaipur at the time of
CTE/CTO. The housing facilities and Group Insurance should be provided for mining labours.

Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized for a
period more than three years; it should be used for land reclamation and plantation in mined out areas.

The project proponent shall ensure that no natural water course / water body shall be obstructed due to
any mining operations.

The waste should be dumped at designated site as per approved Mining Plan on non-mineralized land
within lease area or outside lease area at land provided by district authority or occupied by the
lessee, STP/Quarry Liscence holder.The height of the dump shall be as per the approved mining plan and
toe of the dump should have retaining wall.

The benches height, width and slope shall be maintained as per the MMR 1961 or the DGMS approval.
Garland drains; settling tanks and check dams of appropriate size, gradient and length shall be constructed
both around the mine pit and over burden dumps and sump capacity should be designed keeping 50 %
safety margin over and above peak sudden rainfall (based on 50 years data) and maximum discharge in
the area adjoining the mine site. Sump capacity should also provide adequate pits, which should be
constructed at the corners of the garland drains and de-silted.

Drills shail either be operated with dust extrac(wuippcd with water injections system.

]
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18.

19.

20.

21.
22.

23

24

B.

e

10.

i

12.

13.

14,

As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the safety
zone around the mining lease by planting the native species around ML area, OB dumps, backfilled and
reclaimed around water body, roads etc. or outside lease area in consultation with the Gram Panchayat or
Forests Department.In the coming rainy season.

Regular water sprinkling should be carried out in critical areas prone to air pollution and having high
levels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It should
be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the CPCB.

Data on ambient air quality and stack emissions should be submitted to Rajasthan State Pollution Control
Board once in six months, carried out by MOEF/NABL/CPCB/RPCB/Government approved lab.

Blasting operation should be carried out only during the daytime with safe blasting parameters.

The project proponent shall all take due care to protect the existing Flora and Fauna. Utmost precaution
shall be taken to conserve wildlife.

No further expansion or modification in the plant shall be carried out without the approval of the SEIAA,
Rajasthan. In case of deviation or alterations in the project proposal from those submitted to this authority
for clearance, a fresh reference shall be made to the authority to assess the adequacy of the conditions
imposed and to add additional environmental protection measures required, if any.

Applicant shall also take prior environment clearance under aravalli notification dated 07-05-1992 if
applicable (District-Alwar). :

GENERAL C ONDITIONS

Any change in mining technology/scope of working shall not be made without prior approval of the SEIAA.
Any change in the calendar plan including excavation, quantum of mineral and waste shall not be made.
Periodic monitoring of ambient air quality shall be carried out for PM,,, PM, s SPM, SO, and NO, monitoring.
Location of the stations (minimum 6) shall be decided based on the meteorological data, topographical features
and environmentally and ecologically sensitive targets and frequency of monitoring shall be decided in
consultation with the Rajasthan State pollution Control Board (RPCB). Six monthly reports of the data so
collected shall be regularly submitted to the RPCB/CPCB including the MoEF, Regional office, Lucknow.
Measures shall be taken for control of noise levels below 85 dBA in the work environment. Workers engaged in
operations of HEMM etc. shall be provided with earplugs/muffs.

Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated so as to
conform to the standards prescribed under GSR 422 (E) dated 19th May’ 93 and 31st December 1993 (amended
to date). Oil and grease trap shall be installed before discharge.

Personnel working in dusty areas shall wear protective respiratory devices they shall also be provided with
adequate training and information on safety and health aspects.

Occupational health surveillance program of the workers shall be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in separate account and shall not be
diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the Regional office of
MOoEF located at Lucknow.

The RPCB and MoEF, Regional Office, Lucknow shall monitor compliance of the stipulated conditions. The
project authorities shall provide a set of a filled in questionnaire and EIA/EMP report to them and extend full
cooperation to the above office(s) by furnishing the requisite data/information/monitoring reports.

The project proponent shall submit six monthly reports on the status of the implementation of the stipulated
environmental safeguards to the RPCB, CPCB and MoEF, Regional Office, Lucknow.

A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any, from whom
suggestions/representations were received while processing the proposal.

The RPCB shall display a copy of the clearance letter at the Regional Office, District Industry Center and
Collector/Tehsildar’s office for 30 days.

Failure to comply with any of the conditions mentioned above may result in withdrawal of this clearance and
attract action under the provisions of Environment (Protection) Act, 1986.

The above conditions will be enforced, inter alia, under the provisions of the Water (Prevention & Control of
Pollutio:i;etyﬁ the Air (Prevention & Control of Pollution) Act 1981, the Environment (Protection) Act
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15. 1986 and the Public Liability Insurance Act 1991(all amended till date) and rules made hereunder and also any
other orders passed by the Honb’le Supreme Court of India/High Court of Rajasthan and any other Court of law
relating to the Subject Matter.

16. The PP shall ensure advertising in at least two local news papers widely circulated in the region, one of which
shall be in vernacular language that, the project has been accorded environmental clearance and copies of the
clearance letters are available with SEIAA, Rajasthan and the Rajasthan State Pollution Control Board and may
also be seen on the website of the Board at www.rpcb.nic.in. The advertisement shall be made within 7(seven)
days from the date of issue of the environmental clearance and a copy shall also be forwarded to the SEIAA,
Rajasthan and Regional Office, Jaipur(S) of the Board.

17. All the other statutory clearances such as the approvals for storage of diesel from the Chief Controller of
Explosives, Fire department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
(protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP from the competent authority.

18. These stipulations would also be enforced amongst the others under the provisions of Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,1981, the Environment
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification’ 06.

19. Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the
proponent, if it was found that construction of the project has been started without obtaining environmental
clearance.

20. Environment clearance is subject to final order of the Honb’le Supreme Court of India in the matter of Goa
Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as may be applicable to this
project.

~
(Rajesh Kfﬁgar Grover)
Member Secretary,
SEIAA Rajasthan.
No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2 (EC)14-15
Copy to following for information and necessary action:
1. Secretary,Ministry of Environment,Forest & Climate Change,Govt. of India, Indira Paryavaran = Bhawan, Jor
Bagh Road, Aliganj, New Delhi-110003.
2. Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.
3. Smt. Alka Kala, Chairperson, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur
4. Sh. Sankatha Prasad,(IFS Retd.),250, Gomes Defence Colony, Vaishali Nagar,Jaipur.
5. Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary action and to
display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.
6. Secretary, SEAC Rajasthan.
7. The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 5th Floor, Sector
‘H’, Aliganj, Lucknow-226 020.
8. Director, Department of Mine & Geology, Court Chorha, Udaipur.
9. Environment Management Plan-Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi

Vm/Road. New Delhi-110003.
. Programmer, Department of Environment, Government of Rajasthan, Jaipur with the direction to upload the
copy of this E.C. on the website.

11. Copy to be placed in individual file as mentioned in Col. 2 of Table 1.

W

M.S. SEIAA (Rajasthan)
r SEI /16,
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ML— ol 2020

K, vata Ram

ANNEXURE-R-23
State Level Environment Impact Assessment Authority, Rajasthan
Main Building; Room No. 5221, Secretariat, Jaipur.
E-mail : seiaaseiaa2018(@gmail.com Phone no. 0141-2227838
No F1 (4)/SEIAA/SEAC-Raj/Sectt/Project /Cat. |(a) B2 (18515)2019-20  Jaipur, Dated: 3 0 MAR 201
Shri Kirta Ram
S/o Sh. Sugna Ram,
Add.- Dungras Aathuna, Tehsil- Bidasar.
Distt. - Churu (Raj.)
Sub:EC for Masonry Stone Mining Project, Ref. No.- 20201000019128, Area- 2.95 ha..
Production capacity- 4.53.180 TPA (ROM) at Khasra No.- 90, Near Vill.- Dungras
Aathuna, Tehsil- Bidasar, Distt.- Churu (Raj.) (Proposal No. 171806)
This has reference to vour application dated 24.09.2020 seeking environmental
clearances for the above project under EIA Notification 2006. The proposal has been appraised
as per prescribed procedure in the light of provisions under the EIA Notification 2006 on the
basis of the mandatory documents enclosed with the application viz. the guestionnaire. FIA.
EMP and additional clarifications furnished in response to the observation ot the State Level
Expert Appraisal Committee Rujasthan. in its meeting held on 09% 16" and 11"
February, 2021.
2. Brief details of the Project:
1. [ Category /Item no.(in B2 - ' T
} ! Schedule): N
2. | Location of Project " Near Village- Dungras Athuna, Tehsil- Bidasar & District- Churu |
? {Rajasthan) - ‘
| 3. Project Details . " Mineral- Masonry Stone 1
E ' M.L. No. /Production capacity | Ref. No.- 20201000019128 |
Arca-2.95 ha |
| e - | Production Capacity- 4,53,180 TPA(ROM) |
4. | Project Cost: Rs.50 Lakhs _
L = | Water Requirement & Source | Total Water Required - 3.0 KLD ‘l
Domestic Purpose - 0.5 KLD
| o _Dust Suppression + Plantation - 2.3 _Kl._i) _ - R
6. irFuci & Energy:- Fuel will be required tor mining machinerics and \im} clcctl'1c1_t_\" :
| will be required because mining avtisittes vl operate in day shift
conly

=

y
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| G 5 ] Environment Management Annual expenditure of in Rs. - 2,50,000 per year
i | Plan S. Description of Item Cost Per Year | |
{ ! No. (in Rs.) 1
l | | Air Pollution Control ~Water Sprinkling 90,000 |
2 Environmental Monitoring and 1.20.000 ;
’ | Management Occupational Health and i
; { Safety , -
; | 3 Green Belt Development . 40,000 ‘
- | Total 250000 ||
| 8 T(orporale Environmental | Annual expenditure of in Rs.- 1,00,000 per year
L 11 Responsibilities (CER) L ) - _ - |
| 9, ‘ Green Belt/ Plantation '1 Annual expenditure of in Rs.- 40,000 per year i
| | Year Target of | Budget  for | Local Species of |!
l Plantation Plantation Plants |
SR First 325 30,000 Prosopis |
1 ' Second 324 40,000 cineraria =
? Third 324 40.000 (Khejriy |
Fourth Maintenance | 10,000 P’:‘,'"’f”“. 1t fiord
i | Fifth Muaintenance | 10,000 4 I[”'F”“ h({hm.”?
! 5 " - — Acacia  nilotica
i | L‘onccplu;:l Maintenance | 10,000 (Babool)
' L Stage Dalbergia sissoo ||
L ; || Total 973 1.50.000 (Shisham) 1
| : | Capparis decidua
' ' (Kair)
: = | Ama Jharna |
; ‘ (Dhatura) '
Zizyphus {
mauritiana (Ber) |

Around 973 plants will be planted along both the sides of
‘_ approach road connected to mine, statutory boundary (safety
' ; barrier) and part of own khatedari land.

s

; _1-('1.—*I3udgetary Breakup for Labour | Annual us:_gcn(iiturc of in 55,000 per year

I acilitiee P dded |
S No. Facilities Provided For Costtifi Rs.) J
LLabourers
! Supply of PPE equipment’s \
' L (Earplugs. Masks, Safety 25.000 |
! shoes) e
l . ; e 5
i! % Supply of fuel for cooking 15.000 - ;
| -
f 1 I|l)nn‘ inz Water %Q: Sun.ltatlon 15.000
0 Facility- Mobile Toilets
Total 55,000
.U‘-i‘vf .

-~
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3. The SEAC Rajasthan after due considerations of the relevant documents submitted by the project

proponent and additional clarifications/documents furnished 1 it have recommended for
Environmental Clearance with certain stipulations. The SEIAA Rajasthan after considering the
proposal and recommendations of the SEAC, Rajasthan in its 4.56" Meeting held on 19.03.2021
hereby accord Environmental Clearance to the project as per the provisions of Environmental

Impact Assessment Notification 2006 and its subsequent amendments, subject to strict compliance
of the terms and conditions as follows: s

SPECIFIC CONDITIONS:

1.

t)

2

6.

~J

In case the project falls within a distance of 10 Km from the boundary of National
Park/ Wildlife Sanctuary, wherein final ESZ Notification has not been notified so far,
the EC shall come into effect only after the PP obtains clearance from the Standing
Committee of National Board for Wildlife (SCNBWL) as per OM dated 08.08.2019 of
MoEF & CC.

This EC is granted for mining of the mineral with production mentioned in the above table
subject to the stipulation that the PP shall abide by the annual/ permitted production schedule
specified in the mining plan and that any deviation theirin will render the PP liable for legal
action in accordance with Environment and Mining Laws.

The PP shall obtain Consent to Establish and Operate from the Rajasthan State Pollution
Control Board under the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act. 1981, before carrying out mining
activity.

The PP shall comply with the provisions of the Mines and Minerals (Development and
Regulation) Act, 1957 and the rules made thereunder.

As stated by the PP, the total water requirement for the project shall be limited as mentioned
above. Necessary permission for withdrawal of ground water. if required. shall be taken from
COWA,

The PP shall invest the amount mentioned above towards annual cost for implementing the
Environment Management Plan.

The amount of CER as mentioned above shall be spent for socio cconomic up-liftment
activities of the area particularly in the field of education, health, sanitation and other need
based social activities in the nearby areas of the mining lease. such as improvement of the
infrastructure of government schools etc. and as per the OM dated 01.05.2018 MoLF & CC.
This amount should be effectively utilized and reflected in the books of accounts. Relevant
report of the same should be made a part of social monitoring and six monthly compliance
reports should be submitted to RSPCB, SEIAA and Regional Office of the MoEF & CC.

The mining operations shall not intersect groundwater table. In cases of mining of other than
river sand mining, below ground water table, prior approval of the Central Ground Water

Authority shall be obtained. . 7
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14.

6.

19.

2.

The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in
the lease area as also implement other/suitable conservation measures to_atigment ground
water resources in the area in consultation with the Regional Director, CG WB.

Occupational health and safety of mine labour shall be given the highest priority.

. Budgetary provision. as mentioned above for the laborers working in the Mine, for all

necessary infrastructure facilities such as health facility, sanitation facility, fuel for cooking,
along with safe drinking water. medical camps. and toilets for women, créche for infants:
should be made and submitted to RPCB. Jaipur at the time of CTE/CTO. The housing
facilities and Group Insurance should be provided for mining labours.

. Topsoil shall be stacked temporarily at the carmarked sites only and it should not be kept

unutilized for a period more than three years: it should be used for land reclamation and
plantation in mined out areas.

. The project Proponent shall ensure that no natural water course / water body is obstructed

due to any mining operations.

The waste should be dumped at the designated site as per approved Mining Plan on non-
mineralized land within lease area or outside lease area. at the land provided by district
authority or occupied by the lessee/STP/Quarry license holder. The height of the dump shall
be as per the approved mining plan and toe of the dump should have retaining wall.

. The bench height, width and slope shall be maintained as per the MMR 1960 or the DGMS

approval.

shail
be constructed both around the mine pit and over burden dumps and sump capacity should be
Jesigned keeping 30 %o safety margin over and above peak sudden rainfall (based on 30 vears

Garland drains: settling tanks and check dams of appropriate size. gradient and lengti

data) and maximum discharge in the area adjoining the mine site. Sump capacity should also
provide adequate pits, which should be constructed at the corners of the garland drains and
de-silted.

Drills shall either be operated with dust extractors or equipped with water injections systen.
As envisaged, plantation shall be raised in an area of 33% of total area including green belt in
the safety zone around the mining lease by planting the native species around ML area. OB
dumps. backfilled and reclaimed around water body. roads etc. or outside lease area in
consultation with the Gram Panchayat or Forests Department in the coming rainy season.
Regular water sprinkling should be carried out in critical areas prone to air pollution and
having high levels of SPM and RSPM such as haul roads, loading and unloading points and
transfer points. It should be ensured that the Ambient Air Quality parameters conform to the
standards prescribed by the Mokl & C°C.

Data on ambient air quality and stack cmissions should be submitted to Rajasthan State
Pollution Control Board once in six months, carried out by MOEF NABL/ CPCB RSPOB
Government approved lab.

. Blasting operation should be cacried out only during the davtime with sate Blauy

parameters. by ”
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22. The Project Proponent shall take all due care to protect the existing flora and fauna. Utmost
precaution shall be taken to conserve wildlife. '

23. The PP shall carry out mining activities with open cast method.

24.1In the project related to Bajri mining the PP shall follow the Sustainable Sand Mining
Guidelines 2016 laid down by the MoEF & CC, GOL The Bajri sand mining activity is

restricted to three meters from ground level or water level whichever is less and the PP shall

carry out river sand (Bajri) mining activity manually/ semi mechanized as provided under the

Sustainable Sand Mining Muanagement Guidelines, 2016. :

The PP shall comply with the guidelines issued by the MoEF & CC’/ CPCB/ RSPCB, from

time to time, with respect to stone crushing units if installed in the lease area.

25

Additional conditions recommended in view of OM dated 08.08.2019 of the MoEF & CC
(applicable where the project falls within a distance of 10 Km from thke boundary of
National Park/ Wildlife Sanctuary and outside notified £ESZ):

.

The mining activity should be carried out in a manner so that the water regime/system of the

sanctuary is not disturbed. The mining activity should not adversely affect any existing water

course, water body. catchment ete. The PP shall while carrving out mining activity ensure
compliance of the provisions ol Air (Prevention and Control ol Poliutiony Act 1981, Water

(Prevention and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986

so that the wildlife in the area is not adversely affected.

2. The processes like blasting. drilling. excavation. transport and haulage resulting into noise.
should be carried out in such an manner so that such activities do not disturb wild animals
and birds particularly during sunset to sunrise. The level of noise should be kept within the
permissible limits.

3. The mining activity should not create anv obstacle in the way of free movement of wildlife

and adversely aftect wiidlile corridors.

The mineral waste siurry should be dumped only at the designated places only and such

waste dumps should be reclaimed in accordance with the conditions of the mining plan/

consent issued by the RSPCB under the Water and Air act.

S. The PP shall cooperate with the concerned DCF, Wildlife in their efforts towards protection
and conservation of wildlife in the Sanctuary/ Park.

6. The PP shall ensure that the transporter and labor emploved by him should not damage tlora

and fauna in the ES7Z and the Wildlife Sanctuary/ National Park.

Specific Conditions applicable. in the cases of violation in terms of the Notification dated
14.3.2017 and 8.3.2018 and OMs dated 30.5.2018,4.7.2018 of the Mok F&CC ¢

1. The PP shall give an undertaking by way of affidavit to comply with all the statutory
requirements and judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter of
Writ Petition (Civil) No. 114 of 2014, Common Cause Vis Union of India & others before
grant of TOR/EC. The undertaking inter-alia include commitment of the PP not to be repeat
any such violation m tutuie.

5 In case of violation of whove undertaking/ affidavit. the ToR P shall be liable to be
terminated forthwith

3. The environmental clearance will not be operational, till such time the Project Proponent
complies with all the statutory requirements and judgment of the Hon'ble Supreme Court

o
g
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dated 02 08.2017 in the matter of Wnt Petition (Civil) No. 114 of 2014, Common Cause V/s
Union of India & others.

The department of Mines & (;wlow\ shall ensure that the mining opc.ratwm shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the
Project Proponent through the Department of Mines and Geology, in strict compliance of the

judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter of Writ Petition
(Civil) No. 114 0f 2014, C ommon Cause V/s Union of India & others.

GENERAL CONDITIONS

1.

(%]

LS

n

That the grant of this E.C. is issued from the environmental angle only, and does not absolve

the project Proponent from the other statutory obligations prescribed

4 under any other law or
any other instrument in force. The sole and complete responsibility. to comply with the

conditions laid down in all other laws for the time-being in force, rests with the industry
unit / project Proponent. Any appeal against this environmental clearance shall lie with the
National Green Tribunal, if preferred. within a period of 30 days as prescribed under section
16 of the National Green Iribunal Act, 2010.

No further expansion or modifications in the project shall be carried out without prior
approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case of
deviations or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to add additional environmental protection measures required, if any.
The implementation of the project vis-a-vis environmental action plans shall be monitored by
MoEF Regional Office at Lucknow / RSPCB / CPCB / SEIAA. Department of Environment,
Government of Rajasthan. Jaipur and this office. A six monthly compliance status report
shall be submitted to monitoring agencies.

The EC is liable to be rejected. in case it is found that the PP has dehiberately concealed and
furnished false and misleading information or data which is material o sereening or scoping
or appraisal or decision on the application for LC.

The project authorities shall inform the MoEF Regional Office at Lucknow - RSPCB 7/ CPCB
/ SEIAA, Department of Environment. Government of Rajasthan. Jaipur and the date of
financial closure and final approval of the project by the concerned authorities and the date of
start of the project.

Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regional
Office of MoEF. Lucknow. RSPCB who would be monitoring the implementation of
Environmental safeguards should be given full cooperation. facilitics and documents/data by
the project Proponents during their inspection. A complete set of all the documents
submitted to SEIAA should be forwarded to the CCF, Regional Oftice of MoEF, Lucknow /
SEIAA, Department of Environment. Government of Rajasthan. Juipur  RIPCB.

The Authority reserves the right to add additional safeguard measures subsequently, if found

necessary, and to take action including revoking of the environiient cluance under the

provision of the Environment (Protection) Act, 1986, to ensure cticetie implementation of

the suggested safeguard measures in a time bound and satisfactory mumer.
t\\q/
/
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16.

The ptoject Proponent should advertise in at least two local Newspapers widely circulated in
the region, one of which shall be in the vernacular language informing that the project has
been accorded environmental Clearance and copies of clearance letters are available with the
Rajasthan State Pollution Control Board and may also be seen on the website of the RSPCB.
The advertisement should be made within 7 days from the day of issue of the clearance letter
and a copy of the same should be forwarded to the Regional Office of MoEF at
Lucknow/Department of Ecology and Environment, Government of Rajasthan, Jaipur.

The above condition shall be enforced among others under the provisions of water
(Prevention and Control of Pollution) Act. 1974, the Air (Prevention and Control of
Pollution) Act. 1981, the Environment (Protection) Act. 1986. the Public Liability
(Insurance) Act. 1991 and EIA Notification. 2006, along with their amendments and rules.
The PP shall obtain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life (if applicable). It is further
categorically stated that grant of EC does not necessary imply that Forestry and Wild Life
clearance shall be granted to the project and that proposals for forestry and wild Life
clearance will be considered by the respective authorities on their merits and decision taken.
The investment made in the project, if any based on EC so granted. in anticipation of
clearance form Forestry and Wild Lite angle shall be entirely at the cost risk of the PP and
MOEF/SEIAA shall not be responsible in this regard in any manner.

The SEIAA. Rajasthan muy revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfucton

. Main haulage road should be provided with permanent water sprinklers and other roads

should be regularly wetted with water tankers fitted with sprinkicrs. The material transfer
points should invariably be provided with Bag filters and or dry fogging system. In case of
Belt- conveyors facilities the system should be fully covered to avoid air borne dust; Use of
effective sprinkler system to suppress fugitive dust on haul roads and other transport roads
shali be ensured.

. Periodic monitoring of ambient air quality shall be carried out for PM10, PM2.5, SPM, SO2

and NOx monitoring. Location of the stations (minimum 0) shall be decided based on the
meteorological data. topographical features and environmentally and ecologically sensitive
targets and frequency of monitoring shall be decided in consultation with the Rajasthan State
pollution Control Board (RPCB). Six monthly reports of the data so collected shall be
regularly submitted to the RPCB/CPCB including the MoEF. Recional oflice, Lucknow.
Personnel working in dusty areas shall wear protective respiratory devices they shall also be
provided with adequate training and information on satety and health aspects.

. The ambient noise level should confirm to the standards preseribed under E (P) A Rules.

1986 viz 75 dB (A) during day time and 70 dB (A) during night ume.

The PP shall submit an environmental statement for the financial sear ending 31st March in
Form-=V as prescribed under the environment (Protectiony Rujes. 1986, as amended
subsequently on or before the 30" day of September every vear. to the Rajasthan State

;
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18.

No. F1 (4)V/SEIAA/SEAC-Raj SecttProject /Cat. 1(a) B2(18515)2019-20
Copy to following for information and necessary action:

ks

'J\.L.Lo)!._)

=

Pollution Control Board/SEIAA and shall also be put on the website of the company along
with the status of compliance of environmental clearance- conditions and shall also be sent to
the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly signed
by competent person of company.

The Mining Department will ensure that while executing the mining lease. if the rﬁining lease
forms a cluster of total area of more than 5.0 ha. in accordance with EIA notification dated
15.01.2016 and 01.07.2016. then such mining lease will be executed’ registered only after
public hearing has taken place for the entire cluster and there has been EIA/EMP study of the
whole cluster. The Mining Department will further ensure that revised EC is also obtained by
such mining lease holder (s) in the cluster.

The Mining lease holder shall. after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to his mining activities
and restored the land 1o a condition which is fit for growth of fodder. Nora. fauna cte.

(P.K. Upadhyay)
Member Secretary,
SEIAA, Rajasthan.

Jaipur, Dated:

Secretary. Ministry of Environment,Forest & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aligani. New Delhi-1 10003.

Principal Secretary, Environment Department, Rajasthan, Jaipur.

Sh. R.K. Meena, IAS (Retd.). B-75.Shankar Vihar,50 Feet Gaitore Road. Sawai Gaitor, Jaipur

Dr. Anil Kumar Goel IFS (Retd.), Forest Colony, Sector 4, Jawahar Nagar. Jaipur.

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary
action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.
Member Secretary, SEAC Rajasthan. )

The CCF, Regional Office. Ministry of Environment & Forests, RO(CZ3 hendnva Bhawan, ™ Floor,
Sector *H’, Aliganj. Luchnow-226 020

Environment Management Plan- Division, Monitoring Cell. Environmentborest & € limate Change.
Govt. of India, Indira Parvavaran Bhawan, Jor Bagh Road. Aligan). New Dethi-110003.

Director, Department of Mine & Geology, Court Chorha, Udaipur.

. Sh. Jagbir Singh Manral. ACP. Department of Environment. Goverament ot Rajasthan, Jaipur with

the direction to upload the copy of this Environment Clearance on the website.

NS, SETAAL (Rajasthan)
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State Level Environment Impact Assessment Authority, Rajasthan
4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141-2705633, 2711329 Ext. 361
No. F1 (4YSEIAA/SEAC-Raj/Sectt/Project/Cat. 1(2)B2 ( 899) /14-15  Jaipur, Dated: 2 4 APR 2015
To,
Shri Manmohan Singh ,
Add - Dungras Aathuna,
Tehsil - Sujangarh,
Distt- Churu (Raj ), Pin-331001

Sub:- E.C. For Dungras Aathuna Stone, M.L.No- 39/13, Area- 1.00 Hect, TPA-1,00,000, Khasra No-
471/141 at Near Village-Dungras Athuna, Tehsil - Sujangarh, Distt - Churu ( Raj)

This has reference to your application dated 6.05.2014 secking environmental clearances for the
above mining project under EIA Notification 2006. The proposal has been appraised as per prescribed
procedure in the light of provisions under the EIA Notification 2006 on the basis of the mandatory
documents enclosed with the application viz. the questionnaire, EIA, EMP and additional clarifications

furnished in response to the observation of the State Level Expert Appraisal Committee Rajasthan, in its
meeting held on 27-28.02.2015

2. Brief details of the Project:

I Category / Item no.(in| 1(2)B2
Schedule):

2. Location of Project Khasra No-471/141 at Near Village - Dungras Athuna, Tehsil - Sujangarh,
Distt - Churu ( Raj)

1. Project Details M.L.No- 39/13, Semi Mechanized open cast method.
M.L. No. /Production | Area- 1.00 Hect,
Capac‘ty 'I.PA' 1 !wiml
Khasra No-471/141
Project Cost: Rs. 54 lac
5 Water Requirement | Water for mining operation (dust suppression) and for domestic & drinking purpose
& Source will be provided by wells tube wells from near by village Dungras Aathuna. Detail

of water requirements in KLD as given below:
4. Dust Suppression 0.50

5. Drinking 1.50
6. Green belt 2.00 ‘
Total 4.00
6. Fuel & Energy:- No electricity is required. Fuel HSD will be obtained from authorized public fuel
station & about 80 lits/ day HSD will be sued.
i Environment Rs. 3.00 lac ‘
Management Plan 1
8. CSR Activities Rs. 2.00 lac

9. Green Belt/ Plantation | 0.2652 ha. Will be used for plantation on statutory barrier.

10: | Budgetary Breakup for| Rs. 2,61,700
Labour

0'0.]/
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3. The SEAC Rajasthan after due considerations of the relevant documents submitted by the project proponent and
additional clarifications/documents furnished to it have recommended for Environmental Clearance with certain
stipulations. The SEIAA Rajasthan after considering the proposal and recommendations of the SEAC Rajasthan
hereby accord Environmental Clearance to the project as per the provisions of Environmental Impact

Assessment Notification 2006 and 1ts subsequent amendments, subject to strict comphance of the terms and
conditions as follows:

A SPECIFIC CONDITIONS

1. Consent to Establish and Operate should be obtained from RPCB before starting production from the
mine.
2

This Environment Clearance (EC) is granted to the E.C. Form I along With Pre Feasiblity Report of
Dungras Aathuna Stone Area, M.L.No- 39/13, Area- 1.00 Hect, TPA-1,00,000, Khasra No-471/141 at
Near Village- Dungras Athuna, TEHSIL- Sujangarh, Distt- Churu ( Raj).

That the PP shall comply with all the applicable provisions mentioned in the MoEF and CC Office

Memorandum dated 24th June, 2014 and 24th December, 2014.

That the grant of this E.C. is issued from the environmental angle only, and does not absolve the project

proponent from the other statutory obligations prescribed under any other law or any other instrument in

force. The sole and complete responsibility, to comply with the conditions laid down in all other laws for
the time-being in force, rests with the industry / unit / project proponent. Any appeal against this

environmental clearance shall lie with the National Green Tribunal, if preferred, within a period of 30

days as prescribed under section 16 of the National Green Tribunal Act, 2010.

As stated by the PP, the total water requirement for the project shall be limited to 10 KLD Necessary

permission if required shall be taken from CGWA for withdrawl of ground water.

6. As envisaged, the PP shall invest at least Rs. 3.00 lac towards annual recurring cost for implementing the
Environment Management Plan.

7. Further, for ESR/C.S.R. an amount of Rs. 2.00 lac (towards annual recurring cost) shall be kept
earmarked for socio economic up-liftment activities of the area particularly in the field of education,

health, sanitation, other social work (need based) such as drinking water supply, assistance in farming,

providing Toilets in Schools, etc. As per the commitment by the PP during meeting, they shall provide
first year CSR for skill development of the mine workers/superviosor in the area. This amount shall be
earmarked, effectively utilized and reflected in the books of accounts. Relevant report of the same to be
made a part of social monitoring and six monthly compliance reports should be submitted to RPCB and

MOoEF, Regional Office, Lucknow.

The mining operations shall not intersect groundwater table. In case of working below ground water table,

prior approval of the Central Ground Water Authority shall be obtained.

9. The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in the lease
area as also implement other/suitable conservation measures to augment ground water resources in the
area in consultation with the Regional Director, CGWB.

10. Occupational health and safety of mine labour shall be given the highest priority.

11. Budgetary provision of Rs 2.61700 per year for the labours working in the Mine for all necessary
infrastructure facilities such as health facility, sanitation facility, fuel for cooking, along with safe

drinking water, medical camps, and toilets for women, créche for infants should be made and submitted to

RPCB, Jaipur at the time of CTE/CTO. The housing facilities and Group Insurance should be provided

for mining labours.

Topsoil shall be stacked temporarily at earmarked sites only and it should not be kept unutilized for a

period more than three years; it should be used for land reclamation and plantation in mined out areas.

The p:pj_ect proponent shall ensure that no natural water course / water body shall be obstructed due to

any mining operations.

The waste should be dumped at designated site as per approved Mining Plan on non-mineralized land

within lease area or outside lease area at land provided by district authority or occupied by the

12.
13.

14.
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15.
16.

17.
18.

19.

20.

21.
22.

—

10.

11.

lessee, STP/Quarry Liscence holder. The height of the dump shall be as per the approved mining plan and
toe of the dump should have retaining wall.

The benches height, width and slope shall be maintained as per the MMR 1961 or the DGMS approval.
Garland drains; settling tanks and check dams of appropriate size, gradient and length shall be constructed
both around the mine pit and over burden dumps and sump capacity should be designed keeping 50 %
safety margin over and above peak sudden rainfall (based on 50 years data) and maximum discharge in
the area adjoining the mine site. Sump capacity should also provide adequate pits, which should be
constructed at the corners of the garland drains and de-silted.

Drills shall either be operated with dust extractors or equipped with water injections system.

As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the safety
zone around the mining lease by planting the native species around ML area, OB dumps, backfilled and
reclaimed around water body, roads etc. or outside lease area in consultation with the Gram Panchayat or
Forests Department.

Regular water sprinkling should be carried out in critical areas prone to air pollution and having high
levels of SPM and RSPM such as haul roads, loading and unloading points and transfer points. It should
be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the CPCB.

Data on ambient air quality and stack emissions should be submitted to Rajasthan State Pollution Control
Board once in six months, carried out by MOEF/NABL/CPCB/RPCB/Government approved lab.
Blasting operation should be carried out only during the daytime with safe blasting parameters.

The project proponent shall all take due care to protect the existing Flora and Fauna. Utmost precaution
shall be taken to conserve wildlife.

GENERAL CONDITIONS

Any change in mining technology/scope of working shall not be made without prior approval of the
SEIAA.

Any change in the calendar plan including excavation, quantum of mineral and waste shall not be
made.

Periodic monitoring of ambient air quality shall be carried out for PM,, PM; s SPM, SO, and NO,
monitoring. Location of the stations (minimum 6) shall be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets and frequency of
monitoring shall be decided in consultation with the Rajasthan State pollution Control Board (RPCB).
Six monthly reports of the data so collected shall be regularly submitted to the RPCB/CPCB including
the MoEF, Regional office, Lucknow.

Measures shall be taken for control of noise levels below 85 dBA in the work environment. Workers
engaged in operations of HEMM etc. shall be provided with earplugs/muffs.

Industrial waste water (workshop and waste water from the mine) shall be properly collected & treated
so as to conform to the standards prescribed under GSR 422 (E) dated 19th May’ 93 and 31st
December 1993 (amended to date). Oil and grease trap shall be installed before discharge.
Personnel working in dusty areas shall wear protective respiratory devices they shall also be provided
with adequate training and information on safety and health aspects.

Occupational health surveillance program of the workers shall be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

The funds earmarked for environmental protection measures shall be kept in separate account and shall
not be diverted for other purpose. Year wise expenditure shall be reported to the RPCB and the
Regional office of MoEF located at Lucknow.

The RPCB and MoEF, Regional Office, Lucknow shall monitor compliance of the stipulated conditions.
The project authorities shall provide a set of a filled in questionnaire and EIA/EMP report to them and
extend full cooperation to the above office(s) by furnishing the requisite data/information/monitoring
reports.

The project proponent shall submit six monthly reports on the status of the implementation of the
stipulated environmental safeguards to the RPCB, CPCB and MoEF, Regional Office, Lucknow.

A copy of the clearance letter will be marked to the concerned Panchayat/local NGO, if any, from whom
suggestions/representations were received while processing the proposal.

195



12.
13.

14.

15.

16.
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19.

The RPCB-shiall display a copy of the clearance letter at the Regional Office, District Industry Center
and Collectos/Tehsildar’s office for 30 days. .

Failure to-domply with any of the conditions mentioned above may result in withdrawal of this clearance
and attract actien under the provisions of Environment (Protection) Act, 1986.

The above conditions will be enforced, inter alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 the Air (Prevention & Control of Pollution) Act 1981, the Environment
(Protection) Act 1986 and the Public Liability Insurance Act 1991(all amended till date) and rules made
hereunder and also any other orders passed by the Honb’le Supreme Court of India/High Court of
Rajasthan and any other Court of law relating to the Subject Matter.

The PP shall ensure advertising in at least two local news papers widely circulated in the region, one of
which shall be in vernacular language that, the project has been accorded environmental clearance and
copies of the clearance letters are available with SEIAA, Rajasthan and the Rajasthan State Pollution
Control Board and may also be seen on the website of the Board at www.rpcb.nic.in. The advertisement
shall be made within 7(seven) days from the date of issue of the environmental clearance and a copy
shall also be forwarded to the SEIAA, Rajasthan and Regional Office, Jaipur(S) of the Board.

All the other statutory clearances such as the approvals for storage of diesel from the Chief Controller of
Explosives, Fire department, Civil Aviation Department, Forest Conservation Act, 1980 and Wildlife
(protection) Act, 1972 etc. shall be obtained, as may be applicable, by PP from the competent authority.
These stipulations would also be enforced amongst the others under the provisions of Water (Prevention
and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification’
06.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the
proponent, if it was found that construction of the project has been started without obtaining
environmental clearance. .

Environment clearance is subject to final order of the Honb’le Supreme Court of India in the matter of
Goa Foundation Vs. Union of India in Writ Petition(Civil) No. 460 of the year 2004 as may be

applicable to this project.

(Yogendra Kumar Dak)
Member Secretary,
SEIAA Rajasthan.

Copy to following for information and necessary action:

1.

Mot

oo

10.

Secretary, Ministry of Environment,Forest & Climate Change,Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.

Smt, Alka Kala, Chairman, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Sh. Sankatha Prasad,(IFS Retd.), 250, Gomes Defence Colony, Vaishali Nagar,Jaipur.

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary action
and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.
Secretary, SEAC Rajasthan.

The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, 5"
Floor, Sector ‘H’, Aliganj, Lucknow-226 020.

Director, Department of Mine & Geology, Court Chorha, Udaipur.

Environment Management Plan- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO
Complex, Lodhi Road, New Delhi-110003.

Programmer,Department of Environment, Government of Rajasthan, Jaipur with the direction to
upload the copy of this environmental clearance on the website. /

M.S, SEIAA (Rajasthan)
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Regional Office Nagour
‘ Rajasthan State Pollution Control Board
% First Floor, Cooperative Land Development Bank Ltd,
W Phone: 01582-294A3ga#¥nx: 01582-294353
Registered
FileNo : F(SCMG)/Churu(Sujangarh)/13(1)/2011-2012/1278-1279

Order No: 2021-2022/Nagour/11984

Date: Mar 7 2022 1:55PM

Unit Id : 27765

M/s Maa Durga Stone Crushing Co.

Khasra No. 1201/692, Village Chadwas, Tehsil:Sujangarh

District:Churu
Sub: Consent to Operate under section 21(4) of the Air (Prevention & Control of Pollution) Act,
1981.
Ref:  Your application for Consent to Operate dated 11/01/2022 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Stone Crusher plant
situated at Khasra No 1201/692, Village Chadwas Chadwas Tehsil:Sujangarh
District:Churu , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 11/01/2022 to 31/12/2031.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

Stone Grit & Dust Product 3,000.00 TPD

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel,

4 That the Stone Crusher plant will comply with the standards as prescribed vide MOEF
notification No. GSR 826(E) dated 16th Sﬁgmpé afifledespect to National Ambient

Air Quality Standards. Digitally sign
Agarwal
Date: 2022.03.0 :55:23 IST
Reason: Selfmles_l,d
Location:

Page 1 of 5
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Regional Office Nagour
Rajasthan State Pollution Control Board
_L.‘mﬁ._ First Floor, Cooperative Land Development Bank Ltd,
W Phone: 01582-2943a¥nx: 01582-294353
Registered
FileNo :  F(SCMG)/Churu(Sujangarh)/13(1)/2011-2012/1278-1279

Order No: 2021-2022 /Nagour/11984
Date: Mar 72022 1:55PM

Unit Id : 27765

5 That the industry shall maintain the following pollution control measures & fugitive emmission

standards
Sources of fugitive Pollution Control Prescribed
Emissions Measures
Parameter Standard
Stone Crusher Plant

1. CONSTRUCTION OF SPM 600 pg/nm3 to
METALLED OR HARD be measured ata
SURFACED ROADS WITHIN distance of 3 to
THE PREMISES 10 meters from
2. Construction of wind the process

breaking walls

3. COVERED BY M. S. SHEET
4. Dust containment cum
suppression system for the
equipment

5. DUST EXTRACTION &
WATER SPRINKLING

6. Growing of a green belt
along the Periphery

Signature Not Verified

Digitally sign y nd Kumar
Agarwal

Date: 2022.03.0 :55:23 IST
Reason: SeIfAtteitfd

Location:

Page 2 of 5




308

Regional Office Nagour
Rajasthan State Pollution Control Board

;‘m_ First Floor, Cooperative Land Development Bank Ltd,
W Phone: 01582-2948pa¥nx: 01582-294353
Registered
File No F(SCMG)/Churu(Sujangarh)/13(1)/2011-2012/1278-1279

Order No: 2021-2022/Nagour/11984

Unit Id :

6

Date: Mar 72022 1:55PM
27765
1. This consent to operate (Expansion) is being issued in suppression of CTO
issued vide letter no. F(SCMG)/CHURU(SUJANGARH)/13(1)/2011-2012/390-391
dated 16.05.2018 for increased production capacity = 1000 ton per day (Total
production capacity=3000 TPD) for stone crusher plant at khasra no 1201/692,
village - Chadwas, Tehsil - Sujangargh, District - Churu which is duly converted for
stone crusher purpose vide SDO sujangargh order no 21 dated 12.01.2011
2. That this consent to operate is for following sources of air pollution: i. Stone
Crushing unit.
3. That The pollution control measures should be installed as per details
contained in Guidelines for Abatement of Pollution in Stone Crusher Industry
issued by the Board vide letter no. SCMG(Gen.-3)/RPCB/307 dated 05.06.2018. The
guidelines are available on website of the Board
(www.rspcbmis.environment.rajasthan.gov.in).
4., That unit shall carryout plantation within the premises in at least 33% of the
total plot area.
L4 That unit shall carry out all activities/ operations within covered shed and
suitable air pollution control arrangements will be installed to control fugitive air
emissions generated from the process or handling of raw materials.
6. That unit shall have to achieve prescribed standards as per EP Act, 1986 and
shall maintain requisite Pollution Control Measures to achieve prescribed
standards all the time.
7 That no discharge of trade effluent shall be made within or outside the
premises.
8. The domestic effluent shall be disposed of into soak pit through septic tank.
9. That this consent to operate shall be subject to compliance of any direction or
order passed by court of law in the matter.
10. The approach road to site of stone crusher and active haul roads inside the
premises must be paved or hard surfaced and regular cleaning/wetting shall be
done.
11, Water storage facility (minimum S!iﬁﬁ@tli‘:ﬁ M8Eiegk provided at the stone
crusher site.Water spray system shaﬁggws"g P X4%8 operated at appropriate
points to control fugitive emissions. il e .2’555:23 IST
12. That the raw material shall be proéliired from the legal source only. In case at
any stage raw material procured from illegal source is found to be used, the sole
responsibility will be of the project proponent.
13. That if the project cost exceed Rs. 167.23 Lacs (Total Project cost after
expansion including land, building, plant & Machinery etc) the unit shall
take/obtain modification in consent to establish/operate after paying fee as

Page 3 of 5




Regional Office Nagour
_ Rajasthan State Pollution Control Board
% First Floor, Cooperative Land Development Bank Ltd,

V“?( Phone: 01582-29 8@ #nax: 01582-294353

File No

Order No:

Unit Id :

10

11

12

13

Registered

F(SCMG)/Churu(Sujangarh)/13(1)/2011-2012/1278-1279
2021-2022 /Nagour/11984

Date: Mar 7 2022 1:55PM
27765
applicable.
14. That unit shall not abstract Ground Water without prior permission from the
Central Ground Water Authority and fresh water demand shall be met out by legal
supplier of fresh water only.
15. The stone crusher unit shall provide boundary wall or wire fencing or any other
suitable  practice may be adopted to identify/demarcate land area under
possession of the unit.
16. That this grant of consent to operate is issued from the environmental angle
only and on the basis of documentation submitted by the proponent and does not
absolve the project proponent from the other statuary obligations prescribed under
any other law or any other instrument in force. The sole responsibility to comply
with the conditions laid down in all other laws for the time being in force, rests
That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 21(6) of the Air Act to review anyone
or all the conditions imposed here in above and to make such variation as it deemed fit
for the purpose of Air Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the board.

That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates

h manifest system whereby

a e transportation of e-waste sha carr 0

That the t portati f te shall bg ﬁéicl \)1

| ldre 0 L{"I

the transporter shall be required to a dc ree coples) prepared by the
Dlgﬂally sign y umar

sender, giving the details as per Form-6. Agarwal
Date: 2022.03.0
Reason: SelfAttestpd
Location:

:55:23 IST
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Regional Office Nagour
‘__ Rajasthan State Pollution Control Board
_____m First Floor, Cooperative Land Development Bank Ltd,
E\W"‘ Phone: 01582-2948a¥nx: 01582-294353
Registered
FileNo : F(SCMG)/Churu(Sujangarh)/13(1)/2011-2012/1278-1279

Order No: 2021-2022/Nagour/11984
Date: Mar 72022 1:55PM

Unit Id : 27765

14 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
Case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

15 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board

during inspections.
This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of
Consent to Operate and project proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).

Yours Sincerely

Regional Officer| Nagour ]

(A): Copy To:-
1 Master File.

Signature Not Verified

Digitally sign Y ind Kumar

Agarwal 3 r
Date: 2022.03.07%483:55:23 IST Regional Officer| Nagour ]
Reason: SallAttoitfd

Location:
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DEMARCATION DETAILS
Office Lessee Mineral Fee Clearance Production Demarcation
Details Information Details Details Details Details Details
Lease No :
AME/CHU/Minor/ML/31/2007
| Home |
| O |
1. FRP Detail Export
FRP Type FRP Description GT Sheet No, Longitude Latitude Action
| Q 1
Select One v FRP Description GT Sheet No. Longitude Latitude —}
|
FRP Type FRP Description GT Sheet No. Longitude Latitude Coordinate Unit Village
Other WATER KUND OF LADU RAM TAPRIA 45105 74-22-36.7 27-44-20.2 Degree,Min,Sec Gopalpura
2. Description Of Pillar/Area
Piilar Detail Type :
With Bearing-Distance )
From * To* Reference Bearing(Deg,Min,Sec)* Distance(in meters)* Point Type* Sequence* Action
Degree
From To Reference Minute Distance Select ( ~ Sequence !
Second
# Block From To Reference i o istance (n Fomt Sequence Longitude Latitude Action
sec) meters) Type
Lease 74-22- 2744 s } [ = I
44-00-00 4 | W |
s PR . X L Pillar 3098 2325 @ || & ]
Lease 74-22- [ 1 = 1
‘ i |
2 X A 328-00-00 882.5 Pillar 2276 27-44-475 [ ['_l | IE“J
Lease 27-44- [ 1 [ e |
S _ L S - Pillar 22 g @8
Lease 74-22- 2744- (e | ]
|| @
. g & i 100 Pillar 27.71 5121 "in 1 @
Lease 74-22- 2744- Fe 1 =
& |
5 cC D 160-00-00 60 Pillar 28.47 4938 (@ |18 ]
Lease 74-22- [ S |
2744475
6 D A 250-00-00 166.66 Iar 2276 @ | EI__

3. Location Detail
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DEMARCATION DETAILS
Office Lessee Mineral Fee Clearance Production Demarcation
Details Information Details Details Details Details Details
Lease No :
AME/CHU/Minor/ML/95A/2005
i_'—]
| Home i
Closing Error :
1. FRP Detail Export
FRP Type FRP Description GT Sheet No. Longitude Latitude Action
[ q ‘
Select One v FRP Description GT Sheet No. Longitude Latitude —f
| |
FRP Type  FRP Description GT Sheet No., Longitude Latitude Coordinate Unit Village
Other WATER KUND OF LADU RAM TAPRIA 45105 74-22-36.7  27-44-20.2  Degree Min,Sec Gopalpura
2. Description Of Pillar/Area
Pillar Detail Type :
With Bearing-Distance %
From * To* Reference Bearing(Deg,Min,Sec)* Distance(in meters)* Point Type* Sequence* Action
Degree
From To Reference Minute Distance Select: v Seguence | I
Second
# Block From To Reference Bear.mg(D(;g- D:snt:::;)(m Point Type Sequence Longitude Latitude Action
Intermediate 74-22- 27-44- e [} T |
1 Ep LX 00 e Pillar b 39.98 225 L2 || B
Intermediate 74-22- 27-44- =2 YF =1
£ X ¥ = Pillar . 29.25 38.36 !i i
’ 74-22- 2744 [ | [ |
3 Y A 340-0-0 225 Lease Pillar 3 26.4 4522 (|| @ |
. 74-22- 27-44- s 1 B
4 A B 340-0-0 100 Lease Pillar 4 25.13 48.27 :I% || &
7 100 Lease Pillar 5 a2z 2144
5 B C 0-0-0 ease Pilla 2856 49.4
, 7422- | Zrda | M2 ]
6 ¢ D 160-0-0 100 Lease Pillar 6 i 46.35 | & | | 8
Pillar 7 74-22- 27-44- ; @ 1 i"_@;"
7 D A 250-0-0 100 Lease 26.4 4522 (e e

3. Location Detail
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N _ » DISTRICT - CHURU (RAJASTHAN) ;4

 NEAVOUR OF SHRI KIRTA RAM S/0 SHRISUGNA RAM @
SCALE & 1CM=40 MTR.

" LONGITUDE

27°4314271201"

74520/35:2765"

21°43'43.7917"

74°20!34:4601"

27°43'41:4006"

74720'28.0529"

. 27°48139.8691"

745201267207

2i7°43138.6983"

7420246303 |

I 27°43135.6195"

74:20125.4654"

21(°43!36.6409"

74:20127.3814"

T @M S| ©) | >

27°43'40.1533"

74°20!33.1690"

7| DEMARCATED SANCTION AREA=2.95HECT. . |
LOI ORDER NO i 2971 DATED%§§07I20?O e _3.,‘ ﬁ

it

A ME

- {:Hl‘b!?uu 41
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DEMARCATION DETAILS
Office Lessee Mineral Fee Clearance Production Demarcation
Details Information Details Details Details Details Details
Lease No :
AME/CHU/Minor/ML/01/2020
1 Home ‘
Multiple Blocks
No v
1. FRP Detail Export
FRP Type FRP Description GT Sheet No. Longitude Latitude Action
]
Select One v FRP Description GT Sheet No. Longitude Latitude —
:
FRP Type FRP Description GT Sheet No. Longitude Latitude Coordinate Unit Village
2. Description Of Pillar/Area
Pillar Detail Type -
With Lat-Long ~
From * X-Coordinate* Y-Coordinate* Point Type" Sequence* Action
From X-Coordinate Y-Coordinate Select One v Sequence @ |
il
# Block From Coordinate Unit X-Coordinate Y- Coordinate Point Type Sequence Action
=l 30
1 1 Degree,Min,Sec 74-20-35.276500 27-43-42.120100 Lease Pillar 1 3| | @ |
2 2 Degree Min,Sec 74-20-34.460100 274343791700 Lease Pillar 2 (@& | |8 |
3 3 Degree,Min,Sec 74-20-28.052900 27-43-41.400600 Lease Pillar 3 j @ { @
I‘ a1 Fa
- 4 Degree, Min,Sec 74-20-26.720700 27-43-39.869100 Lease Pillar 4 Lm | i_"-"i |
bliaiboye e
5 85 Degree,Min,Sec 74-20-24.630300 27-43-38.698300 Lease Pillar L. @ i E w i
6 6 Degree,Min,Sec 74-20-25.465400 27-43-35,619500 Lease Pillar 6 J @ J\ | @ 1
7 7 Degree,Min,Sec 74-20-27.381400 274336540000  Lease Pillar 7 B! | & ‘
8 8 Degree,Min,Sec 74-20-33.169000 27-43-40.153300 Lease Pillar 8 mj | @ |
9 9 Degree,Min,Sec 74-20-35.276500 27-43-42.120100 Lease Pillar 9 \ “ J‘ | @ l
3. Location Detail
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'PLAN SHOWING SANCTIOND M.L. AREA FOR MASONARY STONE

NEAR VILLAGE DUNGRAS ATHUNA TEHSIL SUJANGARH DISTRICT

CHURU IN FAVOUR OF M/s NIRMAL STONE (M.L.39/2013)

SCALE- ICM = 40 Mts
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DEMARCATION DETAILS
(cDast Office Lessee Mineral Fee Clearance Production Demarcation
Details Information Details Details Details Details Details
)
Lease No :
él
AME/CHU/Minor/ML/39/2013
| Home ;
Closing Error :
1. FRP Detail Export
FRP Type FRP Description GT Sheet No. Longitude Latitude Action
al
Select One ~ FRP Description GT Sheet No. Longitude Latitude ;——-"
+
limd
FRP Type FRP Description GT Sheet No. Longitude Latitude Coordinate Unit Village
Other PHED WELL 45106 74-21-31.1 27-44-18.0 Degree,Min,Sec Dungras Athuna
2. Description Of Pillar/Area
Pillar Detail Type :
With Bearing-Distance i
From * To* Reference Bearing(Deg.Min, Sec)" Distance(in meters)* Paint Type* Sequence* Action
Degree
From To Reference Minute Distance Select C v Sequence ‘ |
Second
¥ Blosk  Froin | To  Releienie . —mra@egMin- | Distance (in Polt Sequence Longitude  Latiide Action
sec) meters) Type
Lease 74-21- 27-44- (e 1 = |
! L S s Pillar ! 20.18 28.04 1B LB ]
Lease 27-44- ea 1A ‘
2 A B 257-0-0 50 Pillar 2 74-21-18.4 2767 I_[g_ i
Lease 74-21- [ IT= 1
3 B C 347-0-0 200 Pi 3 16.72 27-44-34 !__@,..I L__
Lease 27-44- —r-
; - , |
4 c |D 77-0-0 50 il 4 2188 0 | & || E |
Lease 74-21- 27-44- Bl ]
5 | b " Pillar § 20.18 28.04 L@._’ L8 ]

3. Location Detail
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